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LOK SABHA

Wednesday, February 12, 1964/
Magha 23, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the: Chair]
ORAL ANSWERS TO QUESTIONS
Theft of Relic from Hagratbal Mosque
+
[ Shri Yashpal Singh:
Shri P. C. Borooah;
Shri Prakash Vir Shastri:
Shri Maheswar Naik:
Shri Bishanchander Seth.
Shri B. P, Yadava:
Shri Dhaon:
Shri Vishram Prasad;
Shri Bhagwat Jha Azad:
Shri R. G. Dubey:
Shri Bibhutj Mishra;
Shri D. C. Sharma:
Shri D. D. Puri:
Shri P, R. Chakraverti:
Shri Indrajit Gupta:
Shri M. L. Dwivedi:
Shri Hem Barua.
Dr. L. M Singhvi:
Shrimati Savitri Nigam:
Shri Onkar Lal Berwa;
Shri Tridib Kumar
Chaudhuri:
Shri P. K. Ghosh:
Shri Gulshan;
Shri Solanki:
Shri P. H. Bheel:
Shri Kachhavaiya:
Shri S. M. Banerjee:
Shri Harish Chandra
Mathur:
Shri Kishnapal Singh:
Shri Nath Pai:
Shri G. Mohanty:
Shri Sarjoo Pandey:
Shri Ram Harkh Yadav:
Shri Kajrolkar:
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Shri Shiv Charan Gupta:

Shri Hem Raj:

Shri Swell:

Shri Mohan Swarup;

Shri Koya:

Shri P. R. Patel:

Dr. Mahadeva Prasad:

Shri Ram Sewak Yadav:

Shri Bagri:

Shri Abdul Ghani Goni:
L Shri Vidyalankar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether investigations have
been made in regard to the disappear-
ance and subsequent recovery of the
sacred relic of the Prophet from the
Hazaratbal shrine by the Central In-
telligence Department;

(b) if so, the result thereof; and

(c) whether the culprits have been
apprehended?

The Minister of Home Affairs (Shri
Nanda): (a) to (c), Investigations with
regard to the disappearance and sub-
sequent recovery of the sacred relic
of the Prophet from the Hazratbal
shrine are being pursued with vigour.
The Central Intelligence Bureau are
affording every possible assistance to
the State Police in this matter. Some
arrests have already been made and
more arrests may have to be made
later. The investigation is not yet
complete, but as soon as it is complet-
ed the case will be filed in court.

Y Tqare Tag T A 42
T gEfme #1 oqar @ #
TEETE W g, AR W FEAE
g% & 1 a<F ST qATAAT T AW

SREUR U LR S
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TR ARTW . IHFT AqE QT
I faar fF 3o wer wiee fAy
T § T T F 97 @A 9w
W& | ST Il TET S+ weEe fw
ST |

=t TR J9F ART : ITH AW
| oE

Y F2 . F IS 19 A1 AL O
qFAT FifF T ag Fg7 7 @ & 5
wfeeim faega Fvoeie 78 §
g IT AW & ATH FIAET F TE

g

=t TN JT% qIET © AT e
FT IE R

SEqE REAA g AT AT §
fF w9 q% o A gq & IR AW
T E 1 T@H A S QIO qE) g
wifgd | a7 FEEd F @ T g
a1 a Faer fo s e o

| TEr ;. & ITF AW AHET T
AT T |

oY gmar fag ;o T FOEA A
S | ag fewie 7Y & f5 5@ wAw &Y
qEFFE 39 TR FX AR
a9 frgf o FX ag € ¥
FET FT I Y 7

WA Tg A ad g fF e
W 5 &7 AW A {5 @R qw
¥ 2w e 73T FX, WK AT gAr
@) SwFfRAAFGIANRE &
g ¥ AT A A T( AGAAE ATH
oo A FER F1 §a § g
Y 79E FX |

=t sETET wet o @ & s
TFAOTE fF goaad F1 qang ¥ afad
O Y AT ARy gE, fowd wofuat &
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W FAAH & qg FeAl A 7 TR fwAT
g, SUF T TH T T TH
Tq@ USAIfaF a1 § grafd safe
W g, foed s g% aw g
TEy & afe gi, 80 mF wraw §
FEER T AT Gr g 7

wd AT F Fg 8w
g aqen fod @ 1§ 3§ oae
T AT |

| TAFTREIT WA 0 ITAT ql

o 3 5 Sad ®@T o§ TwAras
qrfext & safeat 1 g9 € 1

sl = AT T T F B
FT T E a€ AT T & | SEH fH
qAEIaE qEr FT g9 T4 & |

Shri P. C. Borooah: May I know
whether any report is available to the
authorities to say that there is an un-
seen foreign hand involved in the relic
theft case and, if so,....

Mr, Speaker: That would be known
after the investigation is completed.

Shri A. P. Jain: In order to conduct
any investigation successfully, some
motive has to be discovered. May I
know whether during this investiga-
tion which has been conducted so far,
the motive for the theft has been dis-
covered—one or two alternative mo-
tives, whatever it might be?

Shri Nanda: That will be linked up
with the whole inquiry.

Shri Tridib Kumar Chaudhuri: May
I know if the case of the theft of Hindu
idols from Jammu area......

Mr. Speaker: Here we are concerned
with this relic theft only.

Shri Tridib Kumar Chaudhuri: I am
only seeking to ask whether that was
connected because both the things oc-
curred simultaneously and whether
there is....
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Mr. Speaker: Unless the investiga-
tion is completed, how can the Home
Minister express his opinion whether
there is any connection or not.

Shri Tridib Kumar Chaundhuri: Do
the Government suspect any conspi-
racy behind this thing?

Mr. Speaker: They should not dis-
close it.

Shri N, C. Chatterjee: In view of
President Ayub’s outburst, statement,
that it must have been done by non-
Muslims, may we know whether there
is any truth in that allegation of Pre-
sident Ayub?

Shri Nanda: No.

st FF . T IF AT TEEATT
g @I &, 9% I8 13T 9¢ &Y W@ &
fr oifsera & ferg F=fe 395
feq?

st q1 K7 737 fF F1 3RHIH
& f 36T FIRT 36 T4 27 F yAnfaq
T HAAAT |

Shri Indrajit Gupta: May I know
whether these persons who were ap-
prehended were caught red-handed in
the very act of restoring the relic to
the shrine and, if not, why was it not
possible for the Central Intelligence
Bureau to apprehend the people in the
very act of restoring the relic?

Shri Nanda: I may assure the hon.
Members that this process, as I ex-
plained now, is going to be completed
in the course of a week or so.

Mr, Speaker: The first part may be
answered whether they were caught
red-handed when they restoreq the
relic,

Bhri Nanda: As to whether the per-
eon was caught red-handed or not, it
depends upon the actual process whe-
ther he was caught red-handed while
putting the thing back. These are de-
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here are deputed, and they assisted

say just now.

Shrimati Renu Chakravartty: Hag it
been brought to the notice of Govern-
ment that on the 4th January, Presi-
dent Ayub had stated that this was not
the work of any Muslim and that it
was a conspiracy, and if so, why was
it not possible for Government to im-
mediately issue a contradiction so that
many of the things that happened sub-
sequently need not have happened?

Shri Nanda: It might have led to cer-
tain complications at that stage?

Shri Nath Pai: The relic was dis-
covered, as far as the reports in the
press go, on the 4th January, May I
know why the identification was de-
layed for one month when it was
known how explosive the situation was
and that Pakistan and other interest-
ed elements were trying to fan the
frenzy of the people by saying that
the relic that was replaced was a forg-
ed one? Why was the identification of
the relic and the culprits being delay-
ed?

Shri Nanda: Much earlier than the
public Deedar, several persons who
were in a position to say whether the
relic was genuine or not had done so,
and that was made known. There were
other complications there and it took
time to clear them up.

st % ¥mw grEg : § ST
wredi § 5 91 At o fealas &
firewaT? fFT T SS9 AT A a9
# 7o Faga dragad gf AR g
qEeAET & wE # T ge, a1 v
q9g & fF 39% 19 99 % AE} q@en
mw?

st 7t ¢ TEH feg AR gEeEE
1 T §9 & & TG |

=Y T Faw WY ;. HEqe ARG,
A AT FIAFR | A A Har §
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fF 79 T ITF TN T ITAN BT FTAA
AT

T AW IWH e FT
W &% IsA R ?

= T JTT ATET ;39 AT O
T T I3 § i ag o v 7ghy

weWH AN ;AT ATAT FT
¥\ T €, g8 AT Y oa|
2

R TR Jab qag . F AT
SEFF AT § | wifex 4g g
T vg ¥ I3 § A1 A 5 A
A T A FT FCT AT 2

qwW "R AZ WA /A
& IFT AR FaT A T

|\ TR JIF 1T AW AL AG
TIAET AT W/

T AT IEA F g F
T H qIATIA |

Shri Abdul Ghani Goni: Is it a fact
that the magistrate who is to try the
case has already been appointed? May
I also know from the hon. Minister
when the challaans will be presented
before the court?

Shri Nanda: The magistrate is only
in connection with the challaans, but
the trial is going to be done by a diffe-
rent judge, whose appointment is still
to be made,

Shri D. C. Sharma: May I know
whether the investigating agency has
been strengthened during the recent
days in order that the investigations
may be completed within the shortest
possible time, and if it has been stren-
gthened, in what way?

Shri Nanda: It is well known that
top-level intelligence officers from
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here are deputed, and they assist in
the investigations.

Shri Bhagwat Jha Azad: May I know
how far it is true that the investigation
which was primarily in the hands of
Government has now been entrusted
to the State Government and the Cen-
tre are only assisting them, and if it is
true, the reasons for this, in view of
the past experience?

Shri Nanda: These are only conclud-
ing processes. The main work has
been done.

Shri Bhagwat Jha Azad: That was
not my question. May we know whe-
ther the Central Government are con-
ducting the investigation in the light
of past experience, or it is being done
by the State Government now?

Mr. Speaker: That question has
been answered already. The Central
Government are assisting the State
Government in that respect.

Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to a statement made by
Bakshi Ghulam Mohammed to the
effect that the people of Jammu and
Kashmir, while agitating for the re-
covery of the holy relic, raised certain
slogans, firstly ‘We demand plebiscite,
and secondly ‘We demand the release
of Sheikhr Abdullah’, and if so, how
far Bakshi Guhlam Mohammed’s
statement corroborates the facts? Or
was it Bakshi Ghulam Mohammed’s
brain-wave simply?

Shri Nanda: Though that question
does not directly arise out of the main
question, I am prepared to answer it.
This had appeared in the press. Later
on, Bakshi Saheb had clarified it by
saying that it only meant that a few
peopte had done so, and not that there
was a general demand,

Shri Hem Barua: I could not hear
the reply. It is a very serious matter.

Mr. Speaker: Shri Nath Pai is just
conveying that to him,

Shri S. M. Banerjee: Has the atten-
tion of the hon. Minister been drawm
to a statement made by the Pakistam
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representative in the TUN Security
Council where he quoted President
Ayub Khan ag saying that these parti-
cular riots were a sort of plebiscite
which had proved the Pakistan stand
in regard to a referendum? In reply
to this, our representative stated that
this has proved that they were against
the local administration in Kashmir
and that they have full confidence in
the Centre. I would like to know whe-
ther our representative got a brief
from India for saying this or he said
this on his own. If his statement is
correct, what action has been taken
by the Government to replace the cor-
Tupt Government there?

Mr. Speaker: That is too much re-
moved from the main question.

Shri 5, M. Banerjee: I rise to a point
of order,

oY AOTE : degEr wWERd, A
OF & G419 & | THE I H qH aedl-
Helr gt q@ FT A1ET faar 9y

Mr, Speaker: We have spent more
than 12 minutes on this question, There
is a reference to it in the President's
Address as well. That is to be discus-
sed for four days. I cannot allow more
than this. A regular discussion cannot
take place now.

Shri S. M. Banerjee: My only sub-
mission is that it has a direct relation
with this. In connection with the
theft of the sacred relic, this was quot-
ed by the Pakistan representative in
the UN Council, and our representa-
tive said that that has proved that the
Government there is corrupt....

Mr, Speaker: That is a different
thing. That can be taken up during
the debate on the President’s Address,
not just now.

Next question.

=} ST ST AT ToT TR,
T TG I T | I T -
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T AV § | WH O T e w7
wae faan oy )

Wt T W gEw ; fEr ®are
FT I &1 A4 foaramr &

st famr sme ¢ wemw wENE,
A qF AT FT A & | 47 AT
39 ¥ §9 FE1 994r & % oA
ST AT | AT I F AT qEE=
®1 I, AffT qF g BT
FT = 7@ faar |

Ty wgkey - #Y WA g
F AW F1 &g AG FET | TR
e oY § fF 8 gam ¥ fag wy

am g o & vy R qE=t #5
AT FFaT AT 7

=t foam waw ;g wEET,
T TR AEAT 97 | qF 41 76
e =nfgd ar

weaw gk ¢ wa & ATEr Trear
g | ¥ wrg asew &1 fee Wi
Tgma

Y AU HemE WERT, WX
T #aTa & faw vy qedg gt ¥
am fad & @ 59 ¥y weAw g
F1 /YT faerr arfgw ar i aoiriiedT
9% A, T@ At ¥ I {1 5oy
TH 2 | TE OF AT T qAT Y,
fremr e dwr d a=w g

SR EREW AR fSiET |
Future Set-up of Delhi

+
Shri Yashpal Singh:
Shri Dhaon:
Shri B. P. Yadava:
| Shri Bishanchander Seth:
Shri P. C. Borooah:

*32. Shri Bhagwat Jha Azad:
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Shri Maheswar Naik: st wEmEEC SRl o qar oo

2}‘;} :i.ﬁ;,t?‘;"‘,,,.,",,: g g fF e Y A1 ¥ aaEr
Shri N. R. Laskar: ST §W W F1 g9 qg fear @w g
4_23;1‘:3& Hansda: i s T & T I T
Shri Warior: ' 7z 2 T 18 ave ) s sow
Shri Vasudevan Nair: g1 at & 5 faeelt § wwrifos o= =g
Shri Sidheshwar Prasad: e T N
Shri Mohan ;a;amp: AT E"ﬁT ASIAS AR q@
,smmmy&sm: et & ¥ ag s we E
liﬂg' S Bist: sifia< ga avt ¥ #7419y feor Y gt
Shri P. R. Chakraverti: wE

Shri Jedhe:

Will the Minister of Home Affalrs A A g Arer A g d
1 e 15ter o
be pleased to refer to reply given to g T Irg{m%ﬁﬁ Y RIESLEERY
Unstarred Question No. 1900 on the  f&ar or&r | % e uw foree & fv mex
18th December, 1963 and state: F 97z 419 Fami 77 9w F fore-
(8) wheth decision has bee fesz & warga gd, amdE zE o
a) whether any decision has n * .
taken in regard to the future political AT 7 A TS a !
set-up of Delhi; and N
=Y ST W 0§ A1 97
(b) if so, the nature thereof? ST AR g fF e s g fE
TIFTE T F a9 F94 F 712 Y Fwdy

The Minister of Home Affairs (Shri a7 T3 12T AT |
Nanda): (a) and (b). The matter is & Hé Ed = 2 : A

still under consideration. fre fre & i@, 9 wom adi &
st Tmare fag oA 72 A4 2 st v g o fefer § av-

fF werfws mit ¥ A R 0 ¥ | TR TG E, T G
qaifas afzat & A<t ¥ oft g &0

Forg TF F oA13d 7 Ar—zg @i Shri P. C. Borooah: Do the Union

E - fesoT wfmr &7 W7 #50- Government propose to take over some
=t ﬁ;‘fm ;_ m‘?‘a w&r ; subjects like power and transport from
ql (:‘E;¥ k5 h A 6 H

the purview of the Delhi Administra-
tion under the revised scheme? If so,
it T ngﬁ FaE T Tz a7 what are the actual subjects?

gfr AT weqey WERA : WA AT A FET

g fr ga arc ¥ wit w5ef G ad
q’imf«g:hﬁwamﬁﬂ‘f T & | T fafeT weT 39 %1 §9
g F w ® fwIAT I oA A A ST ¥ qwy § 7

HIFTE Fa 7% T A1¢ 7 Hrgaw fsfaga )

T 1 eft 71T ¢ owrEE, TiEGE, ATET
77 &7 4l § A § madm g
£ 2y E
Y 7T ;o dT AT A o e
S AT G 4 A0, 3 s WY weq e awETonAi i

El e T e on B ag sFifem 37 g 0 wradig g7 Jdr
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F fafww qodtfas wfafafrst & ao-
=T F F 19 72 9T OF 9 S
F frtr v o s frr 31 B g
ST RAT § OF Fam ard gy wifaer
AT FT BT {7 ™" g

/Y a7 At Fifes T
F a1 & A Ag AW IT awEaT wv
s fger § 1

Dr. L, M. Singhvi: May I know whe-
‘ther Government are in a position to
tell us that the question of creating a
‘High Court for Delhi will also be decid-
ed at the same time, and whether they
are prepared to give any date for the
decision?

Shri Nanda: That is a sepérate ques-
‘tion,

|t WTE @7 WL AT JE T
79 g {5 53 wurfifer ofzgt § 59
graeg ¥ ma faare wAdm J4 o
¥ arad e fpr 8 59§ fedt s oF
T 9% T4 AT Frs qHAT A4 7

H/Y ARV F AT0H IT FT TF
T g

Shrimati Savitri Nigam: May I know
‘whether the majority of representa-
tives of various groups have expres-
sed their view that a popular set-up
for Delhi should be given?

Shri Nanda: This question has been
asked again and again and I have
given a definite answer in the negative.

Shri P. R. Chakravertl: May I know
what steps have been taken to fulfil
the assurances given to the people of
Delhi in the general elections by the
ruling party?

Shri Nanda: It is too vague.

Shri Warior: What are the main
reasons or circumstances which keep
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the Government back from coming to
an early decision?

Mr. Speaker: That he hag given.

Shri Warior: It was given in Hindi,
I could not make out.

Mr, Speaker: Still the consultations
are going on with the various parties,

it fap fa foer : SfF foeet W
T AR &, gafag @ A
S9 |1l & A g @ied T 9w Y
g fF 7 7 9 frw TR #7 v
TRy, TfF faeelt ¥ adi B afww
oot # = § 7

st = oW fR oA mo
T TifeT T, a1 9y 9 aw
g1
Shri Sonavane: Has the previous ex-
perience of the running of the Delhi
Government been taken into consi-

deration by the Central Government in
coming to g decision?

Shri Nanda: This is an elementary
consideration.

Automomy for Hill Districts of Assam

+
Shri P. C, Borooah:
Shri Maheswar Naik:
| Shri Harish Chandra Mathur:
*33. { Shri Bibhuti Mishra,
Shri Indrajit Gupta:
| Shri P. R. Chakraverti:
| Shri C. K. Bhattacharyya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
viewed their decision for grant of
autonomy to Hill districts in Assam in
the light of the discussions the Assam
Members of Parliament had with the
Prime Minister recently; and

(b) if so, how the decision har
been modified or revised?
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The Minister of State im the Minis-
 try of Home Affairs (Shri Hajar-
mnavis): (a) and (b). The Prime
Minister gave an interview to certain
Members of Parliament from Assam
on the 21st December, 1963. There-
after, certain clarifications were given
to the Members. The proposals have
not been modified,

Shri P. C. Borooah: When the pre-
independent Assam State has already
been fragmented into a number of
pieces, what are the reasons which
prompted the Government to make
the Hill Districts of Assam a highly
autonomous body, and what are the
principal subjects that are going to be
transferred to that body over which
the Assam Government and the Assam

Assembly will not have any jurisdic-
tion?

Shri Hajarnavis: The over-all con-
sideration, of course, is the good of
the people of Assam and the good of
the people of the Hill Districts, but
there is no definite proposal about
transfer. The proposal was to ap-
point a commission, and the commis-
sion would work out the details.

Shri P. C. Borooah: May I know
whether Government’s attention has
been drawn to the resolution passed
by the joint sitting of the Assam
Congress Party and the Assam Par-
liamentary Congress Party stating
that while they do not oppose Ziving
more autonomy to the Hill Districts,
they are virtually opposed to the
offer, as it purports to cut democracy
at the very root?

Mr, Speaker; It should be a supple-
mentary question, not a speech, it
ought to be short,

8hri P. C. Borooah: May I know
whetner. ...

Mr, Speaker: Only one ‘whether’
should be there at a time in one sup-
plementary,

Shri P. C. Borooah: I want to know
whether they passed a resolution stat-
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ing that they are virtually opposed to
the offer as it cuts at the very root of
democracy,

Shri Hajarnavis: Of course, it has
been taken into consideration,
Shri Harish Chandra Mathur: Let

the answers be given a little more
loudly.

Shri P. C. Borooah; I have not
heard the reply.

Mr. Speaker: That is also under con-
sideration,

Shri Harish Chandra Mathur: May
I know the broad outlines and nature
of the offer made by the hon. Prime
Minister to the Hill people, and if it
was acceptable to them by and large;
if so, why it has not been imple-
mented?

Shri Nanda: The broad concept was
that the maximum autonomy is to be
extended to this area.

Shri Harish Chandra Mathur: I
want the outline, not the concept.

Shri Nanda: The outline can be
placed on the Table of the House or
sent to the hon, Member.

Mr. Speaker: He will appreciate
that a decision has to be taken.

Shri Harish Chandra Mathur: It
could be given in one or two minutes’
time: the broad features and the out-
line of the offer given by the Prime
Minister,

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It is clear that the first thing
was that the unity of Assam should
continue. Subject to that, greater
autonomy should be given to the hill
districts. Under the present Act they
have a little measure of autonomy.
That was to be increased greatly,
financially, administratively and other-
wise. All that was subject to a com=-
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mission being appointed to consider
the whole thing and it has to recom-
mend what should be done,

Shri Hari Vishnu Kamath: May I
request that the Prime Minister may
speak seated?

Shri Jawaharlal Nehru: I am not
speaking much. I am grateful to the
hon. Member but I am not speaking
much,

Shri Swell: A straight offer was
made by the Prime Minister to the
representatives of the hill people and
in response to that offer the hill peo-
ple in their conference have appre-
ciated the Prime Minister’s sincere
efforts and have requested for a fur-
ther interview with him in order to
have certain points clarified. The
Prime Minister knows the problems
of Assam and of the hill people much
better than anybody else in this coun-
try and his word has much value
in this country and in the
world. In this context may
I know whether it is the Govern-
ment’s intention to revise that offer
unilaterally at the instance of certain
Members of Parliament from Assam
excluding Mr. Hem Barua, at his re-
quest who have always been known
for their anxiety to dominate over
the hill people....

Mr, Speaker: Order, order. He
should put only a supplementary
question.

Shri Swell: Is it the intention of
Government to revise that offer uni-
laterally without referring it to the
people to whom the offer was made?

Shri Jawaharlal Nehru: There is no
such intention. As a matter of fact
the offer has not been formally ac-
cepted. This was the general ap-
proach to the question which was to
be referred to a commission. The
commission has not yet been appoint-
ed because the general approach has
not yet been accepted.

Shri Indrajit Gupta: I would like
to know whether it is not a fact that
the Prime Minister’s proposals for
vesting quite a large measure of
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autonomy on the hill districts has
been opposed by a large .number of
Congress Members of Parliament from:
Assam on the ground that in the
event of such an autonomy being es-
tablished the Congress ruling party
would lose its majority. ., .

Mr. Speaker: Order,

order.
insinuations or innuendos.

No.

Shri Indrajit Gupta: No innuendo;
it is widely reported in the Press....
(Interruptions). I want to know:
whether such a representation has
been made and whether Government
will succumb to it or not.

Mr. Speaker: The question that can
be asked is: whether such a represen--
tation has been made—that is all.

Shri Jawaharlal Nehru: I do not
personally know of any representa-
tion, I know that various representa-
tions have been received, but I do not
remember anything of that type.
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Shri Hem Barua: I am not a neo-
imperialist. I do not want to domi-
nate anybody, even my wife!

Mr. Speaker: It is not a personal
explanation.

Shri Hem Barua: Originally, the
Prime Minister made an offer that was
known as the Scottish pattern of auto-
nomy for the Hill people. Now, as I
understand it, he has made a new offer,
May 1 know what is the difference
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between these two offers, the Scottish
pattern and the new offer?

I3
| q=T . wwew §2i 47 um
qw g

Shri Jawaharlal Nehru: I do not
know what the hon. Member means
by this difference between two offers.

Mr. Speaker: He says originally it
was on the Scottish pattern,

Shri Hem Barua: The first was the
Scottish pattern. This is a nameless
pattern, 3 new pattern, a new offer. 1
want to know the difference between
the two patterns, the Scottish pattern
and the new pattern.

Mr, Speaker: If he knows that this
is a different one, then he knows there
is a difference!

Shri Hem Barua: I want to know
the difference in concrete terms,

Shri Jawaharlal Nehru: There is no
difference. The words “Scottish pat-
tern” were used because of a parti-
cular element in the proposals; that
was, that the members from the Hill
areas would, apart from any law, be
agreeable to any legislation that ap-
plies to them like in Scotland. There,
there is a convention that the Scottish
people’s representatives in Parliament
should agree to it. So far as that
was concerned, it was the Scottish
pattern; not in regard to other
matters,

Shri C. K. Bhattacharyya: May I
know whether it has been explained
to the Hill people that the Congress
Members in Parliament acted in their
interest, and whether their reaction to
the representation made by the Cong-
ress Members of Parliament has been
received in any way?

Shri Jawaharlal Nehru: I do not
know. On this matter, I interviewed
members of the Hill People’s Confer-
ence sometime ago, and we discussed
the matter, I made certain proposals
-which they said they would like to
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consider fully further and they went
away. There is no question of my
explaining other people’s attitude to
them.

Shri Joachim Alva; May I
gest,......

Mr, Speaker: Order, order. It is a
suggestion.

sug-

Shri Joachim Alva: The hon. Sardar
Vallabhbhai Patel and the hon. Pandit
Govind Vallabh Pant sat and answer-
ed the questions. So, I suggest that the
hon. Prime Minister may sit and
answer questions,

Mr. Speaker; Next question,
Script for all Indian Languages

+
Shri Shree Narayan Das:
Shri Prakash Vir Shastri:
Shri Yashpal Singh:
Shri R. G. Dubey:
Shri Vishram Prasad:
Shri G. Mohanty;

Will the Minister of Education be
pleased to state:

(a) whether the Government of
India are aware of any movement for
having one script for all Indian langu-
ages; and

(b) if so, the reaction of Govern-
ment thereto and the help and en-
couragement given by Government
for the movement?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). A statement is
laid on the Table of the IHouse,

STATEMENT

(a) and (b). While Government
are not aware of any organised move-
ment as such for having one script
for all the Indian languages, the
question of adoption of a common
script was considered by the Official
Languages Commission who were of
the opinion that a beginning might be
made at a proper time to make the
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Devanagari script optional for use in
the writing of the regional languages
and there should be no attempt to
impose, even indirectly, the Deva-
nagari script upon the Nation,

The matter was subsequently con-
sidered at a meeting of the Chief
Ministers and Central Ministers in
August 1961. The meeting wag of the
opinion that “a common script for all
Indian languages was not only desir-
able but would be a powerful link
between the different languages of
India and, therefore, of great help in
bringing about integration. Such a
common script in India wunder the
existing circumstances can only be
Devanagari. While it may be difficult
to adopt a common script in the
near future this objective should be
kept in mind and worked for”. Dur-
ing a debate in Lok Sabha on 17th
March, 1961 on a Resolution moved
by a private Member for the adoption
of Devanagari as a common script,
Government’s policy was clarified and
it was stated on behalf of the Gov-
ernment that while the object behind
the Resolution was commendable, the
right time for the adoption of a com-
mon script would arrive when the
move came from the non-Hindi
speaking people, so that there could
be no suspicion in their minds about
the imposition of common script. The
policy of the Government continues to
be the same.

In the meantime, however, various
enabling steps are being taken by
Government with a view to develop-
ing Devanagari in such a manner that
it may be able to represent sounds
peculiar to other Indian languages
also. It is also sought to popularise
Devanagari through a quarterly Jour-
nal “Bhasha” published by the Minis-
try of Education in which selected
literary pieces of other Indian
languages are published in the
Devanagari script.

Shri Shree Narayan Das: From the
statement, it appears that the Gov-
ernment are taking certain enabling
steps with a view to developing Deva-
magari in such a manner that it may
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be able to represent sounds peculiar
to other Indian languages also. I
would like to know what are those
measures.

Shri Bhakt Darshan: Yes, Sir; to
develop Devanagari script in such a
manner that it is able to represent all
the peculiar sounds of the Indian
languages.

Mr. Speaker: That is given in the
statement.

Shri Bhakt Darshan: No, Sir. In
the statement, there is only a refer-
ence and an indication.

Mr. Speaker: What he said just
now, I find in the statement.

Shri Bhakt Darshan; Does the mem-
ber want that I should elaborate on
it?

Shri Shree Narayan Das: It has
often been mentioned in statements
that whenever any move is to come,
that move has to come from the non-
Hindi speaking people. I would like
to know whether the opinion of the
non-Hindi speaking people in their
States has been ascertained in this
respect, *

Shri Bhakt Darshan: As has been
explained in the statement itself, all
the Chief Ministers representing the
non-Hindi speaking States were also
a party to that resolution, and as such
they have already committed them-
selves to that point of view.

=} FHTIRIC ;e o A § o«
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afs &, 71 T¥ T Aw wEgta (i
ferar ar § 7
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Shri R. G. Dubey: May I know whe-
ther the Government propose to set
up any study team, in view of the im-
portance of this question, to evolve a
practical solution to solve this pro-
biem?

Shri Bhakt Darshan: I do not think,
Sir, that this has ever been con-
sidered.

Shri Kapur Singh: May I know
whether Government realise that they
are not competent morally or legally
to impose a strange script on any
historically developed language with-
out first turning the country into a
“totalitarium” and if so why do Gov-
ernment keep on meddling with this
subject?

Mr, Speaker:
argument,

He is entering into

Shri Kapur Singh: No, Sir. Tt is a
guestion of fact. Do they realise or
not that the implication of the step is
that they are going to impose a
strange script on a historically deve-
ioped language without first turning
the country into a “totalitarium”? Do
they know it or not?

Shri Bhakt Darshan: T am sorry that
the hon. Member is mixing up the
question of language with that of the
script. It is quite a different question.

Shri Kapur Singh; Not at all; T am
not mixing up the question of langu-
age with script. IHe has not answer-
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ed my question. I merely asked
whether the Government are going to-
impose a strange script on historical-
ly developed languages in the country
and if so, do they realise that they-
are not competent to do so?

Shri Bhakt Darshan: It has already
been made clear in the statement that
there cannot be any imposition at all.
If this script is to be adopted by all
the other languages in India, it will
be with their own willing co-
operation,

Shri P. Venkatasubbaiah: May I
know whether the Government is
aware of the fact that there is a move
afoot between the Mpysore Govern-
ment and the Andhra Government to
evolve a common script for both
Telugu and Kannada? If so, may I
know whether any attempt is being
made first to evolve a common script
for the South Indian languages and
then think ot the Devanagari script?

Shri Bhakt Darshan: I am sorry
that we have got no official informa-
tion about it, but it is a step in the
right direction,
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Dr, Ranen Sen: Are Government
-aware of the fact that in all States
‘the people are deeply in love with
their own language and script and if
#0, will Government desist from im-
posing any other strange script on the
people of other States?

Shri Bhakt Darshan: I have already
clarified the point that there is not
going to be any imposition at all.

Shri Nath Pai: A few days before
he was taken ill, the Prime Minister
said that one of the prime factors in
:strengthening national integration
‘would be a common script. But he
left it vague as to what script he had
in mind as a common script. Did he
‘have in mind the Devanagari script
-or did he have in mind the old idea
-of Roman script?

Mr, Speaker: That is made clear in
‘the statement that it is the Deva-
mnagari script.

Shri Nath Pai: He says that the ini-
tiative should come from non-Hindi
-area. It is not very clear, because
"Maharashtra has Devanagari and it is
a non-Hindi area. Does he mean non-
Devonagari area or non-Hindi area?
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Shri Bhakt Darshan: Non-Deva-
nagari area, Sir, I stand corrected.

o Fewtaew Famdy @ faawor &
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Mr, Speaker: Order, order. If he
reads the statement he will find that
‘the answer is given there,

Dr. L. M. Singhvi; I have read
it very carefully. It says that it will
not be imposed unless the initiative
comes from the non-Devanagari
States. When all the States have
agreed to adopt Devanagari script as
the common script, I would like to
know what kind of initiative is ex-
pected of them now?

Shri Kapur Singh: The Govern-
ment are equating the people with
their Chief Ministers,

Mr, Speaker: Order, order, The
answer has come in the reply to many
of the supplementaries that have been
put from the other side. Let us go
to the next question,

Mr. Speaker: Shri Harish Chandra
Mathur.

Shri Harish Chandra Mathur; Sir, I
put Question No, 35.
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Mr. Speaker: I would like to make
a request to the hon. Member. Our
way of putting the question is by call-
ing out the number. In our rules
we have provided that an hon, Mem-
ber will put the question by calling
out the number.

Academy of Engineering

*35. Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to state:

(a) whether Government have con-
sidered a proposal to set up an Aca-
demy of Engineering; and

(b) the nature of the proposal and
steps taken to materialize it?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)
and (b). There is no proposal to set
up an Academy of Engineering, but
the All India Council for Technical
Education has recommended a Cen-
tral Institute to conduct research on
various problems of technical educa-
tion. A detailed scheme for the Insti-
tute has yet to be formulated.

Shri Harish Chandra Mathur: In
this era of engineering and techno-
logy, may I know what importance
and priority Government gives to an
engineering institute as compared to
any other academy which has been
established?

Dr. M. M. Das: There was no pro-
posal at any stage to set up an aca-
demy of engineering. So the com-

parison between the two does not
come in,
Shri Harish Chandra Mathur: My

question is this. The Government
suo motu should have given priority
to this academy of engineering. I
want to know whether they them-
selves have thought abgut it instead
of waiting for somebody else to make
a suggestion?

Dr. M. M. Das: This particular ins-
titute which is proposed to be set up
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will also cover engineering subjects.
Engineering is a part of technical
education,

Shri Harish Chandra Mathur: May
I know whether this suggestion has:
come from a person who was at one
time the Secretary of the Ministry of
Education and Scientific Research and
Wwho is now a little higher up? It
so, do I take it that it was only after
he left this Ministry that it struck
him or he thought about it while he
was in the Ministry?

Dr. M. M. Das: So far as our know--
ledge goes, this proposal is a sugges-
tion from the Chairman of the All
India Council for Technical Education
who is the Minister of Education in
the Government of India. He sug-
gested this in his inaugura] speech at
the All India Council for Technical
Education in their meeting which was
held on 8th December, 1963. His
suggestion was endorsed by the All
India Council for Technical Education,
and they recommended that such an:
institute should be set up,

Shri Sham Lal Saraf: May I know
whether international standards in:
engineering will also be taken up in
this institute and also whether ad--
vance research will be associated with
this in order to obviate the necessity
of sending our students abroad?

Dr. M. M. Das: As I have said in my
original reply, the detailed scheme has:
not yet been formulated. Every
possible consideration would be given
to this matter when formulating this
scheme.

Shri P. Venkatasubbaiah: May T
know whether, instead of forming a
separate institute, it would not be-
desirable to change the existing
regional engineering institutes in
different parts of the country so as to-
suit the recommendations that have
been made now?

Mr. Speaker: That is a suggestion:
for action.
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Dr, M, M, Das: I think there is
some confusion. There are engineer-

ing colleges which will give engineer- -

ing education to our students. This
particular institute will- be set up to
conduct research on the problems
are cropping up regarding technical
education in the country.

Shri Kapur Singh: I want to ask
whether the Government have care-
fully examined the precise difference
between an “academy” an “institute”
and a “university” and, if so, why is
it that priority is being given to an
institute over a university.

Dr. M. M, Das: As T have already
stated, there was no proposal to set
up an academy. The necessity for
the establishment of a research ins-
titute has been felt which has also
been recommended by the All India
Council for Technical Education. The
Government of India has accepted
this recommendation.

L

Mr. Speaker: Shri D, C, Sharma.

Shri Kapur Singh: Sir, there has
been no reply to my question.

Mr. Speaker: I am sorry for that.

Shri D. C. Sharma: May I know
if there is any academy of engineer-
ing in any progressive countries of
the world and, if so, from which
country the hon. Member got this
idea to which he referred just now

Dr. M. M, Das: We have not got
the information whether any academy
of engineering exists in any progres-
sive countries of the world but our
day-to-day administration in connec-
tion with the propagation and deve-
lopment of technical education tells
us that for properly tackling the prob-
lems which crop up regarding techni-
cal education it is necessary to set up
an expert body in the form of a
research institute,

Dr. M. S. Apey: May I know whe-
ther all matters regarding research of
technical matters are excluded from
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the educational curriculum of the uni--
versity and academy after the estab-
lishment of this institute?

Dr. M. M. Das: The institute which
is proposed to be set up will deal
with questions regarding the re-orga-
nisation of the courses of study, diver-
sification of the fields of training,
curricula construction, examination
system, wastage, etc.
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[(a) The majority of the State Gov-
-ernments are implementing the scheme
of improvement of salarieg for primary
teachers,

(b) Uttar Pradesh.

(¢) No, Sir.]
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Shrimati Soumdaram Ramachand-
xan: Already there is an offer by the
‘Central Government to subsidise when
the State Governments increase the
.salaries of the primary school teacherg
and bring them on par with that of
.other Government servants. Ag Utlar
Pradesh is a big State it has got some
tens of thousands of teachers. So, it
needs more than Rs. 10 crores. That
is the reason why it is not increasing
the dearness allowance of the primary
school teachers as also their salaries,
-even though they were revised once in
‘the Second Plan period.
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Shrimati Soundaram Ramachandran:
Only Uttar Pradesh and partly Bihar.
In Bihar they have raised the salary,

but not the dearness allowance, along
with other Government servants.
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Shri Surendranath Dwivedy: I do
not know how my name was clubbed

with this **question? My question
was quite different,

Mr. Speaker: Does he want to ask
any supplementary now? If he wants
to bring that to my notice, he might
do it differently.

Shri Surendranath Dwivedy: I had
asked whether they are discussing
this matter with the States’ Education
Ministers for making education a
concurrent subject and for the creation
of an all-India educational **service.
I do not know how that has been
clubbed with this question,

Shri S. C. Samanta: What is the
highest pay-scale in a State ang is it
not equal to the pay-scale of even
Class III employees?

**The Member’s name had been correctly clubbed on S.Q. 36 for
-which he had given a separate notice. S.Q, 54 related to All-India Educa-
tion service and the Member’s name was also clubbed to this Question. Ed.
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Some Hon. Members: Class IV
employees.

Shrimati Soundaram Ramachandran:
In any other BState or in Utlar
Pradesh?

Mr. Speaker: What is the highest?

Shrimati Soundaram Ramachandran:
Of all the States Punjab is giving the
highest pay plus dearness allowance.
It is Rs. 120-.

Some Hon. Members rose—

Mr, Speaker: Not so many at one
time, Shri Tiwary,

Shri D. N. Tiwary: In view of the
fact that the financial position of all
the States iz very poor and they are
not able to contribute 50 per cent, is
the Central Government going to
increase the rate of subsidy?

Shrimati Soundaram Ramachandran:
This hag to be done on an all-India
basis not specially for Uttar Pradesh
only. All other States have increased
the salary scale. Bihar and Uttar
Pradesh, as I said, are at a very low
level. We are offering 50 per cent as
it is done to other States. Therefore
we have not offered any incentive.
But whether 100 per cent aid has to
be given on an all-India basis has to
be taken into mnmdel ation afterwards,
not now.

Dr. Sarojini Mahishi: May I know
whether it has come to the notice of
Government that in some of the Stales
the trainees undergoing teachers’
training in a Primary Teachers' Tiain-
ing College are given only a part of
their salary as stipend and fresh en-
trants to the Training Colleges are not
given any financial aid at all in spite
of the fact that there is a shortage of
teachers in the country?

Mr, Speaker: This question is about
primary school teachers.
=Y gewr I Iy faw s
smar gt i ferst &1 3fEa o
2025 (Ai) LSD—2.
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Mr. Speaker: That has already been
asked.
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Shrimati Soundaram Ramachandran:
That is for the State to decide.

Closer Integration of J, & K.
+

( Shri Hari Vishnu Kamath:
Shri Bishanchander Seth:
Bhri Dhaon:
Shri B. P. Yadava;
*37.{ Shri Yashpal Singh:

<’ Shri D, C. Sharma:
Shri Sidheshwar Prasad:
’ Shri P, C, Borooah:
| Shri Prakash Vir Shastri:

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 216 op the 27th
November, 1963 and state:

(a) whether further steps have been
or are being initiated for the closer in-
tegration of the State of Jamamu and
Kashmir with the rest of the Indian
Union; and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarnavis):
(a) and (b). A proposal is under
consideration to apply to Jammu and
Kashmir State entries 1, 33 and 34 of
the Concurrent List in the Seventh
Schedule to the Constitution for the
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purpose of legislation regarding gold
control.

Shri Hari Vishnu Kamath: Is it not a
fact that barring a small but vocifer-
ous clique or coteric of vested inter-
ests and corrupt elements who have,
in the last few weeks, been thoroughly
discredited, the comon folk as well as
large sectors of political and putlic
opinion in Kashmir have clearly ex-
pressed themselves in favour of full
integration, political as well as con-
stitutional, and, if this is not so, who
exactly are opposed to such integra-
tion?

Mr. Speaker: The preliminary might
be ignored; the latter portion might be
answered.

"Shri Nath Pai:
context.

In the present

Mr. Speaker: I have asked the hon.
Member so many times.

The Minister of Home Affairs (Shri
Nanda): This process has been going on
progressively, as has been stated in
the House several times. The integra-
tion in the political sense is already
complete but assimilation of certain
provisions of the Constitution has been
progressing anq the Government’s
attitude reflects the public opinion. I
am sure, much more will follow on the
same lines.

Shri Hari Vishnu Kamath: My ques-
tion wag whether it is not a fact that
public and political opinion as well as
the common-folk have really expres-
sed themselves for integration and, if
not, who are opposed.

Mr. Speaker: If he had put this
question, then probably the answer
would have been clear.

Shri Hari Vishnu Kamath: Barring
those few elements the corrupt ele-
ments and vested interests......

Shri Nanda: I have already said that
to the extent to which public opinion
asserts itself in a certain direction,
then maturally the Government also
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takes that course accordingly. This has
happened in the past and it can happen
in the future.

Shri Hari Vishnu Kamath: Is it a fact
that at the present moment even the
administrative integration is such a
tenuous link, if press reports be
correct, that the Central Government
cannot depute their officers even in an
emergency to the State of Jammu and
Kashmir without evoking some sort of
resistance on the part of the State
Government, to which it succumbs?

Shri Nanda: There is no resistance
at all. On the other hand, the Gov-
ernment of Jammu and Kashmir has
been very keen to secure all the help
that is necessary and I may add that
they have already asked us to depute
some more officers to strengthen their
administration.

Shri Inder J. Malhotra: In the past
some steps were taken for closer inte-
gration of Jammu and Kashmir State
with the rest of India. May I know
mainly on whose intiative those steps
were taken?

Shri Nanda: It is a mutual consul-
tation.

Shri Inder J. Malhotra: 1 wanted
to know at whose initiative the steps
were taken: at the initiative of the
National Conference or at the initia-
tive of the State—at whose initia-
tive?

Shri Nanda: In a number of cases,"
it wag at the initiative ot the State.

Shri Abdul Ghani Goni: May I
know if it is a fact that Bakshi
Ghulam Mohammed, the President of
the National Conference and Mr.
Shamsuddin, the head of the adminis-
tration there, have announced that a
Bill is being introduced in the local
Assembly there for some further
changes in the Constitution and, if so,
what are the details of the changes?

Shri Nanda: These have already
been announced. This ig in respect of
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the change of the name Sadar-i-Riya-
sat becoming Governor, the Prime
Minister becoming Chief Minister and
then there i something more aboutl
the Members of Farliament.

Shri Sham Lal Saraf: Because of
these recent unfortunate events that
have happened in Kashmir, the secu-
rity of the State is almost in danger.
May I know if the Government is
alive to the fact that security arrange-
ments are made in which the Centre
takes the main part so that the events
that have happened in the very recent
past may not recur?

Shri Nanda: I do not accept the as-
sumption.

ot #aary fg ) 9T g4 ¥ A
v A faamar a0 5 3997 390 737
fedl A7 @Y & graT Fdf om0 &
g AT AZIN F F 38 F WA AR
fETar argw AT

AT FFIFLIF F 79
FFAA-FAFT 5 0% a3 8 8 |

Shri D, C. Sharma: Since every
time a step is taken to integrate
Jammu and Kashmir with India there
occurs an explosion in Pakistan, will

it not be good politics to integrate it-

fully in one step?

Shri Nanda: This consideration will
be kept in view by the State concern-
ed.

Dr. L. M. Singhvi: May 1 Xnow
whether the Government are extend-
ing social and welfare legisiation
passeq by this Parliament to the
State of Jamnmu and Kashmir and, if
so, whether they have drawn up any
time-table in this respect or any lst
of enactments to be so extended?

Shri Nanda: Some steps have been
taken. I think more will be taken in
courge of time.

Shri Hem Barua: In view of Mr.
Chagla’s disclosure at the Security
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Council to the effect that the people
of Jammu and Kashmir State were
opposed to the local administration
but they have full confidence in the
fairness and sense of justice of the
Government of India, may I know
why it is that Government have not
so far tried to examine the position
ang integrate Kashmir with India in
order to fulfil the aspirations of the
people there?

Shri Nanda: The question is in two
parts. Ome is about the complete
confidence of the people in the Gov-
ernment of India. That is perfecily
true. So far as the local administra-
tion is concerned, that reference was
only in a narrow specific context.

o} THETAETT AT FATTAAGAE
H ofsa Gt & G40 A F EE
sErEET Te ¥ 9 I9Ed gU 4,
I9 T A A B AT AT ET A
FOY ¥ ¥ SOAT & FHAEl A
nF &I T T R AT HT 3E A
o7 #7517 57F A faa fer fF 3w
ST F TP A A T H |
& o | | & S aFar g fe o
FOR U A A F Aa A g

wegm WERW o FAAT dFEC TE
g afad | #4 feeaw sraT § G aF-
T adft g =ifed ( weAE '
T FL |

of; WERET WRE( 0 FU ST
Faw zawT & fF & sOgAT I
37 Afamfdi 7 fwar a1, 38 & =qrare
ﬂwﬁaﬁwﬁwfmﬂ faar
T, afEd F@ N9 FEE Y R
g 7 wgr & 37 sfawfar
# awg garn 9@ ; % g, AT IE
T H FE wewre &1 dn afafEr
g7

FECURE TRk e AL (R
wgi ¥ e w@ ¥ fag T8 A0 1 4%



257 Oral Answers

37 1 agi gumr ¥ fayr 7 fesr
gHY | AfHT ST F HATET AR ATRE-
T FT TG FE€T & | IFA A HI
forar § AR g9 99 1 I FX @

A

Shri Harish Chandra Mathur: The
hon, Minister without Portfolio had
spent a few days in Kashmir: May I
know his assessment of the feelings of
the people and political parties in res-
pect of integration? He had made cer-
tain statements, and they have appear-
€d in the press. May I know his assess-
ment of the people’s feelings and
those of the political parties regard-
ing integration?

The Minister without Portfolio
(Shri Lal Bahadur Shastri): The big
gest party in Jammu and Kashmir is
the National Conference.

Shri Nath Pai: It was.

Shri Lal Bahadur Shastri: It is
today

Shri Inder J, Malhotra: It is. It is
bigger than the Swatantra Party.

Shri Lal Bahadur Shastri: That
party is in power and the Premier of
that State is still a member and the
leader of the National Conference.

Shri Hem Barua: Shri Chagla’s
statement does not support that state-
ment.

Mr. Speaker: Shri Chagla’s state-
ment might have been made in a
different context.

Shri Lal Bahadur Shastri: I am
much surprised at these interruptions
because what Shri Nath Pai anq Shri
Hem Barua want is exactly what the
National Conference stands for. It is
the National Conference which stands
for the integration of Jammu and
Kashmir with India. All the Members
of the PSP, especially, Shri Kamath,
Shri Nath Pai and Shri Hem Barua
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have been pressing all the time that
there should be complete integration.
Therefore, I say that Kashmir as a
whole stands for the integration of
Jammu and Kashmir with India.

Shri Tyagi: That means that only
the Centre stands in the way.

Shri Hari Vishnu Kamath: We
are happy about it. We are happy to
hear this categorical statement.

Shri Ranga: Shri Nanda had said
that it was only in a amall con‘-xt
that the Government in Kashmir
wags said to have been out of touch
with public opinion and, therefore,
unpopular or something like that. Is
that the reason why as The States-
man itself has said three days ago,
the ex-Prime Minister of Kashmir,
Bakshi Ghulam Mohammed, is una-
ble to go out of his house without
police escort. ...

Mr. Speaker: Order, order.

Shri Ranga:... because he is stat-
ed to be a responsible member?

Mr. Speaker: We are not concern-
ed with that here.

An Hon, Member: That is irrele-
vant.

Mr, Speaker: Now, Shri Ranga
might ask his supplementary ques-
tion.

Shri Ranga: In the supplementary
question that had been asked earlier
by Shri Kamath or some other Mem-
ber, Government were asked to say
whether they were aware of the fact,
in the light of what Shri Chagla has
said at the Security Council, that the
present Government in Kashmir was
very unpopular. Then, the hon.
Minister had said that it was un-
popular only in a small context.
Therefore, I want him to make it
clear.

Mr. Speaker: He said that that
statement was made in a particular
context.
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Shri Ranga: What was that parti-
cular context? It was for the hon.
Minister to elucidate it.

Mr. Speaker: This is not the
occasion when it can be elucidated.

Shri Ranga: Apart from that cor-
text, I would like to know this. He
was the ex-Prime Minister. He is
supposed to be the boss of the whole
show. He is supposed to be the
leader of the National Conference
and he is obliged to remain in his
own house. That statement that he
cannot go out without police escort

shows that his Government as well’

as he are so unpopular.

Mr. Speaker: After all these sup-
positions, the hon. Member has had
no question to ask.

Shri Sonavane: I would request
you, Sir, not to allow these remarks
of Shri Ranga to go on record.

Shri Ranga: This is a very serious
thing and let the hon, Minister
answer it, or let him say that he
will not be able to answer it just
now.

Mr. Speaker: Shri S. M. Banerjce.

Shri Nath Pai: I have been stand-
ing for some time.

Mr, Speaker:
Banerjee.

I have called Shri

Shri Ranga: His name also appears
in the report.

iShri S. M, Banerjee: How far is
it a fact that the present Govern-
ment of Jammu and Kashmir does
not command the confidence of the
local people there? If so, what steps
are being taken by the Centre to
have a thorough investigation made o
the charges levelled against the ex-
Prime Minister and the present Prime
Minister?
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Mr. Speaker:
different question.

That would be a

Shri S. M. Banerjee: It is a direct
question.

Shri C. K, Bhattacharyya: The
remarks made by Prof. Ranga
about Bakshi Ghulam Mohammed are
absolutely irrelevant to our purpose
and they might be expunged from the
proceedings.

Some Hon. Members rose—

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Maharashtra Mysore Border Dispule

Shri B. P, Yadava:
f Shri Dhaon:
Shri Bishanchander Seth:
*38. Shri Yashpal Singh:
Shri P, R. Chakraverty:
Shrimati Savitri Nigam:
[ Shri Kajrolkar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the border disput2
between the Maharashtra and Mysore
States has been settled;

(b) it so, the decisions arrived at:
and

(8) M not, the reasons for delay?

The Minister of Heme Affairs (Shri
Nanda): (a) No. Sir.

(b) Does not arise.

(c) The matter was not pursued
because of the emergency,
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Price of Fuel

( Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
Shri Yashpa] Singh:
Shri M. L. Dwivedi:

{ Shri Onkar Lol Berwa:
Shri Surendra Pal Singh:

| Shri P. R. Patel:

| Shri D. D, Mantri:

{_ Shri Jashwant Mehta:

*39.

Will the Minister of Petroieum and
Chemicals be pleased to state:

(a) whether it is a fact that the
talks between the Gujarat State Gov-
ernment and the Oil ang Natural Gas
Commission have failed;

(b) if so, the reasons therefor:

(c¢) whether the question of fixing
the prices will be sent to the arbitra-
tor; and

(d) if so, who will be the arbitrator?

The Minister of Petroleum and
Chemicals (Shri Humayup Kabir): (a)
and (b). There is a difference of
opinion between the Oil and Natural
Gas Commission and the Gujarat
Government on the price of natural
gas to be supplied by the Commission.

(c) Since the view-points of the
two parties could not be reconciled, it
hag been agreed that the price of gas
to be supplied to power houses and
the fertilizer company may be referred
to arbitration.

(d) The State Government are
being consulted regarding the appomt-
ment of the arbitrator. i

Drilling in Cauvery Basin

Shri M. K. Kumaran:

Shri Sezhiyan:

Shri Subodh Hansda:
*40. { Shri S. C. Sapmnta:

{ Shri Warior:
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| Shri Maheswar Naik:
| Shri Sudhansu Das:
| Shri P, C. Borooah:
| Shri Balakrishnan:
{_ Shri D. D. Mantri:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that drilling
operations were considerably delayed
in the Cauvery Basin even after
arrival of necessary machinery;

(b) if so, reasons therefor; and

(c) the present position of drilling
in that region?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b). Yes, Sir. Delay occurred
after the structural rig had arrived at
site mainly on account of the difficulty
in securing and despatching certain
essential spares and materials neces-
sary for starting drilling operations.

(¢) Drilling of the first structural
well at Pattukkotta was started on
28th October, 1963 and is now in pro-
gress. The depth of the well reached
on 31st January 1964 was 713 metrcs.

Barauni and Gauhati Refineries

*41, Shri Hem Barua: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Rumanian Govern-
ment have offered any assistance fcr
the expansion op Barauni and Gauhati
refineries; and

(b) if so, the particulars of tne
assistance offered and the reaction of
the Government of India thereto?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir, for the Gauhati'Reﬁnery.

(b) The details & still awaited.
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Barauni and Koyali Refineries

Shri R. G. Dubey:
[Shri Vishram Prasad:
| Shri Yashpal Singh:
| Shri P. C. Borooah:
Shri Mohan Swarup:
Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:
Shri P. R. Chakraverti:
Shri D. C. Sharma:
Shri D. J. Naik:
l_Shri Subodh Hansda:

*42.

—_— A —

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether detailed project reports
for the expansion of the capacity of
the Barauni and Koyali refineries from
2 million to 3 million tons have been
prepared; and

(b) if so,
thereof

the salient features

The Minister of “etroleum and
Chemicalg (Shri Humayun Kabir): (a)
These are under preparation by the
Soviet authorities,

(b) Does not arise.
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Admission to Delhi Colleges

*45. Shri Shiv Charan Gupta: Will
the Minister of Education be pleased
to state:

(a) whether it iz a fact that every
yvear there is a rush for admission in
Delhi Colleges for admission to Pre-
mediecal, B. Com., B. Sc. and B. A. Pass
course; and

(b) if so, the steps Delhi University
propose to take to check such rush
in 19647

The Deputy Minislter in the Minia-
try of Education (Shri  Bhakt
_Darshan): (a) Yes, Sir.

(b) It is proposed to open two more
colleges from the next academic
session.

Arrest of Pakistani Boatmen

Shri D. D. Puri:
Shri P. R. Chakraverti:
*46. { Shri D. C. Sharma:
Shri A. V. Raghavan;
Shri Pottekkatt:
| Shri Kappen:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government  have
arrested 28 Pakistani boatmen enter-
ing the Calcutta part area on the 29th
December, 1963 illegally; and

(b) the action Government propose
to take against the arrested boatmen
and to check such illegal entries in
the port area in future?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yeg Sir.

(b) Their cases are under investi-
gation.

Limited Competitive Exam, for LA.S.

Shri N. R. Laskar:
Shri Ramachandra Ulaka:
*47. < Shri Subodh Hansda:
| Shrimati Savitri Nigam:
|_Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 215 on the
27th November, 1863 and state:

(a) whether any fresh efforts have
been made for starting a limited
competitive examination for 1. A. 5.;
and

(b) if so, the result thereof?

The Minister of Home Aflairs (Shri
Nanda): (a) and (b). The State Gov-
ernments ure being requested to
reconsider the scheme for holding
limited competitive examinations.

Oceanographic Work

*48. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the progresg made in arriving
at an agreement with U. 8. S. R. for
the supply of g ship and other require-
ments for specialised oceanographic
work; and

(b) the terms of the agreement, if
finalised?

The Deputy Minister in the Mixis-
try of Edocation (Dr. M. M. Das):
(a) and b) No agreement has yet
been arrived at. 'The specifications of
the oceanographic equipment and
shiy are being drawn up.
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Whitley Councils

[ Shri J. B. S. Bist:
*49. { Shri S. M. Banerjee:
Shri Tridib Kumar Chaudhuri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any replies have been
received to the circular sent by the
Government to the organisations of
Central  Government Employees
regarding setting up of Whitley
Councils for the employees; and

(b) if so, whether any final decision
has been taken regarding implemen-
tation of the proposal?

The Minister of Home Affairs (Shri
Nanda): (a) and (b) Certain points
in respect of the Scheme for Joint
Consultation and Compulsory Arbi-
tration have been raised by the
Unions and Associations ot Govern-
ment servants. They have been dis-
cussed with the representatives of
certain employees’ organisations, and
further discussions are to be held
with the representatives of the Major
Federations, Unions and Associations.
In the meantime Ministries and
Departments have been advised to
draw up detailed schemes, so that
once the various doubts and diffi-
culties have been resolved by discus-
sion with the employees’ organisa-
tions, there may be no further delay
in setting up the Councils.

Durgapur Fertilizer Project

Shri Tridib Kumar
Chaudhuri:
50 { Shri Subodh Hansda:
“ ) Shri S. C. Samanta:
| Shri Sudhansu Das:
LShrl S. M. Banerjee:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have
taken any decision on the report of
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the Fertilizer Corporation of India
about the proposed Durgapur Ferti-

lizer Project;

(b) whether final project report
for this fertilizer plant has been
approved and necessary foreign ex-

change for obtaining plants and
equipments obtained; and
(¢) who will implement the

Durgapur Fertilizer Project.

The Minister of State in the Minis-
try of Petroleum ang Chemicals
(Shri Alagesan): (a) Not yet, Sir.

(b) and (e).
stage.

Do not arise at this

0i] Production in Ankleshwar Of]1
Fields

( Shri D. J. Naik:
*51. { Shri P. C. Borooah,
| Shri P. R. Chakraverti:

Will the Minister of Petroleum and
Chemicals be pleased to state the
steps taken for increasing the produc-
tion of oil in Ankleshwar oil fields?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
The drilling is being intensified and
more wells are being connected to
the oil collecting stations. Other
ancillary arrangements are also being
undertaken to step up production to
1'75 million tonnes in December,
1964.

Disturbances in West Bengal

( Shri P. R. Chakraverti;
| Shri P. C. Borooah:
| Shri M. L. Dwivedi:
| Shri Bishanchander Seth:
| Shri B. P. Yadava:
| Shri Dhaon:
| Shri Shiv Charan Gupta:
| Shri D. C. Sharma:

*52. J Shri Harish Chandra
1 Mathur:
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Shri Prakash Vir Shastri:
Shri D. D. Mantri:

| Shri S. M. Banerjee:
Shri Hem Raj:

Shri Dinen Bhattacharya:

Dr. U. Misra:

Dr. Ranen Sen:

Shri G. Mohanty.

Shri Sarjoo Pandey:

Shri Indrajit Gupta:
Shri Kajrolkar:

Shrimati Renu

Chakravartty:

Shri Bibhuti Mishra:

Shri Kishep. Pattnayak:

Shri Bade:

Shri Ram Sewak Yadavy-

Shri Bagri:

Shrimati Jyotsna Chanda:

Shri Koya:

Shri H. C. Soy:

Shri Tan Singh.

Shri Gulshan:

| Shri S. N. Chaturvedi:

Will the Minister of Home Affairs
b2 pleased to state:

(a) whether he visited Calcutta
during the communal disturbances,
early in January, 1964;

(b) the number of persons killed
in Calcutta and other places in West
Bengal as a result of riots and the
police action; and

(c) the arrangements made to deal
with the riot situation angd rehabili-
tation of riot victims?

The Minister of Home Affairs

(Shri Nanda); (a) Yes, Sir.

(b) 208 persons were killed as a
result of rioting and 56 died due to
pelice action.

(e) 1 have already made a state-
ment in the House yesterday and
have also laid on the tab.> a longer
statement in regard to t'ir disturbance
covering all aspects ¢ he unfortu-
nate occurrences.
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New Universities

{ Shri Warior:
| Shri M. K. Kumaran:
| Shri Prakash Vir Shastri:
| Shri B. P. Yadava:
*53. { Shri Dhaon:
| Shri Bishanchander Seth:
| Shri S. M. Banerjee:
| Shri J. N. Hazarika:
LShri Koya:

Will the Minister of Education be
pieased to state:

(a) whether the final report of the
Committee on Establishment of New
Universities had been received; and

(b) if so, the salient features there-
of?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshanm):
(a) No, Sir.

(b) Does not arise.

All India Educational Service

Shri Vishram Prasad:
| Shri Yashpal Singh:
| Shri N. R. Laskar:
| Shri Ramachandra Ulaka:
Shri Subodh Hansda:
Shri Sidheshwar Prasad:
54, Shri Kolla Venkaiah:
| Shri R. Barua:
| Shri Umanath:
Shri Surendranath
, Dwivedy:
| Shri P. C. Barooah:
| Shri S, C. Samanta:
| Shri Maheswar Naik:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Govern.
ment propose to have an All-India
Educational Service;

(b), if so, whether this proposal has
been approved by the .State Govern-
ments; and

(c) the names of the States who
have approved this proposa] and of
those who have opposed and their
reasons for opposing the same?
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The Deputy Minister in the Minis-

try of Education (Shrimati Soundaram

Ramachandran): (a) Yes, Sir.

(b) and 1c). All State Governments
except Punjab, Madras, Madhya
Pradesh and Maharashtra have
agreed in principle to the formmation
of the Service. The Punjab Govern-

. ment have not yet taken a decision
while Madras, Madhya Pradesh cnd
Maharashtra have stated that they
do not see any advantage in the for-
mation of the Service. The Govern-
-ment of Maharashtra feel that the
creation of such a Service may lead
o weakening of State initiative and
control while the Madhya Pradesh
Gouvernment is of the view that such
a Service is neither necessary nor
desirable.

Fertilizer Unit at Rourkela

[ Shri Yashpal Singh!

| Shri Erishna Pal Singh:

| Shri Maheswar Naik:

| Shri Himmatsinghji:

| Shri P K. Ghosh:
“55. { Shri Narasimha Reddy:

| Shri D. J. Naik;

| Shri Subodh Hansda:

| Shri S. C. Samanta:

| Shri Sudhansu Das:

| Shri Shashi Ranjan.

Will the Minister of Petroleum
and Chemicals be pir2:ed to state:

(a) whether the Fertilizer Corpo-
ration has taken over the Rourkela
Unit;

(b) if not, the main reasons for the
delay; and

fc) the steps being taken tu solve
the deadlock?

The Minister of State im the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir, with effect
from 1-4-1963.

(b) Does not arise.
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(c) There is no deadlock but
issves arising out of the transfer are
under consideration of Government.

Physical Education

( Shri N. E. Laskar:
*56. { 3nri Ramachandra Ulaka.
| Shri Subodh Hansda:

Will the Minister of Education be
pleased to refer to the reply given
to starred Question No. 73 on the
20th November, 1963 and state:

(a) the action taken for bringing
about co-ordination in various schem-
es of physical education based on the
recommendations made by ‘the Kunzru
Committee; and

{b) whether State Governments
have been consulted for proper
implementation of these recommen-
-lations, and if so, their reaction
thereto?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhakt
Darshan): (a) The report of the
Kunzru Committee was submitied to
the Government on the 12th December,
1963 and is being examined.

(b) Not so far, Sir.
Revision of Lists of §. C. and 5. T.

| Shri D. C. Sharma,
*57. Suri Hem Raj:
Shri P, L. Barupal: ’

Will the Minister of Home Affairs
bs pleased to state:

(a) the progress made in the work
uf revision of lists of Scheduled Castes
and Scheduled Tribes; wand

(b) when it is likely to be complet-
ed and the changes proposed to be
made?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar); (a) and (b). The
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work of revision of the lists of
Scheduled Castes and Scheduled Tribeg
is in active progress and efforts are
being made to finalise decisions soon
on the changes proposed by the State
Governments.

Petroleum Refineries During Fourth
Plan

( Shri P. C. Borooah:
| Shri P. R. Chakraverti:
| Shri Maheswar Naik:

58 { Shri A. N. Vidyalankar,

: Shri Dinen Bhattacharya:

| Dr. U. Misra:
| Pr. Ranen Sen:
{ Shri S. B. Patil;

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(2) whether a target for petroleum
cefining capacity for the Fourth Plan
has beep fixed;

(b) if so, at what level; and

‘¢) whether there has been a radi-
cai change in the Government policy
in this respect and if so, what?

The Mimister of Petroleum and
Chemicals (Shri Hamayun Kabir):
(a) to (c). No, Sir.

Madras Oil Refinery

( Shri P. C. Borooah:
Shri Nath Pai.

Shri Blagwat Jha Azad:
Shri Maheswar Naik:
Shri Yashpal Singh:
Shri Indrajit Gupta,
Shri Hem Barua:

Shri Warior:

Shri Vasudevan Nair:
Shri M. K. Kumaran.
Shri Nambiar:

5hri R. Barua:

Shri J. B. S. Bist:

Shri Onkar Lal Berwa.
Shri Umanath:

Shrj Sezhiyan:

Shri P. R. Chakraverti:
Shri Bibhuti Mishra.
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Shri Himatsingka:

Shri Vishwa Nath Pandey:
Shri Brij Raj Singh:

Shri D. D. Mantri.

Shri Subodh Hansda:

Shri P. C. Deo Bhanj:

——————

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether Burmah Oil Co. und
Shell international have made a new
cffer for participation in the Madras
Oil Refinery project;

(b) if so, the main terms of the

cfler; and

(c) the Government’s decision
thereon?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) The main feature of the pro-
posal is to offer 51 percent of the
equity capital to Government of
India.

(c) The proposal is under exami-

nation.

Burmah Shell Refinery Agreement

( Shri Warior:
Shri Vasudevap Nair:
Shri Yashpal Singh:
80 { Shri Bishanchander Seth;
| Shri B. P. Yadava:
| Shri Dhaon:
| Shri P. C. Borooah:
| Shri P. R. Chakravert}:

Will the Minister of Petroleam and
Chemiecals be pleased to state:

(a) whether it is a fact that Gov-
ernment had notified the Burmah



275 Written Answers

Shell that the existing licence of the
company would have to be terminated
before long; and

({b) whether they have intimated
the Government any conditions tg be
included in a new agreement?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
{a) No, Sir,

(b) The refining company have
offered to terminate the existing
refinery agreement on certain condi-
tions. This proposa] is under discus-
sion with the company's represen-
tatives.
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Nataral Gas

93. Shri P. R. Patel: Will the Minis-
ter of Petroleum ang Chemicals be
pleased to state the amount of natural
gas produced and sold in Assam
during 1963 and the names of the in-
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dustries to whom it is sold and at
what price?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
During 1963, Oil India Limited pro-
duced 5,789 million cubic feet of natu-
ral gas and sold 2,332 million cubic
feet of gas tc Assam Cil Company and
Derial Tea Estate. Oil India Limited
charged per 1,000 cubic feet an in-
terim price of 45 naye paise to Assam
Oil Company and 56 naye paise to
Derial Tea Estate.

Memorial to Anagarita Dharampala

94. Shri Ram Harkh Yadav: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a Memo-
rial is to be erected in Sarnath in
memory of Anagarita Dharampala, the
great pioneer of Buddhist revival in
India;

(b) if so, the Government’s role in
the scheme; and

(c) the contribution of Government
in the implementation of the memorial
scheme?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Government have no informa-
tion.

(b) and (c). None, as Government
have not been approached so far.

Noonmati Furnace 0il

95. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to refer to the reply given
to Unstarred Question No. 1111 on
4th December, 1963 and state:

(a) whether an agreement has been
reached between the Indian Refineries
Limited and the Assam State Electri-
city Board for supply of Noonmati
Furnace Oil and Light Diesel Oil for
generation of power;
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(b) the terms of the agreement; and

(c) the quantity of these products
to be spared for the purpose, and the
increase in power generation capacity
to be achieved thereby?

The Minister of Petroleum and
Chemicals (Shri Humayun (Kabir):
(a) The parties have agreed on broad
principles but no formal agreement
has been reached.

(b) Does not arise.

(c) The estimated offtake is 60,000
tonnes per year for each of the two
products but the requirement of Fur-
nace oil may go up.

The Assam State Electricity Board
is putting up one 12.5 megawatt Gas
Turbine set utilising Light Diesel Oil
and proposes to put up one 30 mega-
watt Thermal Station using Furnace
0Oil.

Elementary School Buildings and Staff
Quarters

Shri Vishram Prasad:
96. Shri Warior:
1 Shri Vasudevan Nair:
LShri D. J. Naik:

[Shri R. G. Dubey:

Will the Minister of Education be
pleased to state: '

(a) whether the Central Government
have agreed to advance loans to the
States for the construction of elemen-
tary school buildings and staff quar-
ters for woman teachers in rural areas;
and

(b) if so, details of the scheme?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The

matter is under consideration.
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Writing of Indian Histery
" Shri R. G. Dubey:

° 7\ Shri Vishram Prasad:

Will the Minister of Educatien be
pleased to state:

(a) whether Government’s attention
has been drawn to the address of Prof.
H. K, Sherwani to the History Congress
delivered at Poona; and

(b) if so, whether Government are
considering the suggestions made by
the Professor on writing Indian history
from a proper perspective?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) and (b). Government have not yet
received the original text of Prof.
H. K. Sherwani’s address delivered at
the History Congress at Poona. It has
been called for and suggestions con-
tained therein would be examined
after the text is received.

Chinese Internees

Shri Maheswar Naik:

98 jShri Yashpal Singh:
: Shri P. C. Borooah:
Shri D. D. Mantri:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of Chinese na-
tionals interned since the declaration
of Emergency; and

(b) the number repatriated to China,
the number released and the number
still interned?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis): (a)
2288.

(b) (i) Number repatriated
to China 1654
(ii) Number released 54

(iii) Number still interned 566
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Appointment of Primary School
Teachers

( Shri Maheswar Naik:
Shri Sidheshwar Prasad:

: Shri Maniyangadan:

|_Shri Bibhuti Mishra:

99

Will the Minister of Education be
pleased to state:

(a) whether the Central Government
have now decided to give additional
monetary assistance to States for ap-
pointment of primary school teachers
on the basis of number of children not
attending the school;

(b) whether any census has been
taken of such children and if so, the
figures as per latest assessment for each
of the States; and

(c) the financial assistance so far
given to each of such States?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) ang (c). A statement is laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-2260/64].

Excavations near Allahabad

100, S Shr? Vishram Prasad:
7 Shri R. G. Dubey:
Will the Minister of Education be
pleased to state:

. (a) whether it is a fact that ruins
of a Khajuraho-type temple dating
back to the 11th Century have been
excavated at village Jamshet about 70
miles from Allahabad;

(b) if so, the steps taken to protect
these; and

(c) whether further excavations
would be carried out at the site?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Yes, Sir.
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(b) and (c). The discovery has been
made recently and the question is
being examined.

Tibbia College Emgquiries

Shri Bhagwat Jha Azad:
Shri Yashpal Singh:

| Shri Yashpal Singh:

| Shri B. P. Yadava:

| Shri Dhaon:

| Shri Bishanchander Seth:

101, < Shri D, C. Sharma:

| Shri Shiv Charan Gupta:

| Shrimati Savitri Nigam:

| Shri D. D. Puri:

| Shri P. R. Chakraverti:

| Shri Pradash Vir Shastri:

| Shri Umanath:

| Shri P. C. Borooah:

|’ Shri Bibhuti Mishra:

Will the Minister of Home Affairs

be pleased to state:

(a) whether it is a fact that Govern-
ment have closed the inquiry into the
incidents near the Tibbia College in
Delhi and in front of the nearby Police
Station in 1963; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) The decision to close the inguiry
was taken following a representation
to that effect from the Students’ Ac-
tion Committee of the Tibbia College.
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High Court for Delhi

[ Shri Yashpal Singh:
| Shri Dhaon:
Shri B. P. Yadava:
Shri Bishanchander Seth:
103 Shri D, C. Sharma:
. Shri N. R. Laskar:
Shri Ramachandra Ulaka:
Shri Subodh Hansda:
| Shri Vishwa Nath Pandey:
|_Shri Bade:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the Delhi Administra-
tion has suggested the constitution of a
separate High Court for Delhi; and
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(b) it so, the reaction of Central
Government thereto?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) The matter is under considera-
tion,

Primary Education

[ Shri N, R. Laskar:
104. ./ Shri Ramachandra Ulaka:
| Shri Subodh Hansda;

Will the Minister of Education be
pleased to state:

(a) whether draft scheme for the
development of Primary Education
under the Fourth and Fifth Five Year
Plans has been finalised; and

{b) if so, the main features of the
scheme?

The Minister of Education
M. C. Chagla): (a) and (Db).
scheme is under consideration,

(Shri
The

Educational Facilities for the Blind

r Shri N. R. Laskar:
105. . Shri Ramachandra Ulaka:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether the project to expand
educational facilities for blind children
and for training blind adults in farm-
ing has been finalised;

(b} whether Government also have
a plan target to cover the entire counff
try by this scheme during the next
successive plans; and

(c) if so, the detailed report thereof?
The Minister of Education
M. C. Chagha) (a) Not yet.

(b) and (c), This is an experimen-
tal project and future targets will

2025 ai LSD—3.

(Shri
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depend on the success of the proposed
project.

0il in Vypeen Island, Kerala

106. Shri A. K Gopalan: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether any investigation has
been carried out in the Vypeen Island
in Kerala to find out oil; and

(b) if so, the result thereof?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir):
(a) Yes, Sir. The investigation is =till
in progress.

(b) Several samples have been col-
lected from the mud-banks off the west
coast of Vypeen Island. These have
vielded fauna and flora of recent age,
and have not indicated the presence of
oil,
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Education for Floating Population

108. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
%o state:

(a) whether in every State there are
High Schools and Colleges giving
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instruction in Hindi and English for
the floating population; and

(b) if so, the number thereof in
each State?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):

(a) and (b). This information has
not been collected so far. During 1963-
64, twenty schools as per statement
laid on the table of the House. [Placed
in Library. See No. LT-2261|64], have
joined the Central Schools Scheme,
which provides instruction through
English and Hindi.

Funds fer University Development

169. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) whether it ig a fact that Vice-
Chancellors’ Conference held in Octo-
ber, 1962 urged that the funds required
for university development should be
made available through the University
Grants Commission instead ot dividing
them between the Commission and the
State Governments;

(b) if so, whether the reactions of
the State Governments and the Plan-
ning Commission have been ascertain-
ed in this matter; and

(c) the steps, if any, taken in the
matter? -

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darsham):
(a) Yes, Sir.

(b) and (c). It was suggested .o the
State Governments earlier that they
should agree not to draw from the
Central Government a certain propor-
tion of development funds which ins-
tead should be placed at the disposal
of the University Grants Commission
to enable them to finance the develop-
ment schemes of all Universities on a
hundred per cent basis. The reaction
of the State Governments was gene-
rally unfavourable. In January, 1961,
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the Higher Education Committee of the
Central Advisory Board of Education
also considered this matter, but did
not find itself in a position to make
any recommendation on the proposal.

In the circumstances, the matter was
not pursued further either with the
State Governments or the Planning
Commission.

Period for First Educational Degree

110. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
%o state:

(a) whether it is a fact that the
Vice-Chancellors’ Conference held in
October, 1962 recommended that the
period for first degree should be 15
years and not 14 years as at present;
and

(b) if so, the nature of decision taken
m the matter?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darsham):
(a) The relevant recommendation is
as under:—

“The period of school and col-
lege study required for the first
degree should be 15 years and not
14 years as at present.”

(b) Government of India have taken
no decision in the matter.

Warnings to Newspapers under D.LR.

111. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
Y0 state:

(a) whether any warnings or
notices for penal action were issued
40 any newspapers by Central Gov-
ernment under the Defence of India
Rules during the last three months;

(b if so, to whom and under what
eircumstances; and
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(c) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) No, Sir.

(b) and (c¢). Do not arise.
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Private Colleges in Punjab

113. Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
University Grants Commission pro-
poses to stop the grants which it was
giving to private colleges in Punjab;

(b) if so, the reasons therefor; and

(c) the numbe} and names of such
colleges which are to be deprived of
this grant?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). No Sir. The



289 Written Answers

grants sanctioned to four colleges
only were, however, revoked by the
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names of these colleges and the rea-

sons for the action taken are as
University Grants Commission. The follows:—
College Amount Purpose of Reason for revocation
of grant grant

1. D.AYV. College, Amritsar  Rs. 35,056 Construction The college did not start
of library construction work within
building. one year of the sanction

of the grant.

2. R. K.Arya College, Nawan- Rs. 5,000 Hobby Panjab  University recom-
shahr Doaba, Workshop mended stopping of grants

. on account of serious com-
plaints against the college.

3. 5.D.College, Hoshiarpur. Future A disaffiliation notice i

grants pending  against the
college.

4. Saraswati Training Rs.1,01,789 Construction  There is a potice for the
College  for Women, of Women's disaffiliation of this
Ampritsar, Hostel. college and Panjab

Univesity  recommended

the stopping of grants.
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Drilling in Tiruchnapalli

116. Shri Nambiar: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether any progress has been
made in the drilling for oil and lignite
in Tiruchnapalli and adjacent districts
of Madras State; and
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(b) the further steps contemplated
in finding out oil, gas and lignite in
this region?

The Minister of Petrolenm and Che-
micals (Shri Humayun Eabir): (a)
and (b). A structural well is being
drilled near Pattukkotai ip Tanjore
District. It is also proposed to drill a
deep well near Tittacherry village in
Tanjore District, about 5 miles south-
west of Karaikal. Drilling of this
deep well is likely to start during
the next few months.

The object of drilling these wells
is to obtain the sub-surface geologi-
cal inlormation necessary for further
oil exploration in the area. Structural
drilling will be continued in this
area. Also, depending upon the re-
sults obtained from the first deep
well, some more deep wells may have
to be drilled, in this area.

Information in respect of lignite is
the concern of the Ministry of Steel,
Mines and Heavy Engineering.

Traffic Drive in Delhi

117. Shri P. C, Borooah; Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons prosecut-
ed in the two traffic drives launched
in Delhi in 1963 and in January, 1964;

(b) the total amount of fines re-
covered and the maximum amount of
Ppenalty imposed on any one; and

(¢) how many of those prosecuted
were pedestrians and how many of
them were women and children?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) 21,228,

(b) (i) Total amount of fines—
Rs, 3,02,053;
(ii) Maximum fine imposed in
any single case—Rs, 200|-.

(c) (i) Number of pedestrians pro-
secuted—152;

(ii) Number of woman Age-wise or six

rosecy wi cords
(iii) {Iumbcr of Child- e ot 1

are not main-
ren prosecuted ta ned by

J Traffic Police.
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Indian Institute of Technology,
Madras

118 { Shri P, K. Ghosh:
' ‘L_Shri Narasimha Reddy:

Will the Minister of Education be
pleased to state:

(a) whether an Institute of Techno-
logy has recently been set wup im
Madras with West German collabora-
tion;

(b) it so, the extent and nature of
collaboration; and

(c) the number and other detalls
of German Professors in the Insti-
tute?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) The Government of Federal
Republic of Germany have agreed to
give the following assistance in the
establishment of the Institute:

(i) Workshop and Laboratory
equipment and Library of value
not exceeding 15 Million (or
approx, Rs. 1'8 crores).

(ii) 20 German Professors te
gerve at the Institute for a period
of about 4-5 years.

(iii) Five German Foremen for
the workshops of the Institute
for a period of not less than twe
years.

(iv) One German Adviser te
the Government of India,

(v) Facilities for the training
of 20 Indian teachers in Germam
institutions.

(c) At present 7 German Profes-
sors are working at the Institute:

(1) Mechanical Engineering 3
(2) Physics 1
(3) Hydraulics 1
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(4) Electrical Engineering 1
(5) Applied Mechanics

o

Indian Imstitute of Techmology,
Madras

120. Shri P. K. Ghosh: Will the
Minister of Educatiom be pleased to
state:

(a) whether the attention of the
‘Government of India has been drawn
to a report in the U.S.I.S. News Bul-
letin and in some of the leading
papers that a Research grant of over
one lakh of rupees has been granted

for the conduct of Research in the
Indian Institute of Technology,
Madras;

(b) if so, the research for which
the grant has been awarded and
now far the research has progressed,
if already started; and

(¢) whether .in making this grant
the U.S. Government has obtained
clearance and approval of the Gov-
ernment of India?

The Deputy Minister in the Minlis-
try of Education (Dr. M. M. Das):
(a) No, Sir. However, a proposal for
research submitted by a former As-
sistant Professor in the Indiap Insti-
tute of Technology, Madras involving
a grant of Rs. 103,800 was approved
by the National Bureau of Standards
of US.A. under a scheme, financed
from out of PL-480 rupee funds, for
research projects of Indian nationals

. working in universities and institu-
tions in this country. The grant has
not been availed of as the Assistant
Professor concerned is no longer
in the service of the Institute.

(b) The proposal related to research
in “High Temperature Vapour Pres-
sures of Refractory Materials”.

(c¢) The proposal had been screen-
ed by a Central Committee and ac-
eepted in principle before being
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submitted to U.S. Government. The
question of giving final clearance of
the Government of India does not
arise in thls case.

Supply of Gas to Utran Power
House, Gujarat

121. Shri D. J. Naik: Will the
Minister of Petroleum amd Chemicals
be pleased to state:

(a) whether contract for laying
gas pipe-line for supply of gas to the
Utran Power House (Gujarat) has
been finalised; and

(b) if so, when the work will start,
and when it will be completed?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(by The work on this line started
on 2nd December, 1963 and is expected
to be completed in March, 1964.

Korba Fertilizer Factory

[ Shri S. C. Samanta:
Shri Subodh Hansda:

") Shri N. R. Laskar:

LShrl Maheswar Naik:

122

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether the plan and estimate
of the Korba Fertilizer factory in
public sector have been prepared;

(b) whether the plant and machin-
eries will be fabricated in India; and

(¢) if not, from where they will be
purchased and the foreign exchange
requirement for the project?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) These have been
prepared and are under the scrutiny
of the Fertilizer Corporation.

(by Fabrication of
machinery will be done

plant and
within the
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country to the maximum extent
feasible consistent with the facilities
available and the need to complete

the project within a reasonable time
schedule.

(c) Only a part of the machinery
which cannot be fabricated within
the country will be imported. The
eountry from which it will be import-
ed has not yet been decided. The
total foreign exchange cost of the
project has been estimated at approxi-
mately Rs. 13.00 crores.

Fertilizer Factory in Goa

123. Shri Nath Pai: Will the Minis-
ter of Petrolenm and Chemicals be
pleased to state:

(a) whether any licence has been

given for setting up a fertilizer fac-
tory in Goa; and

(b) if so, when the factory is likely
to go in for production?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). The matter
is still under consideration.

Drug Processing Factories in J. & K.

124. Shri Sham Lal Saraf: Will
the Minister of Education be pleased
to refer to the reply given to Star-
red Question No. 653 on the 18th
December, 1963 and state:

(a) whether the decision to take
over the two Drug Processing Fac-
tories and some Drug Farms from the

Jammu and Kashmir State has

been
arrived at; and

(b) if so, the nature of the decision
taken?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a) and (b). The Farms and Proces-
sing factories have since been taken
over by the Council of Scientific and
Industrial Research and will function

under its Central Indian Medicinal
Plants Organisation.
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Tandi Therot Road

125. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 1888 on the 18th Decem-
ber, 1963 and state:

(a) whether any decision has been
taken on the proposal of the Punjab
Government for the construction of
the Tandi Therot Road; and

“"(b) It so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):

(a) and (b). The scheme for the
improvement of the Tandi Therot
Road in Lahaul District in Punjab

involving a total outlay of Rs. 11.354

lakhs has been approved in January,
1964.

Political Sufferers in Punjab

126. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state the total amount distributed
to the Political Sufferers of Punjab
from 1st April, 1963 to the end of
December, 1963?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): Rs. 3,650.

Study of Astrology

127. Shri Tan Singh: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have a
proposal for appointing a research

body for sc'entific study of astrology;
and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a) No, Sir.

(b) Does not arise
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12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDIAN O Com-
PANY, AUDITED ACCOUNTs AND Gov-
ERNMENT REVIEW

The Minister of Petroieum and
Chemicals (Shri Humayun Kabir): I
beg to lay on the Tabie a copy each
of the following papers:—-

(i) Annual Report of the Indian
0il Company Limited, Rombay
for the year 1962-63, along
with the Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956;

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
2258/64].

SALAR JUNG MuseumMm (THIRD AMEND-
MENT) RULEs

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan) :
On behalf of Shri M. C. Chagla, I beg
to lay on the Table a copy cf the Salar
Jung Museum (Third Amendment)
Rules, 1963, published in Notification
No. GSR 1962, dated the 28th Decem-
ber, 1963, under sub-section (3) of
section 27 of the Salar Jung Museum
Act, 1961. [Piaced in Library, See
No. LT-2259/64].

UPSC (EXEMPTION FROM {CONSULTA-

TION) SECOND AMENDMENT REGULA-
TIONS

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): On behalf of Shri Hajar-
navis, I beg to re-lay on the Table a
copy of the Union Public Service
Commission (Exemption from Consul-
tation) Second Amendment Regula-
fions, 1963, published ~in Notification
No. G.S.R. 1888, dated the 1l4th
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December 1963 under Clause (5) of
Article 320 of the Constitution.
[Placed in Library. See No. LT-2223/

63].
12.02 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

Shri Krishnamoorthy Rao
(Shimoga): I beg to present the
Thirty-second Report of the Com-

mittee on Private Members’ Billg and
Resolutions.

ESTIMATES COMMITTEE
FoRTY-SECOND REPORT

Shri A. C. Guha (Barasat): I beg
to present the Forty-second Report of
the Estimates Committee on the Minis-
try of Finance (Department of Eco-
nomic Affairs)—Revision of the Form
and Contents of the Demands for
Grants (Exclusion of the Profit and
Loss Accounts and Balance Sheets of
Public Undertakings from the
Demands for Grants).

12.03 hrs.
STATEMENT BY MEMBER
Mr. Speaker: Maharani Gayatr:
Devi.

Shri S. M. Banerjee (Kanpur): 1
rise to a point of order on the state-
ment to be immediately made by
Maharani Gayatri Devi.

I presume she is making a state-
ment under rule 357, that is, personai
explanation. The rule says:

“A member may, with the per-
mission of the Speaker, make a
personal explanation although
there is no question before the
House, but in this case no debat-
able matter may be brought for-
ward, and no debate shall arise™.

If my contention

is correct, she ir
offering a personal

explanation, op
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{Shri S. M. Banerjee]
what? In regard to what Shri Indra-
jit Gupta said on the 19th November
1963 while speaking on an adjourn-
ment motion. He saig this:

“Well, ag far ags my knowledge
goes, I also do not believe that he
would bother to come here to sell
£200 worth of cartridges. . . .It
is mentioned in sections of the
press—and I have not seen any
contradiction—that  the  noble
royal house of Jaipur was often
entertaining Mr. Walcott for
shikar expeditions.... .

Rule 357 gives a chance to an hon.
Member, if something hag been said
against him or her by another hon.
Member which requires a personal
explanation, to do so. My hon. friend,
Shri Indrajit Gupta, said something
against a particular house. He quoted
press statements and expressed sur-
prise that it had not been contra-
dicted. Naturally, he was constrain-
ed to believe that whatever was given
in the newspapers was correct.

My point is that a statement can be
made only on a point of personal
explanation. If a statement is to be
allowed by you on this, then tomorrow
there may be something said about
the Birla House and some Member of
this House may get up and say, ‘i

represent Birla and I would like
to make a personal explanation on
behalf of Birla’. Nothing hag been

said against our respected Maharani
personally. What has been said is
against a particular house. She is
unfortunately a member of that
house.

An Hon. Member: Unfortunately?

Shri S. M. Banerjee: Fortunately or
unfortanately. My contention is that
this should not be allowed. It will be
a bad precedent. Every house may
have some representative in our House,
and it would be impossible to carry on.

Mr. Speaker: Maharani Gayatri Devi
i» not g Member who represents any
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house, which any other Member might
do. But when that house is referred to,
certainly Maharani Gayatri Devi
feels that her name or her husband’s
name has been taken. I had consider-
ed that, and therefore I allowed it.

Shrimati Gayatri Devi (Jaipur):
While speaking on a motion of ad-
journment on the Walcott affair, Shri
Indrajit Gupta said that he had read
in the press that the Jaipur family had
entertained Mr. Walcott at shikar par-
ties, and they had used Mr. Walcott te
smuggle ammunition into India. This
is a very damaging and libellous state-
ment, and I should make it absolutely
clear that not one member of the
Jaipur family has ever met Mr.
Walcott. Therefore, the question of
our smuggling arms through him inte
India does not arise. Nor have we
ever indulged in the smuggling of
ammunition into India.

I would like to thank you for
allowing me to make this statement.

Shri §. M. Banerjee: The state-
ment should have been contradicted.

Shri Indrajit Gupta (Calcutta
South West): I seek your protection.
There wag no personal reference made
in the statement. I made a reference
to the press.

Shri Tyagi (Dehra Dun): Betweea
the two, she is more reliable!

Shri Indrajit Gupta: It was not am
allegation made by me.

Mr, Speaker: That she has said.

Shri Indrajit Gupta: I just refer-
red to what appeared in a certaim
section of the press.

Shri Nambiar (Tiruchirapalli): It
wag for her to contradict.

Shri Indrajit Gupta: I only want
to say that, without standing on any
technicality, = am personally quite
happy that at least after three months
she has contradicted it.
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Mr., Speaker: She gave me notice
very soon after that and she wanted
to make a statement. At one time I
did not find Shri Gupta here. Then
the Maharani had to go away herself.
She wrote to me that she had to go
back. Therefore, I have allowed her
now. Of course, delay is there.

Shri Nambiar: In future also, will
this be allowed?
Mr, Speaker: Order, order.

Shri Nambiar:
made in the press.

Mr. Speaker: She hag also said
that. She has exactly quoted that,
nothing further.

This is reference

Shri Hem Barua (Gauhati): You
have not taken note of Shri Tyagi's
contention!

1208 krs.

MOTION RE: COMMUNAL DISTUR-
BANCES IN EAST PAKISTAN AND
WEST BENGAL

Mr. Speaker: Further considera-
tion of the following motion moved by
Shri Nanda on the 11th February,
1964, namely:—

“That the situation arising out
of the communal disturbances in
East Pakistan resulting in heavy
loss of life and property of the
members of minority community
and their influx to India and con-
sequential disturbanceg in West
Bengal, be taken into considera-
tion.”

Would he like to open this debate?

The Minister of Home Affairs (Shri
Nanda): I do not regard it necessary
to make a speech at this stage. I
made a statement and I also laid on
the Table of the House a longer state-
ment.

Shri Hem Barua (Gauhati): On a
point of order. Yesterday, when I

MAGHA 23, 1885 (SAKA) Communal Disturb-

304
ances in East Pakistan

and West Bengal

put that question, the hon. Minister
gave me an assurance, and that has
been conveyed to us, that he would
collect the information before the
debate begins,

Shri Nanda: The question of the
Deputy High Commissioner of Pak-
istan being allowed to move about
freely, and our Deputy High Commis-
sioner not having the same latitude
there in East Pakistan, wag raised.
I have ascertained the facts. The
position is similar in both countries.
In Calcutta, the Deputy High Com-
missioner of Pakistan certainly has
permission to go about. Similarly,
our Deputy High Commissioner could
move about in Datca. That was reci-

procal.
Shri Hem Barua: No, Sir. My
question is not replied to. I put this

question, the Nehru-Liaquat Ali Pact
stipulates that whenever there are
communal disturbanceg in one coun-
try, the diplomatic representatives of
the other country have a right to visit
the riot-affected areas, and I just
wanted to know whether our diplo-
matic personnel in Pakistan visited
the riot-affected areas in East Pakds-
tan, or their representatives were
allowed to visit the riot-affected areas
in West Bengal.

He hag not given any specific reply.

Shri Nanda: I shall state that posi-
tion also. We made a request that
our representatives be allowed teo
move about in the riot-affected area.
‘We were not permitted to do so.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is a dead-letter then?

Shri Hem Barua: The other part
of my question is whether we allow-
ed Pakistani diplomatic personnel teo
move about the riot-affected areas im
West Bengal.

Shri Nanda: No, Sir; we also did
not allow that.
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Shri Harli Vishnu KEamath: That
8 not correct.

Mr. Speaker: There are substitute
motions also, Are they moved?

Shri Hari Vishnu Kamath: Sir, I
beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and
their influx to India and conse-
quential disturbances in West
Bengal, regrets the inadequacy of
the measures adopted by the
Government of India to deal with
the unprecedented situation
created by the communal
holocaust in East Pakistan” (1)
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ooTE WEEA, §H AFEeg AU UF
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in East Pakistan and
West Bengal
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Shri H. N, Mukerjee (Calcutta Cen-
tral): Sir, I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and
their influx to India and conse-
quentia] disturbances in West
Bengal, is of opinion that the
Government of India has failed
to—

(a) take adequately strong mea-
sures to compel the Pakistan
Government to respect the
rights of the minority com-
munity in East Pakistan;

(b) liberalise adequately the
migration facilities to enable
all those to come over from
East Pakistan who want to;

(c

—

rehabilitate about 1} million
refugees who had earlier
come over from East Pakis-
tan, thereby making them a
prey to frustration and dis-
content;

(d) eurb reactionary communal
forces in India who, by ad-
vocating a policy of retalia-



307

Motion re:

tion against the Muslim
minority in India as a reply
to Pakistani oppression of
Hindus, strike at the root of
India’s secular and democra-
tic principles; and

~

ensure timely and effective
protection by the . West
Bengal State administration
of lives and property of the
Muslim minority in Calcutta
and other places, thug neces-
sitating deployment of the
army there.” (3)

(e

Shrimati Renuka Ray (Malda): I

beg to move:

That for the original motien, the fol-
lowing be substituted, namely:—

“This House, having consider-
ed the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and
their influx to India and con-
sequential disturbances in West
Bengal, is of opinion that an abid-
ing solution has to be found to
the problem of the East Bengal
minority so that communal har-
mony be effectively maintained
in India and all citizens enjoy
the equal rights guaranteed to
them in our secular State. With
this end in view, the following
steps be taken:—

(a8) The restrictions on the mig-
ration of the East Bengal
Hindu minority be lifted.

(b) Initiative in rehabilitation
should be encouraged so far
as possible and new proce-
dures and policies be adopted
to cope with the problem of
rehabilitation.

(c) The problem of the East
Bengal minority be taken to
the UN. and world attention
focussed on it to find a solu-
tien.” (4)
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ances in East Pakistan
and West Bengal
Mr, Speaker: I am told that Shri

Tridib Kumar Chaudhuri and Shri

Brij Raj Singh have

also tabled

amendments and they have not yet
been typed. They will have to be cir-
culated. Are they also moved?

(Berhampur):

Shri Tridib Kumar Chaudhuri

I beg to move:

That for the original motion, the

following be substituted, namely:—

I

“This House, having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and
their influx to India and conse-
quential disturbances jin W-st
Bengal, is of opinion that the
Prime Ministers’ Agreement of
1950 between India and Pakistan
(the Nehru—Liaquat Ali Agree-
ment) has failed to secure the
protection of the democratic and
human rights of minorities in
East Pakistan and that recent
developments in East Pakistan
since the late communal distur-
bances have proved that the life,
property and honour of the mino-
rities have become absolutely in-
secure there and therefore the
Government should take up the
question of the planned migra-
tion of those members of the
minority community who want to
come away and take refuge in
India with the Government of
Pakistan through the good offices
of the UN.O. and its Security
Council.”(5)

Shri Brij Raj Singh (Bareilly): Str,
beg to move:

That for the original motion, the

following be substituted, namely:—

“This House, having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and
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IShri Brij Raj Singh]
their influx to India and conse-
quential disturbancegs in West
Bengal, is of opinion that the
Government of India has utterly
failed to—

!

(a) take effective steps to fulfil
the solemn assurances given
to the minority in East Pak-
istan at the time of Pakis-
tam that the life, property and
honour of Hindus left there
will be protected and they
will be ensured equal treat-
ment;

(b) ensure safe transit to the in-
tending Hindu emigrant to
India;

(c) remove all restriction on the
entry of Hindus from East
. Pakistan to West Bengal;

! (d) educate and mobilise the
world opinion against the
persistent genocide of Hindu

v minority in East Pakistan,
whose number has been re-
duced from 16 million to 9
million;

13

(e) take reciprocal action against
the closure of India’s Deputy
High Commissioner’s Office at
Rajshahi;

(f) abrogate agreement to trans-
fer Beruwari to Pakistan
which amounts to destruction
and sure death of ten thous-
and Hindus of that area;

(g) curb the activities of pro-
Pakistan elements in Calcutta
and other neighbouring areas
in West Bengal who instigat-
ed communa] riots there; and

(h) get rid of the Pakistani
Nationals serving in Dockyard
‘and other key serviceg of
West Bengal.” (6)

Mr. Speaker: The amendments are
before the House.
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Now, about the time-limit—for or-
dinary speeches fifteen minutes ‘and
for leaders of groups or the first

. spokesman 25 minutes, Will that be

enough?

Some Hon. Members: 30 minutes.

Mr, Speaker: I have no objection
but there will be fewer Members whe
could speak . . . (Interruptioms.)

Shri Nath Pai (Rajapur): Why can-
not we sit longer? We have given our-
selves a holiday for Shivaratri. People
criticise that the M.Ps. do not work
sufficiently. We have no time because
the House does not agree to sit longer
and I think we are rightly reprimand- .
ed by the Press and the public. We
should be willing to sit longer.

Mr. Speaker: I would be glad to
join them on some other day—not to-
day. Mr. Mukerjee.

Shri H. N. Mukerjee: Mr. Speaker,
we are discussing the Home Minister’s
motion in the setting of very grim
events. Things have happened in our
country which we had fondly hoped
would never again take place in
India. We have passed, particularly
in places like Calcutta night-marish
days when it was something like
darkness at noon and all that we have
cherished in our national struggle,
things like communal harmony and
the secular democratic state did
appear for a short while to be in
danger. We have all failed—all part-
ies, the Congress and the other parties
—to a certain extent and I think it is
only fair that we admit that at a cri-
tical period of time we dig not suc-
ceed in upholding that banner which
has enthused us and exhilarated us in
the days of the fight for freedom.

In my amendment and the amend-
ment which is being sponsored by so
many of my colleagues here, we have
tried to pinpoint certain of the defaults
of the Government, not with a capti-
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eus =pirit, not in order to get some
advantage out of the situation but only
in order to see that the right job is
done at the right time, that whatever
damage has taken place is properly re-
paireq and that stepg are adopted
which would make it impossible for a
recurrence of the kind of thing which
has tarnished our present system. It
is in that spirit that we have pointed
out the failures of Government and in
our amendment we have itemised them
so that Government might take a very
objective wconsideration of the matter.

Before 1 go on, 1 would like to pay
a tribute to our Home Minister, Shri
Nanda, for whatever the weuaknesses
of the apparatus which he had to
work, he acted with real courage and
determination at a time of crisis. I
should not perhaps waste too many
words in complimenting him. I know
for a fact that the minority commu-
mnity in West Bengal look up to Shri
Nanda as they look up to the Prime
Minister, and when they are giving
him their plaudits for very rightful
reasons, I am not going to withhold my
eompliment. I have seen in his own
party newspapers published by people
who are high-up in the Congress
eircles attacks on what Shri Nanda
was trying to do. I have seen in
papers to which I shall make 2 more
detailed reference a little later, very
serious aspersions on the intentiong of
the Central Government—it was the
Central Government and the Home
Minister, who. between them, did try
and with a certain amount of success,
to repair a very badly damaged situa-
tion. That shows how things are rot-
ten in the house over Shri Nanda
presides. I do hope he would take
note also of that thing.

In the motion which the Home Mi-
mister has made, there is reference to
something like a see-saw, and a state-
ment that provocations came from
Pakistan and repercussions took place
im our country and that this kind of
see-saw is almost part of the natural
set-up in our two countries. I am
afraid I differ from that kind of ana-
Jysis. Since 1950, quite a number of
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times, in East Pakistan very serious
communa] disturbances have tazken
place, but Calcutta, the city which 1
am proud to represent, in spite of the
humiliations which we have recently
suffered, was completely free of any
kind of taint. In spite of the trouble
in Pakistan, Calcutta kept herself im-
maculate as far as patriotic conduct
was concerned, and that 1s why I wish
the Home Minister to go deep into the
matter. There is very much more to
it than meets the eye. There was very
serious timing in order to bring abou#
the state of things in our country,—-
not merely the matter of repercussios,
—and in so far as that goes, Govern-
ment also has failed. Before I go fur-
ther, I would also like to say how the
international patrons of Pakistan have
behaved in regard to this matter. 12
know and I have said in this House
before that the so-called western
countries, unreconciled to Indian free-
dom, have needed trcuble in this re-
gion ang they get Pakistan to do this
dirty job for them. Only yesterday
in the Security Council we have seen
how the United Kingdom has taken
up the cudgels on behalf of Pakistan.
Although we have got a cast iron
case which was presented very ably
by our spokesman, the Education Mi-
nister, even our cast iron case regard-
ing Kashmir is disregarded. I see in
the papers that our representatives in
the Security Council felt a sense of
shock when Sir Patrick Dean, who re-
presented the United Kingdom spoke.
I was surprised. D:i3 we not know
the mind of the Brilish and the Ame-
ricans as far as this kind of thirg goes?
Did we not know who are our friends
ang who are not?

Even when Pakistan was flirting in 2
dirty manner with China against us.
the west seemed to enjoy and encour-
age that process, wiich surely Mr.
Nanda must very well be in the know
about. We have seen in the United
Kingdom press reports in reputable
papers like London Times exaggerated
accounts of how India is pushing out
the Muslims from Assim, only because
in this country members have object-
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ed to the very generous way in which
the Indian Goveriment traats illegal
immigrantsy who come from Pakistan
We have seen this kind of thing hap-
pening over and over again. The riot
news is being presented in the British
and American Press in a manner which
shows that India iz tc be tarnish-
ed with a blacker brush, These colonial
powers, even when their majesty and
might is already gone, are capable of
everything, From Viet-Nam to l.ans,
to the East African countries and
Cyprus, they are carrying on their
congpiracy. Wherever they  could
somehow or other divide and perpe-
tuate their dominaticn, they wouid ilke
to do so. They are mast dastardly
and unscrupulous people who empluy
these methods. They gct Pakistan to
do this dirty job, berause in Pakistan
their agents are refusing to satisfy the
demands of the Pakistani people for a
democratic set-up, which is voiced par-
ticularly in East Benpal., Pakostan 1s
doing this job in order to hlacken the
fair name of India. Pakistan was do-
ing this when the Hazratbal incident
took place. Pakistan tries not only to
blacken us before the western coun-
tries, where we do not need any more
blackening—our frezdom is something
to which Britain will never be recon-
ciled—but they want ic blacken our
face also ag far as ihe Afro-Asian
countries are concerned. What are we
doing? What was our Government do-
ing?

After the Hazratbal incident, when
the Khulna and Jessore incidents took
place in East Pakistan, what was our
Government doing? Now they are
talking of provocations, repercussions
and that sort of thing. Internaticnally
we faileg to present wur case. We
have said it ever so cften in this House
in regard to the failure of the Indian
propaganda even in couniries which
are supposed to be friendly to us iike
the United Kingdom. Their represen-
tatives come and hobnob with even a
very sick Prime Minister and waste his
time. Even in those {friendiy countries,
India’s position in regard to Pakistan
is never appreciated, Our propaganda
internationally always fails
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Internally what did we do? We
took no steps whatever, The Bhu-
baneswar Congress was being held. T
do not suggest that the Congress pro-
cession should have been dissolved or
something like that, But ag early as
6th January there was trouble. Even.
before that, President Ayub in a state-
ment made on the 4th January, had
given definite indication that the Haz-
ratbal incident was the duing of no
Muslim; it was the doing of a Hindu
and therefore, things are poing to be
done against the Hindus in Pakistan.
But this was not highlighted by our
own people, Qur representatives inter-
nationally and nationally did nothing
at a]] about it. For days and days, re-
ports appeared in the papers that in
East Pakistan things were very bad

_ang in our country nothing was being

said about that. No diplomatic or any
other kind of step was taken.
Therefore, some people went berserk.
I do not justify that at all. No pro-
vocration on earth can justify the kind
of thing which took place in this coun-
try to a certain extent. But even so,
what wag the Government doing? The
Government failed altogether. On 9th
January, in Calcutta the situation got
bad. On the 10th, it was worse, On
the 11th and the whole day of 12th,
the situation was bad. From the 9th
to the 12th, till Shri Nanda arrived,
Calcutta was 3 euphemism for hell
This happened because the apparatus
failed. The Chief Minister, possibly,
as a person, tried to do what he could.
But, of course, the apparatus had fail-
ed, and this apparatug failed because
we did not know what to do about it.

We have seen so many things which
took place—] am not going into any
detail over it; it is not necassary nor
ig it desirable. But, unless there was
connivance at a very high level certain
things could not have taken place. The
Home Minister himself has seen with
his own eyes what I have also seem.
There was a certain kind of uniformity
in the pattern of demolition and des-
truction which took place in Calcuttis,
It could not have taken place without
connivance at the highest quarters.
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There was the supply of petrol, sup-
ply of trucks, supply of fire balls, and
their appearance at (pre-mediated
points of time and in certain places.
How could they take place? Things
took place right under the nose of
police stations. I know of a college
hostel which was vacated and the
key was given to a police official of
that area. But that hostel was looted
altogether and the theses of students
who were preparing for a Degree
have been destroyed. All that kind
of thing took place. I am not going
into any detail over it. How could
these things take place unless there
was connivance in certain quarters?

In regard to that I will have to
refer to certain matters which do not
redound to the credit of our country.
That is why I fee] that after all certain
things took place in a certain sequ-
ence of things which are extremely
dubious and this is a very good case,
if we wish to press it, for a judicial
enquiry to be directed from the Centre
in regard to how the collapse of
administration took place for a few
days in Calcutta and different parts
of West Bengal.

In any case, our job s to repair
the damage, wipe the tears of people
who have suffereq whether they are
Hindus or Muslims, and see, ag far
as possible, this kind of thing does
not occur again. In order to see that
this kind of thing does mnot occur
again and in order at least to repair
the damage for the present, we have
to expand the migration facilities. I
know the Home  Minister has
announced certain modifications. But
we have a feeling that no mere tinker-
ing with the rules would do. Easing
of the restrictions is all right, but it
does not go far enough. Addition of
a few more categories of people who
woulq be entitled to migration certi-
ficates is by no meang sufficient. I
would remind the Government, the
Home Minister in particular, that in
1947, at the time of partition, we
gave a pledge to our brethren in
Pakistan. We wanted them to stay
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in Pakistan. Evepn now, unlike some
people who are asking for exchange
of population, which is a dastardly
proposition,—we do not do so—we
want our people to stay in Pakistan
if that is possible. Whoever wants
to leave his own home? The riverine
country in East Bengal is so beauti-
ful that one gets so deeply devoted to
ones homeland. One does not leave
it just for the fun of it. But if they
cannot stay there because of the
cruelties of the present rulers of Pakis-
tan, they must know that they have
a home across the border. Therefore,
this kind of amplification of the faci-
lities regarding migration so that
they are adequate to the needs of the
situation has to be done. That has
to be done not by a few bureaucratic
changes here and there; changes 1in
items which would be operated by
the bureaucracy there. It is not by
that means that we are going to solve
the question of migration.

And, those who are coming and
those who have come here before are
called refugees. They are not refu-
gees. They have to have a home to
be provided. Why do we still con-
sider them to be refugees. This also
is a home. This is not a substitute
for home. This is a country which
should be home for them. It is about
time that the Government realises
it. We are paying for the original sin
of partition, the sin which we had
all committed in 1947. But let us try
to modify the effects of that sin, as
much as that is possible. We have
given this assurance to these people
that those who have come here
would not be looked upon as refugees
who .are dependent upon the uncer-
tain charities of Shri Khanna, or
whoever holds that portfolio and this
is the reason why I would like to
refer to the ‘many pin-pricks which
have taken place earlier, pin-pricks
in regard to quarters, pin-pricks in
regard to the year and the particular
point of time when people came here
from East Pakistan in order to be
entitled to anything like relief faci-
lities in this country.
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This is a terrific human problem
which demands resources which we
may not appear to have, but these
refugees can be made to fit into a
pattern of a really developing eco-
nomy if we wish to advance in a
socialist direction. They need not be
thought of purely as so many addi-
tions to our already over-crowded
agricultural population they can be
fitted into different aspects of indus-
tria] and other kinds of work and,
therefore, if we really and truly
approach this problem properly, we
can settle this question.

If necessary, we can tell all the
world about it, and specially our
Afro-Asian friends. We can tell
them how India is trying to function
as a secular democrafic country while
Pakistan calls itself Islamic and
behaves in a manner which makeg it
impossible for non-Islamic people to
live in that area where they had
decided to live of their own. We can
put it befére the world and, if neces-
sary we can get sanction from world
opinion. We can put it before gur
Afro-Asian friends in particular. We
can put it also before other interna-
tional tribunals. There is no shame
about it. This means we can expose
Pakistan’s activities and also tell the
world about the kind of problem
which we are facing, only because we
are trying to live a decent democratic
life.

Tt is necessary to ensure. in the
second place, effective relief and
~-irantee of protection, as far as the
Muslim minorities in India are con-
cerned. I hate to call them a mino-
rity. They are not a mere minority;
they are 50 million people with whom
we share our total Indian heritage.
They have suffered cruelly in certain
parts, and we have suffereq too.
Personally, I am sure many people
share ‘my emotion of the shame that
one felt that not being a Muslim
one could perhaps go about freely
without anxiety or fear while being
a Muslim subject one automatically
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to a kind of gnawing fear and anxiety.
Whatever the provocations from Pak-
istan, we have to do our duty by our
Muslim fellow citizens as well as the
Hindu fellow citizens who have suff-
ered and the Hindus who are coming
from East Pakistan to this country.
The statement made by the Home
Minister in this connection is very
heartening but I do hope that he-would
clarify the position a little more and
assure the Muslim sufferers in our
own country on account of the distur-
bances which have taken place that
every care would be taken tp see that
they are properly rehabilitated,
because I know that there is a section
of people in gur country who are con-
tinuing to whip up gpinion against the
Muslimg in India. But I say that the
Muslims. ..... (Interruptions). T I
am wrong, I would be very happy if
they can al] live together, if the
Muslims, Hindus and all live together
an integrated democratic socialist life
in thig country that would be the hap-
piest thing of all. But I have a sus-
picion and I am going to say certain
things because it is my duty to po.nt
out those things. There are certain
elements in our countrv which want
to make the Muslimg of India some-
thing like the same kind of hostages
which the Hindus in East Pakistan is
like. That sort of thing must not take
place. To the Muslims in India we
must give the utterest guarantee of
complete protection. We have to be
steadfast to the ideal of secular demo-
cracy. We have to curb these reac-
tionary communal forces, because
these reactionary communal {orces,
supported by many people in the Con-
gress Party, have raised their ugly
head...... (Interruptions) I can sub-
stantiate it.

Mr. Speaker: Order, order.

An Hon. Member- What were you
doing in Calcutta those days?

Shri Nambiar: We will tell you.

Mr. Speaker: Order, order. Can the
debate take place in this fashion?
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provoking any sections. I am try.ng

to state certain things which, may be
to our shame, we nave to admit. In
our country we have not yet suc-
ceeded in having a set up where mis-
chievous communal reactionary ele-
ments can no longer function success-
fully. They still function success-
fully. Only yesterday I discovered
that a rather mysterious but appa-
rently powerful personality, known
as Guru Golwalkar, has been making
speeches in Nagpur, RSS jiterature is
being distributed and a hand-bill
written in Marathi is reported in this
paper, the Link of 9th February 1964,
to run like this;

“The handbill, written In
Marathi, is entitled: “If you are
a man.” It begins by describing
in a provocative manner the com-
munal riots in East Pakistan,
then goes on to remind the readers
how...... the majority community
suffered grave indignities.”

Then it ends up by sayingi—

“We can by our Tandav Nritya
(dance of destruction) force the
Government to change its policy.”

We do not want any Tandav Nritya
in this country conducted by these
communal elements. I remember—
Shri Nanda will testify to jt; Shrimat:
Chakravartty was there and Shrl
Gupta was there—when Shri Nanda
met representatives of Calcutta citi-
zens the morning after he arrived
there, the principal ‘spokesman of the
Jana Sangh got up and protested
against what Shri Nanda had said very
rightly. At the height of the riots he
had said that every Muslim life is
sacred to India. God blass him for
having saig it. He said it—very
rightly he said it—and this was
objected to by the spokesman of the
Jana Sangh. But to the credit of the
Calcutta public it should be said that
he was shouted down before Shri
Nanda. That Jana Sangh spokesman
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could not continue. But these people
did have the run of the land for four
or five days. From the 6th to the 15th
January these people were going on.
They had even declared a hartal to
be held on the 15th January and it
was Shri Nanda’s presence which
prevented the formulation of their
programme in regard to that hartal.
They were holding meetings and say-
ing all kinds of things. These people
have been functioning there. We
could not have any truck with these
e'ements.

The only difficulty is that the Cong
ress Government itself must have been
infiltrated, not only at the political
level but also at the administrative
level, by people who do have their
sympathies with these communal reac-
tionary elements.

Some Hon. Members: No.

Shri H. N. Mukerjee: I shall be
happy if the Congress Government
can give me a clean bill of health.
1t Shri Nanda can satisfy everybody
that the Congress Government has
been absolutely above board, every-
body should be happy; but he knows
and I know and everybody in West
Bengal knows that the Government
failed in a very serious manner and
it faileq because of certain difficulties
almost inherent in the situation, which
difficulties we have to encounter and
which we have to remove. That is
the job which we have to do........
(Interruption).

Till Shri Nanda arrived on the 12th
January the situation was bad. The
improvement began only when he
arrived there. That is why it is
important that we try to find out what
was what, why it happened in that
way, why was it that things could
not be controlled much earlier be-
cause it has maligned us before the
whole world, because it has threaten-
ed the very foundations of our secular.
democratic life, because it is going to
be the darkest possible turning point
in our life if we have to truckle
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down this kind of communal challenge
to our

socialist and democratic
aspirations.
We. found in Calcutta ang other

places a pattern of destruction when
Wwas s0 ugly and so uniform. Whether
you go to Bongaon or to Batanagar or
to Barasat the pattern of destruction
was the same. Whether you went to
the area where the bookbinders live
or to the area where rubber factorles
were situated in East Calcutta, you
could see how dcliberate and pre-
planned operations had taken place.
Books usually written by Hindu writ-
ers and published by Hindu publishers
had been burnt down and destroyed
costing many hundreds or thousands
of rupees at a time when books were
wanted because in the months of
January-February the school session
begins—all because of certain people
having gone to that area and done it.

Then again there are so many
interests involved. The Congress
papers had also mentioned it and the
Ordinance of the West Bengal Govern-
ment also substantiated it. The basti
owners perhaps wanted to have a
finger in the pie and wanted to bring
about destruction of these bastis
where the Muslims were living so that
they could fish in troubled waters,
could capitalise on that ruin and
could make more money by building
some other kind of structure which
would bring a greater amount of rent.
There was a combination of the most
dastardly elements of our people, the
self-seeking basti-owner, the hoodlums
and toughs who are found in every
big city, the political goondas who
also flourish in certain environment
and the communally-minded people
who have infiltrated into the political
and administrative sections of our
life in the country, in the Congress
Party as well as—I am ashamed to say
—elsewhere. This is what happened
and this king of a temper for the time
being upset everybody. A policy of
retaliation was even suggested by
serious people.
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I said some time ago something
about the role of the press in East
Bengal. Some of the newspapers, like,
Samvad, Ittefaq and the Pakistan
Observer behaved on the whole very
decently; but I am very sorry to have
to say that in Calcutta even though
the press as a whole should not be
condemned out of hand, there were
three most important Bengali dailies:
Jugantar which is owned by a
Congress family and supports a West
Bengal Minister; Ananda Bazar which
has Congress tradition of many years
standing and Basumati which s
owned partly, according to reports,
by a Union Minister here in this
House—all these papers competed
with each other in saying and do-
ing things which were utterlv wrong
and utterly mischievous.

Shri N, R. Ghosh (Jalpaiguri): No.

Shri H. N. Mukerjee: Jugantar, for
instance, wrote editorials. I have
got a sheaf of all these things. 1
can send them on to him, Shri
Nanda. I have no time to refer to
those things. I can send them on to
him. ... (Interruption) Jugantar wrote
over and over again....

Shri Atulya Ghosh (Asansol): He
was eulogising the Home Minister.
(Interruption) If it is a fact that these
newspapers fomented the communal
riots, why did the Home Minister not
take action against the newspapers?
(Interruption).

Shrimati Renu Chakravartty (Bar-
rackpore): Why don’t you ask him?

Shri H. N, Mukerjee: We are very
humble people. We have not got
power like my friend Atulya Babu
has got. The only way in which we
can bring our grievance before the
country is to speak in Parliament.
That is what we are trying to do. 1In
Benga] also we have tried to draw
the attention of the West Bengal
Chief Minister. Mr. Gupta and I one
day went in particular with a sheaf
of papers to him and he appeared to
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agree with our formulations in re-
gard to the ‘mischievous and objection-
able nature of the comments made 1n
those papers. A paper like Jugantar
says that Government is supine;
Government does not do anything
with regard to Pakistan. The people
certainly will have to take things
into their own hands. What is the
tdea; what js the game; what ig the
innuendo as we hear so often during
the Question Hour? Ananda Bazar

Patrika says over and over again,
“The Muslim minority here has
suffered.” Oh! They want Akasher

Chand. They want the Government to
pluck the moon from the sky and
give it to them. Ananda Bazar also
asked for the exchange of population
with India ang Pakistan. For e
Congress paper to ask for the ex-
change of population is something
against which this House and the
country must take the stand or we go
down the drain for ever and ever.
We are not going to accept this kind
of thing. Basumati which is purely
Congress owned, according to reports
—God knows what the truth is:
Jesting Pilate asked what the truth
was and never would stay for an
answer, whereas I have got the report
saying that one Union Minister is
said to own partly the Basumafi—
wrote about the Government being
slovenly, the Government being cow-
ardly and, therefore, the people had
got to do something. And they go
on writing like this.

“The statement of Shri Nanda 1n
Calcutta creates tremendous discontent
in West Bengal”—this is after Mr.
Nanda and his other two colleagues
visited Calcutta—that “if the Govern-
ment’s mentality remains unchanged,
then there should be a very powerful
movement”. This is what the Basu-
mati writes—Special Staff Reporter
writes this kind of a thing under
banner headlines. Why should these
kinds of things go on taking place?
They nave taken place. We have to
stop it. If the light that is in Thee in
darkness, how deep is that darkness?
If we ourselves have gone down,
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if character is no longer there, how
are we going to correct everything, to

- rectify the position? They have poured

poison on the very idea of the Centra!
Government’s intervention in the
Bengal situation. It was the most
important thing that the Central
Government did intervene. Without
Central Government’s intervention,
we could not save ourselves nor could
we remind ourseves of the integrated
unity of our own country.

Then again, Mr. Nanda, when he
went to Calcutta, with the best of in-
tentions set up a number of peace
committees and he expressed a hope,
very rightly, that there should be a
sustained campaign so that reconcilia-
tion takes place. In spite of Mr.
Nanda’s sincerity, the results have not
been so good because of bureaucratic
ways and all these peace committees
are being subverted by some other
kind of bureaucratic set up being put
up with, more or less, police bases to
which only those who are in the good
books of police can come in the pic-
ture, which means nearly nothing sub-
stantial or serious would ever be
done in regard to the problems of
reconciliation. But I know that we
do not depend on the bureaucratic
apparatus for solution of our pro-
blems and it is a grand thing that on
either side of the border people have
given their lives to save members of
each other’s community, In Seram-
pore, Mishri Mandal gave his life; in
Dacca, Amir Hussain Chaudhuri died
in order to save the members of the
other community, in the suburbs 'of
Calcutta, Shri Satish Dag Gupta,
Gandhiji's veteran disciple, was in-
jureq trying to save the Muslims of
hig locality and in Khulna alsg Habi-
bul Rehman and so many others were
injured. On both sides of the border.
these examples testify to human dig-
nity, to the spirit that is inside all of
us and that is exactly where we pin
our hopes.

Mr. Speaker: The Hon. Member's
time is up. He has already taken 34
minutes.



325 Motion re:

Shri H. N. Mukerjee: I am the only
speaker from my group.

Shri Atulya Ghosh; He has several
times referred to the Congress papers
(Interruptions).

Mr. Speaker: Order, order.

Shrj Atulya Ghosh: He hag all
along been abusing the Congress....
(Interruptions).

Shri Indrajit Gupta (Calcutta
South West): Why did he not open
his mouth for so long?

An Hon. Member: Because it is
being alloweq just now.

Shri Indrajit Gupta: Outside.

Mr. Speaker: 1 am not concerned
with what happens outside. I am con-
cerned with what happens here. Every
Member must be responsible for the
statement he makes. He ought to
verify and ascertain himself that what
he is saying here must be true ac-
cording to hig convictions and to his
belief. Secondly, if he makes a state-
ment on his own responsibility and
he takes the responsibility about its
being true, then certainly it can only
be rebutted by contrary statements
from the other side. That jg the only
remedy. Otherwise, there is none...
(Interruptions).

Shri S. M. Banerjee (Kanpur): Be-
cause he does not attend.

Mr. Speaker: He does not attend and
the hon. Member must interrupt.

Shri H. N. Mukerjee: Do not know
why Atulya Babu gets provoked. 1
am only trying to put certain things
which I know for a fact. They are
backed by all these papers. I can
send them on to him. I have got these
papers with me which I am ready to
send to the Home Minister. I am only
saying, we do not depend merely on
the bureaucratic pro:esses in the re-
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pair of the damage which has taken
place. We depend upon the initiative
of the people in East Beangai who are
very much against the Ayub dictator-
ship and they can overthrow that
when they get the real opportunity.

As 1 was saying, there is the inst-
ance of Ramesh Chandra Sheel—he
is a poet, a wandering bard who
writes poems impromptu—who is be-
ing given a reception in Chittagong
towards the eng of February. That is
a kind of thing that warms our hearts.
During the riot days in Calcutta it-
self, a music conference was being
held where Nazakat Ali and
Sadagat Ali were giving songs
and Vilayat Hussain Khan was
giving sitar recital. Nobody could
imagine that the riot was taking
place. After all the real basis is to
be found in those grand things, the
spirit, where we are all together, In
Bengal—I hail from Bengal which is
a part of the larger India—our culture
is made up of composite elements of
which we are so proud, Alaol and
Bharat Chandra, Tagore and Nazrul
1slam and so many others—I need not
give their names. As far as the whole
of India is concerned, I have been
reading recently how in our history,
kings, and ministers are never re-
membered but our saints are remem-
bered, men like Guru Nanak and
others. They do not belong to Hindus
or Muslims; they belong to humanity.
Kabir who founded the Bharat Panth
has said:

IR TT 3E Vg A TS,
fag &1 fggad 3 qwa+r 4718

We cannot fight in between Hindus
and Muslims.

I remember, when I was young, my
mother would send us to Dargah in
the heart of Calcutta. As children at
that time, we would go, and wor-
shipers in Maula Ali’s Dargah in the
heart of Calcutta would bless the
children so that they would grow
sound in V“ealth.
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Mr. Speaker: Shall we continue to
do that even now?

Shri H. N, Mukerjee: Actually,
‘what happened was that this Dargah
was sought to be damaged, and I had
to approach the authorities in order
to see that the Dargah was reopened.

Mr, Speaker: Now, the hon. Mem-
ber should conclude,

Shri H. N. Mukerjee:
-cluding. I have in my amendment
given specific ways in which Govern-
ment could have behaved in order to
rectify the position. But I do wish
to make a last appeal to Government,
which is this, that our country has
experienced a very bad time, and our
country has been maligned before the
whole world and we know we have a
very good case, and Pakistan has
nothing to compare, as far as our case
is concerned, but we have not only to
put up that case before the world,
but we also have to put our own
house in order. And that is why the
task of national integration which
wags taken up once and then given up
because the Chinese incursion made it
unnecessary at that time, has got to
be taken up, over again. The Prime
Minister is not here because he is not
well, and he is sick. I sometimes feel
that our country is sick, and our
Prime Minister Shri Jawaharlal
Nehru is sick, with the sick-
ness of our India, but he will be
better, and he will get well, and
the whole country will get well if we
sit down together, those who really
want a secular democratic country
and a socialist economy, and find out
ways and means of achieving our ob-
jective. If we do that, then all that
is sought te be done by Pakistan and
their helpers abroad and their unwil-
ling helpers in this country, all that
they are trying to do, would just be
moved out of the picture like mist
goes when sunshine appears on the
‘horizon.

That js why in that pcispective I
want Government to look at the situa-

I am con-.
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tion, to examine its own position, to
enquire into why such a situation took
place where in West Bengal every-
thing went down the drain, anq then
to take measures regarding migration
certificates, regarding relief and
rehabilitation provisions and regard-
ing a better and sustaineq campaign
for improving the relations between
Hindus and Muslims of either
country and also, in so far
as that is possible, between India and
Pakistan.

Shri Surendranath Dwivedy (Ken-
drapara): If my hon. friend Shri H. N.
Muhkerjee had left the communist
politics for a moment, he would have
certainly not drawn a parallel between
the incidents that happened in Pakistan
and those that happened in India,
because there was really no parallel.
What is happening today in Pakistan
is really a cool calculated move and
a settled policy of a Government, of
a ruling clique which wants to exter-
minate minorities and which wants to
challenge the very democratic and
secular character of this country by
posing problems which are now
characterised as it they are minority
prohlems. If Shri H. N. Mukerjee had
taken the trouble to read the com-
ments of the Soviet press,—of course,
the Chinese press has said nothing
about it—he would have been con-
vinced that in India, whenever this
question has arisen, not only the
Indian people but the nation as a
whole has reacted in a manner which
is praiseworthy. That has been the
reaction of the Soviet press. But he
has completely forgotten that aspect
of the question.

The matter is too serious. We are
here meeting not as parties but as
representatives of people, as Indian
patriots who have given this assurance
to our brethren, wherever they may
live now, that we stand by them, and
we have to honour that pledge, and
we must assure them of security,
safety and honour. That is the pro-
blem before us. I was thankful to
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you, Mr. Speaker, when you, Sir,
adjourning all other proceedings of

the House, gave precedence to this
matter. It is not a matter to be
decided by mere walk-outs. It is a

question whose answer has to be given
by this Parliament today to the world
and to the nation. What are we going
to do? How are we going to solve this
problem? That is not merely a matter
of giving a long statement and con-
cluding, as Shri Nanda has done, by
saying:

“Meanwhile, pressure would be
maintaineq on the Pakistan Gov-
ernment to see reason and to
follow internationally recognised
canons of behaviour in respect of
the duty towards the minorities.”

I say that this is a ridiculous state-
ment. That is the least that can be
said about it. Do you still believe
that Pakistan ig prepared to conform
to any recogniseq international be-
haviour? Do you still believe that it
remains a question of minorities
simply? It is not so.

I take note of what Shri Nanda has
done as the Home Minister when the
incidents took a serious turn in Cal-
cutta. But I must say that Shri Nanda
has completely failed to realise the
seriousness of the situation and go into
the root of the problem as such. The
tardy and timid manner in which this
Government has approached the entire
Indo-Pakistan relations and also the
question of minorities and refugees
leaves no doubt in my mind that we
are pursuing a policy which is not
straightforward, and which is not
realistic. And we are out for more
troubles in this country unless we find
out a permanent solution. What is that
solution? That is the main question.
It is a national problem or a political
problem, according to me; it does not
remain a minority problem, or a pro-
blem of your making a little appeal to
the Home Minister of Pakistan and
President Ayub Khan ‘Just permit us
to go and see what is happening.’; al-
though that ig provided for in the
Nehru-Liaquat Pact itself, actually
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what has happened to that Pact? Does
it exist now? It has died a natural
death. Therefore, scrap it. Declare it
in Parliament that the Pact does not
exist at all. There is no question of
that Pact being there now. And how
can we approach a country or a Gov-
ernment which does not want to honour
any canons, any rules or any obli-
gations, or any treatieg or any agree-
ments whatsoever? Therefore, it is a
political question.

If the House takeg the trouble to
analyse the situation as it hag arisen,
it will come to the inevitable con-
clusion that this is a deeper political
conspiracy, and nothing more and
nothing else. One should take note
of how this has started. )

In this House, we have several times
raised the question of Pakistan’s spy-
ring functioning in this country. We
have raiseq this question repeatedly,
that there has been infiltration of
Muslims into India in the borders of
Assam, Aripura and Cooch-Bihar, But
what has Government done? We have
also to look at the connection
between Pakistan and China. China
by concluding a pact with Pakistan
has tried to show to the international
world that China wants a settlement
with India, and she has stayed behind
or withdrawn from some areas and yet
occupied some areas, and China is
instigating Pakistan actually, because
they are both in league.

This has started in order to create
troubles in the Indian territory so that
our national defence is upset and we
are put in a very weak position. It is
a political struggle. Therefore, I want
this Government to realise this aspect
of the question.

I have facts before me to prove that
all that has happened is largely due
to the activities of Pakistan agents
and also due to the negligence and
indifference.

Dr. M. 8. Aney (Nagpur): And
apathy.
Shri Surendranath Dwivedy: . . and

apathy or timidity of the Government
who have failed to handle the situa-
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tion properly. So, let ug consider this
question from that point of view.

When I say this, I also want to pay
a tribute to my own countrymen. My
hon. friend Shri H. N. Mukerjee
should have mentioned it; it has been
proved beyond doubt that even in
Kashmir which is said to be the pro-
vocating  factor for Pakistan to
organise this communal hciocaust
there all the minorities, and Hindus
and Muslims acteq like one man, and
there was no question of any com-
muna] trouble there. Every little
minority in Kashmir had full security
and safety there.

13.00 hrs,

1 have a feeling—I visited Calcutta
four times during these riots; I went
to the affected and discusseq with
people—I have a feeling of praise for
the citizens of Calcutta. I praise the
citizens of Calcutta and of the whole
of India for the way they have reacted
to this problem.

I do not want to go into the dates.
But 1 want a reply from the Hom:
Minister as to what they were doing.
First incidents happened in Khulna
and Jessore. Very disturbing inci-
dents happened there. News perco-
lated to the other side of the border.
It was very natural. People came tc
Sealdah. They wanted to have news
about their families etc. But you
teargassed the people. Still, till the
6th January there Wwas mno incident
whatsover. Yet, I want to know what
did they do? There was, I must say,
a complete paralysis of the West
Bengal Government. When the
people’s emotions were worked up.
what did the Government do? Were
any precautionary measures taken in
the area to see that these things did
not happen, that there would be no
disturbance? On the other hand, they
sent their police to Bhubaneswar to
protect the Congress dignitaries!

Shri Tyagi (Dehra Dun): No, no.
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SMi Surendranath Dwivedy; The
Chwf Minister of West Bengal stayed
in Bhubaneswar at the time when the
people’s emotions were worked up.

An hon. Member: He rushed back.

Shri Tyagi: These eruptions came
afterwards.

Sh-l"i Surendranath Dwivedy: Shri
Tyagi can have his say later. But he
cannot deny these facts.

Shri
City;:
Member,

Hanumanthaiya

(Bangalore
May 1 appeal to

the hon.

Shri Surendranath Dwivedy: When
those disturbances were going on and
there was a likelihoog that Pakistan

agents were ligely to take advantage
of the situation.

Shri Hanumanthaiya: We are all
one with the hon. Member in the
matter of feeling for the people con-
cerned. This is a non-party question.
Let him approach the issue in that
spirit and not attack the Congress
Party and the Government. I would
appeal to him to treat it as a non-
party issue.

Shri Surendranath Dwivedy: That is
the trouble with my hon. friend and
other members of the Congress Party.
They always feel as if the Government
and the party are the same. What
was the Government doing? I am
asking the Government. Is the hon.
Member responsible for the West
Bengal Government here?

When incidents after incidents
happeneri, what dig they do? The Chief
Minister of West Bengal—here I acc-
use him—made a statement in Bhu-
baneswar which gave the people of
Bengal a feeling—because they were
not getting the factual information of
what wag happening in Pakistan—that
probably the atrocities in Pakistan
were very serious. Then suddenly he
rushed back. Because the Govern-
ment itsel! had not been prepared
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for this thing before, they were in a
very difficult position. According to
Nanda, it was not a communal
trouble—what happened in Calcutta
and near about areas. It is Nanda’s
own admission, although he does not
fully realise it. He says:

“In the city of Calcutta, the
trouble was not wholly communal;
there the greater part of the
disturbances was caused by hooli-
gans.

Mr. Speaker: When Members refer
-to any other Member or Minister, they
.should show some courtesy.

Shri Surendranath Dwivedy: I do
not recollect how I referred to him.
I did not mean anything.

Mr. Speaker: I know.

Mr. Surendranath Dwivedy: I hold
him in high respect. He has admitled
that ‘trouble was not wholly com-
munal; there, the greater part of the
disturbances was caused by hooligans
who were in a sense neither Hindus
nor Muslims but just trouble-makers
trying to take advantage of the situa-
tion’, Who are these people?—I
want to know. Is it not a fact—I
want to ask him—that they had come
across in Calcutta fire-arms which are
also Chinese-make? Is it not & fact
that the Pakistan agents were active
in the entire area before the trouble
actually took a serious turn? The
Pakistan Deputy High Commissioner
sees to it that he visits every single
locality of Muslims in Calcutta.

Shri Tyagi: Before the disturbances?
Shri Surendranath Dwivedy: Yes.
Shri Tyagi: Significant.

Shri Surendranath Dwivedy: A
whispering campaign went on before
the 11th January in al] the labour
areas of Calcutta. The Muslims
labourers were told that after the
11th, -very serious incidents were
-goin'g to haprrn. Is it not a £ac; that
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Muslim shopkeepers were asked to
effect riot insurance for their shops
bacause very serious things were anti-
cipated? This was done very cleverly
arfd calculatedly. I charge the Deputy
High Commissioner of Pakistan for
what he has done. He has instigated
this, because it was founq that jus
after these incidents happened, he
went to those places and t'ook micro-
films, tape-recordings and all sortg -
things for international propaganda.
They were anticipating this question
coming up before the Security Coun-
cil. That was how this wag all
arranged previously,

Shri Indrajit Gupta is here. He will
corroborate me or contradict me. Is
it not a fact that whep Nanda held
a conference.

Mr. Speaker: Ordinarily, when such
a reference is made the word ‘hon.’ is
used.

Shri Surendranath Dwivedy: 1 am
sorry. Is it not a fact that when the
hon. Minister held a conference of
other persons or political parties in
Calcutta and appealed to them to
maintain peace, the President of the
INTUC, Shrimati Maitrey Bose, said
that ¢ we can ensure perfect harmony
and unity and peace in Calcutta pro-
vided Mr. Indrajit Gupta helps ug in
the dock area’ where it seems the
followers of the Communist Party—
1 do not know if it is the Communist
Party or the AITUC—and Pakistan
nationals were creating trouble?

These are all factors. I was think-
ing that when the statement was
made, the Government would give us
a clear indication of the forces that
have worked behind all these troubles.
But that is completely absent. There-
fore, all that you do today will also
fail to enthuse the people. What the
people want from us today 1is an
assurance of security of their honour
and life in Pakistan.

What has happened in Pakistan? I
would just make a reference—I do
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not wapt. to go into the details. The nurses who were working at
hon. M.l.rf»lsten- gave a certain account. Dacca Medica] Ccllege Hospital
But I will, for the benefit of the House, were swirled into controversy
read only a portion of a despatch of a over violence”.

foreign correspondent, a copy of
which I think our party Members in
Calcutta presented to the hon. Minis-
ter, Shri Nanda. Based on Reuters
news, the hon. Minister said that the
figure of deathgy was 1000. But
actually speaking, there have been
thousands of deaths ang thousandg of
people have been rendered homeless.
Therefore, if you do not give factual
information, if you do not get it, I
would make this request to Govern-
ment. As is done in other countries,
we should invite the International Red
Cross or some such organisation and
get the factual information so that
there may not be such misinformed
criticism or reasons for instigation of
the same type of reaction here.

Again he says:

“After a few hours, Pak autho-
rities decideq they wanted no
outsiders around; they claimed
that because of curfew girls would
have to go home. Pak authorities
saw to it that American nurses
were escorted out of busy Hospital
by armed troops. Other foreign
doctors quickly volunteered
services to handle what one senior
Pakistan doctor told us privately
were ‘butchered bodies’.”

Then he has referreq to Rayerbazar
area etc. near Dacca. I will not go
into it. But, nine districts were
seriously affected and about 116
villages around Dacca and Narayan-
ganj have been damaged and almost
destroyed.

who has sent
starts with
read the

This correspondent,
this particular despatch,
this paragraph—I will not
whole of it— Here, it has been said:

“Local press was ordered to
print nothing on the wave of reli-
gious violence. Foreign corres-
pondents found their copy was
not getting out. And even Ame-
rican diplomats pretended to
know little about worst religious
strife in Pakistar: since 1950.
When pressed for facts of massa-
cre, American diplomats lectured
newsman on their responsibili-
ties”.

“If this story were toid fully.
it would go on and on. . There
were hundreds upon hundreds
killed in most atrocious manner.
But life means relatively little
here.”

Then, about Narayanganj I will
read out only a few sentences:

“So touchy is Pak Government
about relief camps that we were
stopped from photographing them
and turned out several. Ameri-
can and British officials have seen

“Dacca is in a state of shock to it that food and supplies
and shame thi- week”. quickly get to camps. But
because this fact would indicate
depth of misery and numbers of
homeless, Paks demanded that

He goes on to say:

Further:

‘Priest was trying to help
afflicted families. He came to
East Pakistan fifieen months ago
and was studying Islamic history
at Dacca Unive:sity. Not even his
body is expectsd to be found
now. Two American peace corps

this be kept quiet.”
Then again:

“A Western Lusincisman  with
veal. of experience in the
sub-continent. . . happened to be
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in Narayanganj on days of vio
lence. He told us this week:

‘As we neared Narayangan)
Tuesday by car 1 saw people laid
out on sides of road either dead
or injured. A little further along,
I saw hundreds of people runhing.
At first 1 thought it was some
kind of festival or competition,
Then I realized these were people
fleeing in terror’.”

This is a very grim account of what
is going in Pakistan today. It is a
fact also that the Pakistan Govern-
ment itself has notified that the waters
of the rivers Sitalakhya and Buriganga
near Dacca and Narayanganj should
not be used by people because they
have been polluted by the floating
dead bodies of minorities. This is
what is going on in Pakistan, and
how can any Indian with any sense
of honour remain silent, be a silent
spectator of all that is happening to-
day?

Therefore, what 1 would like this
Government to realise is this. I would
again stress that this is mot a ques-
tion of minorities this time. This is
a really calculated move in the sense
that if you take proper notice of what
is happening, you will find that this
is a deliberate move to kill women
and children and abduct them. Be-
cause, who are the minorities left now
in Pakistan? All the middle-class
men and propertied class have left.
All those that are left there are the
Namasudras and people who have very
small means of livelihood like agricul-
turists. They can never be communal,
they can never be against the Pakis-
tan Government as such, but Pakistan
wants to exterminate them, and there-
fore, they have adopted this new policy.
They have not attacked them, but they
have attacked their property, especial-
1y their women ang children. This is
what is happening in Pakistan, and
our answer should not be merely to
invoke international opinion to see
that this does not happen.
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I would ask the Government to
consider another thing on the basis
of what they have said so far. I base
my reasoning on the assurances that
we have given. The time has come
when we should really think seriously
as to what other means we can adopt
to assure security and safety to the
minority in Pakistan. It is an assur-
ance given by the Prime Minister
himself. On 23rd February, 1950, while
speaking in this House, the Prime
Minister said:

“Major tragedy that is happen-
ing in East Bengal..6 If the
methods we have suggested are
not agreed to, it may be that we
shall have to adopt other met-
hods.”

Sixteen years have passed after the
Nehru-Liagat Ali Pact was signed,
but even for once the Pakistan Gov-
ernment did not agree to sit along
with the Government of India to dis-
cuss any matter whatsoever.

I base my argument on the above
assurance. Let us seriously consider
what other methods are needed now to
give protection to the minority in
Pakistan. This country or the mino-
rity in Pakistan would not feel as-
sured because you go to Calcutta with
a batch of Ministers Again, you will
interrupt me because I have used
“you”, but I mean the hon. Minister
Nanda. He went to Calcutta with a
fleet of Ministers, and what have they
announced? Nandaji said, “We shall
ease the migration rules”. Shri Krish-
namacharj objected saying “liberalis-
ing is not the word, it should be eas-
ed”.

What has been the reaction to this
of even the British press? After
this declaration of the Government
of India, even the British correspon-
dent has said: ‘

“ , . conditions for granting
migration certificate on compas-
sionate grounds would have to be
eased for Hindus who wanted to
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come to India because they were
living in conditions of extreme
peril and insecurity . .. It seems
doubtful if this modest declaration
of help will satisfy Bengali opi-
nion this side of the border.”

What is the problem? The problem
is that we must create conditions in
this country and give a solemn assu-
rance to those who want to come to
this country that they are our pro-
blem, that we shall provide them pro-
perty, that we shall rehabilitate them
immediately. Also, I would like this
Government to make a declaration
that in regard to the properties which
they leave behind in Pakistan, we will
make applicable to them the Evacuee
Propeérties Act which was applicable to
West Pakistan refugees, so that they
are assured of the properties that are
left behind.

I would also like this Govern-
ment to make certain other things
very clear, because it is a national
responsibility. Shri Atulya Ghosh will
excuse me—I do not know whether he
is here or not—when I say that it is
clear that a dialogue has been going on
between the West Bengal Government
and the Central Government, each try-
ing to blame the other. But to me
they are all one and the same. Shri
Atulya Ghosh now comes forward with
a big statement publicised in West
Bengal papers.

Shri Tyagi: It is
side.

hollow from in-

Shri Surendranath Dwivedy: I think
the hon. Minister will reply to it.

Shri R. S. Pandey (Guna): You
have removed something, it has a

hole.
Shri Surendranath Dwivedy: Shri
Atulya Ghosh says:
“Since partition, the refugee

problem has been dealt with in a
haphazard manner.”
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I do not know whether Shri Mehr
Chand Khanna is here.

An hon. Member: He is here,

Shri Surendranath

Dwivedy: He
adds:

“The refugees were taken on as
an unwanted load by the Indian
Government.”

They have to make this position clear.
Because the West Bengal Govern-
ment failed to discharge it duty at a
particular moment, they now want to
divert the attention of the people by
saying that it is the Government of
India which is to be blamed, that they
were always prepared but it was the
Centra] Government which thought
of the refugees as unwanted.

What about these fire-arms and am-
munition? It is a fact that there has
been large-scale unlicensed arms in

Calcutta. It has also been spid in
some of the papers that arms are
dumped in places of worship. I do not

know what steps have been taken to
unearth these arms. It is very neces-
sary. If there are any persons going
around in Calcutta or near about
or for that matter, in the whole of
India, without passports who happen
to be Pakistani nationals, we must
take immediate and stern action
against them also.

Another question that is worrying
the people of West Bengal very
much is border security. I wil] tell
you a story which is very disturbing.
It is said that on the Pakistan side
near about the Assam border and the
Cooch-Behar area, people have seen
many persons with Chinese dress
wandering about. So far as I know,
in Dacca there were probably only
one or two Chinese shoe shops and
there are not many Chinese, but it
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is said that particularly on the other
side of the border they see many
people with Chinese dress wandering
about. If that is so, it is also g fact
that on the Pakistan side of the bor-
der for several miles Pakistan has
seen to it that no minority population
lives there. But on our side, our
people live without any protection
whatsoever. If it is a deep laid game
of Pakistan—God forbid—and if they
make an attack on our country, I am
qQuite sure that police force there
which is very negligible or even our
military or defence forces there would
not be able to give any protection. We
should think about the security of our
border people. The way Israel has
solveqd this problem hag given great
confidence to the people of Israel. They
have kubbutz in these regions; the
farmers are given laids and arms also.
It is necessary that in all these border
areas we have our own people’s militia
to resist any such attack.

Since my time is up, lastly I say
that we must so factually represent our
cage that the whole world knows what
is going on in this country. From that
point of view, we have lagged behind.
Lastly, the Muslim minority or for that
matter any minority in this country,
are our brethren and they are fully
assured of their security If proof was
needed, it was proved on this occasion.
Any citizen, no matter to which creed
or caste he belongs, will have to live
here with perfect amity and harmony.
We shall see to it that it is the duty
of every Indian patriot that if there
is at any time any attack on any mino-
rity community, he must lay down his
life to see that the life and security of
these people is preserved.

Shrimati Renuka Ray (Malda): Mr.
Speaker, the statement laig by the
hon. Minister gives a very factual
account of the tragic happenings in
Khulna and other parts of East Paki-
stan but has not gone into the details
of a solution to the real problems
that lead to thege things time and
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again. As I stand here today I am
reminded of 1950-51 when this House
discussed some things that happened
across the border and its repercus-
sions in Calcutta and of Dr. Shyama
Prasad Mookerjee’s resignation from
the Central Government. He gave rea-
sons for his resignation and ended up
by saying about the Nehru-Liagat
agreement:

“I only hope that the agreement
will not be observeq only unilate-
rally. If the agreement succeeds,
nothing else will make me hap-
pier; if it fails it will indeed be a
very costly and tragic experi-
ment.”

Fourteen years after that, we find that
it is a costly experiment, the agree-
ment wag observed only unilaterally.
Today we are faced with tragic events
in Calcutta and adjacent areas arising
out of the events in Pakistan for there
is no justification for taking revenge
on the innocent whatever may happen
in Pakistan. I do not compare because
it is not comparable position where
two Governments have two different
approaches, attitudes, and policies.
There coulq be comparison between
the people of India and Pakistan,
more especially, the people of East
Bengal and West Bengal are much the
same; they speak the same language,
the same heritage, lived and shared
the same joys and sorrows through
centuries and their reactions and res-
ponses are also much the same in spite
of the political barriers which divide
them. But it is the approach of the
two Governments that makes the dif-
ference. Across the border there is
a Government which does not be-
lieve that minorities can be equal
citizens It is obvious that minorities
cannot be given protection and secu-
rity there. How can we then justify
what Mr. Mukerjee said a little while
ago, making a comparison of opposites.
‘We deplore what happened in Calcutta:
we do not tolerate it whatever may be
the faults of our Government. they
have seen that these d’'sturbances were
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put down as quickly as possible. The
people of our State and of our city of
Calcutta had been employed for many
days protecting and rescuing people
and giving them relief. Muslims and
some Hindus were victims in the Cal-
cutta disturbances and we had to help
and give relief to both. I hope that
the assurance given by the Govern-
ment about rehabilitating quickly
people who lost their homes will be
implemented without delay.

It is obvious from the hon. Minister’s
statenient that because Pakistan was
bringing up her old case of Kashmir
in the U.N. and she also made out that
the loss of the holy relic in Kashmir
was due to the Hindus, they provoked
a situation in Pakistan against the
Hindu minority and wanted to have
repercussions in Calcutta. There is
no doubt about it. As the PSP
spokesman pointed out, we can see
how things happened. But nothing
justifies the loss of one single life or
a single case of arson or loot against
minorities in our country. But we
must go to the root of the problem:
treatment of the minority community
in Pakistan. In al] humility, I sug-
gest to the Government that it is
no use thinking of piecemeal mea-
sures. The situation has become very
difficult today. Certain categories of
migrants may come. We had Minis-
ters’ Conferences and Chief Minis-
ters’ conferences times without num-
ber in the past. Now again we decide
to rehabilitate them outside the over-
crowded West Bengal. I was in-
terested to see that even as far back
as 1950-51, it was mentioned that West
Bengal was over-crowded already. In
1954, with the predecessor of the pre-
sent Central Rehabilitation Minister—T
was then holding the portfolip in
West Bengal—we came to a decision
that further rehabilitation in West
Bengal would not take place, htat ar-
rangements would be made imme-
diately to remove the refugees or the
migrants who came to West Bengal
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to other States. What has happened
to them? What of that assurance that
was given? In Andamans we have reha-
bilitateq a certain number of persons
and the absorption there was very well
done, and it was a successful rehabili-
tation. Later when other migrants
wanted to go to the Andamans, we
were told that it could not be reserv-
ed for the migrants from East Pakis-
tan any longer; there were also other
over-populated parts of this country
from where people must come. I ask
you, were we asking for the relief of
the over-populated West Bengal or for
migrants coming form beyond our
frontiers. I bring this matter up be-
cause even today there is room in the
Andamans, and the Nicobar islands
could also be developed. With regard
to the Dandakaranya scheme, there
was of course some kind of feeling
that we should not put in the non-
cultivator refugees, but there is some
niggardly acceptance of the fact that
some non-cultivators would be reha-
bilitated there. But, if the township
ig to grow, why should there not be
more non-cultivator migrantg who
have come and who have already
come into this country, and who have
not been absorbeq into our economy?
1 have not much time, but I have one
or two more suggestions to make.
One of them is this.

I have failed from the very start to
understand one thing, and that was
from 1950 onwards, when I was in
this House, why is it not possible to
allow the migrants from East Pakis-
tan for whom there is. no proper
arrangement for evacuee property,
at least to use their own initiative to
settle down and give them grants
which are adequate and essential for
that purpose? Those who are able to
use their own initiative should find
their own feet; let them find their
own feet, because the Government’s
machinery is obviously not of such
a calibre to deal with a problem whose
magnitude is of this size. But that
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has never been done. That, I hope,
will be taken up now at least.

There are other aspects in relation
to this problem. I have not much
time to go into the manmer in which
the loans are given; the

. loans are
given in driblets. ang this has
resulted naturally in the hand-to-

mouth existence of the East Bengal
minorities who came before,
and it has made them live
in such a manner that they have not
been absorbed as yet in our economy.
This is one of the reasons why the
Government is reluctant to take on
more responsibility. I know their
reluctance. I  realise the  dif-
ficulty that is facing the Govern-
ment. Whatever be the reluctance,
they have to overcome it. Whatever
be the impediment, that stands in our
path, we have to overcome it and we
have to receive the migrants from
East Bengal because unless we can do
so and unless we can provide safety
and security for them, there is no way
out for our own country either. We
shall be lost in the same upheaval if
we do not take action here and now.

I do not understand for one moment
why we do not take the initiative in
going to the United Nations in re-
gard to this problem of the East
Bengal minorities. Why is it that we
are on the defensive even now in this
matter? Why is it that Pakistan, to
furthe~ her unjustifiable claims to
Kashmir should have the effrontery
to bring up the question of minori-
ties? I know that our representative,
Shri Chagla, has spoken well in the
United Nations. But I say that this
problem itself should be brought to
the bar of world opinion. and with the
help of the world outside, we have to
sotve it. 1 do not say that humanita-
rian grounds are the only grounds on
which the East Bengal minorities
should be catered for. But, in the
world, when mass migrations take
place. when people flee from one
country to another, there is a world
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organisation to help them. Why is it
that we have failed to go to that
world organisation for help? Is it de-
meaning, when we have to deal with
a problem of such a magnitude, or, is
it not more demeaning when we have
to go to outside countries to buy food
for our own couniry because we can-
not produce enough food and yet we
do not go and g.: help of the world
organisation to p--vide for the mino-

rities. In saying ‘“is, I go not for a
moment say that compassionate
grounds are the only grounds on

which the migration problem has to be
dealt with. The migration from East
Pakistan, whether we want it or not,
takes place. But I do say that, be-
cause I do think that we have to re-
member the pledge that was given
when partition took place. We have
to redeem and honour that pledge, and
as important as that pledge is, it is
also important that in our secular
State, every minority. whosoever, they
be—Muslimg or Christians—should be
able to live in safety and security and
with honour. If that has to be
achieved, this state of tension, that
continuously comes up must be done
away with, and a harmonious position
must obtain in our own country. We
cannot for ever, for all time, con-
tinuously hear of the terrible hap-
penings that are taking place across
our frontiers. What has happened in
Dacca and Narayanganj? I do not
want to go into the details of it. 1
know that our Government are fac-
ed with a difficult position, because, if
they were to give out everything that
happens, in East Pakistan then there
is fear of repercussions. But b+ not
acknowledging them also, we are not
able to place before the world the pro-
per appraisa] of what is happening.

What is happening today about the
massacre of children, about the
women, in East Pakistan, in Dacca
and Narayanganj, whose fate is worse
than death. T do not want to deal
with it at any length, I do not want
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tv be emotional, but if you live in
close proximity to the things that hap-
pen, it is difficult not to be emotional.
1 know that every Member of this
House has full sympathy for those
iragic people, who have come as mig-
rants or displaced persons in our
conntry. But, nevertheless, I think
that it is more difficult for them to
realise the whole problem in its stark
reality, what problems particularly
these migrants have to face from day
to day, and I hope, now that after so
many years these events have taken
place, we shal] no longer go on treat-
ing this as a piecemeal thing. 1 appeal
to the Members of this House and
to our countrymen as a whole and
to the world outside that we must
find a solution for the problem of East
Bengal minorities so that we can live
in peace and amity in our own land,
su that we can remember the things
for which the Father of the Nation
liveq and died. We have forgotten
him in many ways.

I want to remind the House of one
thing. When partition of this land
took place, what had happened in the
west did not take place in East Bengal
because at that time Mahatma Gandhi
had just been touring Noakali, Cal-
cutta and Bihar. But later, from 1950
onwards, things became quite diffe-
rent, ad it is ng use our trying to turn
away from facts, the stark realities
that face us. It is necessary for us to
take some steps that are sabsolutely
essential today by which we can get
some help from the world outside and
ourselve; take the steps through
‘which we can solve the problem of the
East Benga] minorities who cannot
live with safety and security under a
regime which believes that they
should be hostages and used ruth-
less]y acainst their claims for Kash-
mir whenever they choose.

Shri N. C. Chatterjee (Burdwan):
Sir, 1 regret that I shall have to
preface my. remarks my entering
my caveat against some of the state-
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ments made by Prof. Mukerjee,
I am sorry he used words which
will give a handle to Pakistan and
also to anti-Indian forces in the inter-
nationa] world. Therefore, we should
be very careful before we try to
equate India and Pakistan and bring
them down on the same level. The
people of East Benga] were in the
forefront of the national struggle for
frecdom. As a matter of fact, the
greatest stalwarts like Anand Mohan
Bose, Lal Mohan Ghosh, Deshbandhu
Chittaranjan Das and others fought
not merely for the liberation of
Bengal, but for breaking the bondage
of the whole of India. When India's
independence came, we were confront-
ed with the horrible task of the vivi-
section of the country. To a man, the
people of East Bengal did not want
partition.

1341 hrs.

[Mr. DepUTY-SPEAKER in the Chair]

‘What happened? Mr, Jinnah made
a declaration on the eve of partition:
“You may belong to any religion
or caste or creed; that has nothing
to do with the business of the
State. We are starting with this
fundamental principle that we are
all citizens and equal citizens of
gne State.”
The truth is that his successors have
deliberately and b'atantly violated
this p'edge given by Mr. Jinnah.
Therefore, when Prof. Mukerjee =ays
that the Calcutta Press was misbehav.
ing, he completely missed the point.
The Calcutta Press did its duty and I
am glad to say that those papers
whom he named were pointing out
that the policy of the Government of
India has been weak and vacillating.
They were accusing the Government
of persistent appeasement of Pakistan
and called upon the Government to
abandon that policy. ,They did not
want them to take strong action
any particular community.
That was entirely wrong.

I should remind the House that
Dr. 5. P. Mukerjee was then a mem-
ber of the Nehry Cabinet. He called
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upon me and I organised the East
Bengal Convention. About 2000 dele-
gates came from different parts of
East Bengal. They wanted certain
assurances about safeguards for their
safety and honour at the moment of
peril and disaster. What were the
assurances given to them? I remem-
ber I read out those messages to the
delegates. Dr. S. P. Mukerjee went
down to Calcutta and placed those
messages before them. The first mes-
sage came from the Prime Minister
Shri Jawaharla] Nehru. The Prime
Minister’s words were clear and cate-
gorical. He said:

“We think also of our brothers
and sisters who have been cut off
from us by the political boun-
daries and who unhappily cannot
share at present in the freedom
that has come. They are of us
and will remain of us whatever
may happen and we shall be
sharers in their good and il for-
tune alike.”

Now when trouble comes today, parti-
cularly at the moment of the greatest
danger to 92 lakhs of human beings—
tortured and trapped humanity—
people are saying, “Will the Prime
Minister redeem his pledge?”’ Our
charge is that all these pledges were
conveniently forgotten and put in cold
storage all this time.

What was the pledge that Sardar
Patel gave? His words are more
emphatic:

“Our hearts naturally go out to
those who were of us and with us
so long but who are now sevarat-
ed. Few can realise the bitter-
ness and sorrow which partition
has brought to those who cherish-
ed unity and lived to fashion its
details. But let not our brethren
across the border feel that they
are neglected and forgotten. Their
welfare will claim our vigilance
and we shall follow with abiding
interest their future in full hope
and confidence that sooner than
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later we shall be united in com-
mon allegiance to our country.”

In 1950, the great killing started im
Barisal. You remember, Sir, the
Prime Minister was so worked up
emotionally that he said, “I will
resort to other methods if necessary”.
But unfortunately, the policy of
appeasement triumphed and the
Nehru-Liagat Ali Pact was concluded.
That led to the resignation of two
Ministers from Bengal. Dr. S. P.
Mookerjee and Mr. Neogy resigned
from the Cabinet because they realis-
ed that this policy of appeasement
would be a failure. Since the conclu-
sion of the pact, what has happened?
What was our Press saying? What
were our people crying about? We
were continually telling this Govern-
ment “You have been unilaterally
implementing this pact, which is
totally wrong.” We wanted its bila-
teral implementation, but our Govern-
ment was not firm enough. It was
weak and wvacillating. It adopted a
cowardly attitude and never compelled
Pakistan to honour the obligations
which it had undertaken.

What is this so-called riot in East

Bengal? This is not right. It is am
entire misnomer to call it a riot. It is
a deliberate State-planned carnage,

genocide of the minorities planned and
connived at by the Pakistan Govern-
ment. What had the poor Hindus of
Jessore and Khulna got to do with
the temporary theft of the Prophet's
hair—the Holy Relic—from Hazratbal
shrine? President Ayub Khan issued
a broadcast fomenting communal
frenzy and said that this must have
been done by a non-Muslim. There-
after there was a conference held. T
told all that to Mr. Nanda. He has
been good enough to give me an
interview lasting for 2} hours, as the
leader of the delegation on behalf of
all the Bengal parties. There was a
conference at the Chief Secretary’s
office in Dacca and not one single
East Bengal Muslim leader was called.
Only non-Bengali Muslim leaders
were called. Something happened
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there. Thereafter, 20,000 people start-
ed a procession armed with weapons
and carnage started in Khulna and
deaths in Jessore.

Unfortunately, there was a reper-
cussion in Calcutta. We deeply dep-
lore it. We condemn it. We are
pledged to the maintenance of the
basic principles of our Constitution.
We have under article 14 guaranteed
equality to all our citizens, irrespec-
tive of caste or creed. Therefore, we
do not want any loyal citizen of India
to be ill-treated or tortured or in any
way jeopardised because of his caste,
creed or religion. What has Mr,
Chagla said? Mr. Chagla is a great
lawyer and he was the Chief Justice
of the Bombay High Court. He said,
“By its policy, by its action, by its
utterance, Pakistan has deliberfately
incited these riots in Khu'na, Jessore,
Daccg and Narayanganj”. His next

sentence in the Security Council
reads thus:

“Pakistan de.berately and of

set purpose created an atmos-

phere that riots should break out
in East Pakistan. Thousands of
innocent lives have been lost.
The Pakistan Government cannot
be abselved of its responsibility
for the death of these innocent
people.”

What has shocked us most is not
merely large-scale killing of people in
Dacca and Narayanganj or Jessore and
Khulna, but the very large-scale
abduction and molestation of women
that has gone on. You know there
is an iron curtain which blocks out
truth and light. But through the Iron
Curtain have percolated little frag-
ments of news due to the good offices
of the foreign press and they put it
at 1000 casualties. But I assure you
it is absolutely wrong. The latest
migrants who have come from Dacca
and Narayanganj have told me as also
the West Bengal Citizens Committee
that the casualty figure would be ten
times that figure only in Dacca and
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Narayanganj. 1 Mr,

Nanda... .
Shri Tyagi (Dehra Dunj: Do you
mean to say that it is 10,0007

Shri N. C. Chatterjee: Yes; 10,000
is the casualty figure in Dacca and
Narayanganj only. I told Mr. Nanda,
“What is the figure which the Chief
Minister of West Bengal gave to you?
Did he not mention something like
10,000 or a little more than that?” He
said, “Of course, he mentioned a figure
like 'hat. But nobody knows exactly
wh=t is the truth”. On behalf of the
tortured and trapped humanity who
are being persecuted in this manner,
I make this demand: You must
make arrangements for a correct
appraisal of the total casualty in this
Why da vou not entrust this
' to the Tnternational Red Crose?
Th=i is our first suggestion.

menn

Sh-i Tyagi: The British are sup-

porting them.

Shri N. C. Chatterjee: As a matter
of fact, the International Red Cross
should be utilised a'so for other pur-
poses. I am sorry to inform this
House that we have got intimation
from Dacca that in about 40 refugee
camps where thousands of people
belonging to the minority community
are huddled together, children are
dying. boys and girls are dying
because of want of medicine, because
of lack of anti-cholera wvaccine,
because of want of anti-typhoid vac-
cine. I myself approached the. Bengal
Immunity and other concerns for des-
patching such consignments as they
could afford. They are perfectly
willing to do it. But nothing can be
done because of the attitude of Pakis-
tan. I have requesfed the hon. Min-
ister, Shri Nanda, to take up this
matter, write to the Red Cross or some
other international agency, and send
the medicines immediately to stop
further deaths of these children in
the refugee camps.
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Sir, it is not that the Bengal Press
were inciting people for taking strong
action against the minority commu-
nity in Bengal. These papers like
Juganiar, Ananda Bazar Patrika and
Basumati were doing their duty to
the country and to the nation by giv-
ing facts, by giving details and they
were appealing to the Government to
be firm. They wanted firm action,
not by individual miscreants or by
individual communalists, but by the
Government. They were asking the
Government! to take organised action.

What is happening today? All the
pariies in Calcutta met at a citizens’
convention. For the first time in the
history of Bengal we could unite all
ihe zaviics, They passed a very
moderate and reasonable resolution
which I placed before the hon. Min-
ister when he was in Calcutta. What
was the demand that we put forward.
We said that we have completely lost
faith in Pakistan and therefore our
Gevernment should open  the door
completely. There is no question of
any easing of the restrictions. The
door must be opened completely and
all migration certificates or other
requirements should be removed. 1
am ashamed to tell you, Sir, and
through you this House that there had
been directives issued by the Govern-
ment of India not to permit migration
certificates. That has been going on
since the year 1958. As a matter of
fact, I am also ashamed to tell you
that the migration officer who is in
charge of that section, who entertains
visitors and all that, is a most hard-
hearted and cruel officer. It is impe-
rative that that man should be remov-
ed immediately. Although he is a
Bengali and a'though he is functioning
under our Government, possibly, he
thinks that he will please his masters,
the Government of India, if he stops
migration certificates.

Why, I ask, was the Rajshahi
Assistant High Commissioner’s office
closed down? 92 takhs of Hindus are
sti'l in East Bengal and there are 40
lakhs in North Bengal. 40 lakhs of
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people were being served by one office
at Rajshahi. That office was asked to
be closed down. We submitted to
Pakistan’s threat and we closed it
down, We said that we must retaliate,
we must reciprocate. But we were go
cowardly, so timid, that we did not
have the guts to get their Shillong
office closed down. Why should we
submit to this kind of threats? What
is the good of Shri Nanda sitting here
and saying that we will ease the res-
trictions? How can a man from
Rajshahi, Pabna or Bogra, in this
troubled state of things, when villages
are burning in and around Dacca and
Narayanganj, go there? 1 am not
saying all these things. The Canadian
Times has said it. What does it say?
It says:

“At Rayerbazar—to appreciate
the human impact, of what hap-
pened—and is happening around
Dacca, you come to the Hindu
potters’ village of Rayerbazar on
the edge of the town. For a day
and a half Rayerbazar burned—
its blaze lighting up Dacca and
the screams of the killed and
wounded filling the air. Screamsg
became so bad that Dacca had to
cancel part of East Pakistan lawn
tennis play which blithely went
on during part of the massacre.
In Rayerbazar around 5.000 Hin-
dus lived and many worked mak-
ing clay_ pots.”

Shri Mukerjee does not know that
letters have come from Dacca and
Narayanganj saying: “Do not send us
any more money”. This is what a
young girl has written: “Mother has
been abducted. Mother has been
married forcibly. Nika has been per-
formed. 1 have also been taken
away. Possibly my marriage will
tzke place in a few days. Therefore,
do not worry any more. Consider us
as lost for ever.” Hundreds of such
cases are still there. I appealed to
Shri Nanda when he gave us an inter-
view. Shri Tridib Kumar Chaudhuri
and others were there with us. I
asked him: “Will you do sometbing
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for these poor women who are still
there and who have not yet been
converted?” I have got the full text
of the Nehru-Liaquat Pact. They say
that the Pact is still alive. Why do
you not enforce the clause of that
Pact which says that every forcible
conversion shall be repudiated by the
Pakistan Government and the Indian
Government wherever it' takes place?
It says that every kidnapping and
every case of molestation of women
would be looked into under joint
auspices. Why do you not enforce
that clause?

Then, thousands of people who have
got migration certificates have been
brought down from the railway trains.
4000 or 5000 of them have been taken
down and huddled together. I do not
say that they have been killed, but it
is worse than that. With all their
migration certificates and travel docu-
ments they have been pulled out of
their trains before they reached
Darsana. or the Indian border and
they have been kept there huddled
together in temporary sheds.

Shri Harish Chandra Mathur
(Jalore): How can the Pact be enforc.
od unilaterally?

An hon. Member: Have spine and
you will be able to do it. (Interrup-
tion).

Shri N, C, Chatterjee: It is a ques-
tion of courage. It is a question of
your ability to stand up and expose
the barbarity of the whole thing. Why
do you not tell them that in the
Nehru-Liaquat Pact there is 3 provi-
sion to ensure safe transit to the
border of each country of every mino-
rity community member who wants to
migrate and that it should be done
under joint auspices. Why do you
not send our own officers also to
accompany these trains of migrants?
Not only that; look at the apathy,
ineptitude of our Government. Even
today at Darsana, Benapole and other
check posts where boys and girls are
crossing the bYorder, there is no
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arrangement for reception, there isne
arrangement for food, there is Be
proper arrangement for clothes. Ne-
thing ig being done and they are stid
being molested. And, we get these
stories of molestation.

What has the Press done? What
has Bengal done? I have no love for
the Chief Minister of West Bengal.
He was going from village to village,
from the district town to the sub-
divisional town, campaigning against
me during the election period. A great
Congress leader also was doingit, But
I must be fair to him. Simply because
the Congress was fighting me, simply
because the Chiet Minister was appeal-
ing to the people to turn me out of
political life, I should not be unfair.
It is abso.utely unfair to suggest that
the Chief Minister of Bengal was con-
niving at this communal trouble.
Shri Mukerjee, Sir, used the expres-
sion “connivance at higher quarters”.

I do not know what he meant but ia
the context of that speech if it refers
to the Chief Minister or the Govern-
ment of West Bengal, it is an absolhite-
ly unfair charge. 1 am satisfied that
the Chief Minister has nothing to de
about it.

14.00 hrs.

What I am submitting js that prompt
steps should be taken for securing
safe transit of refugees and for their
reception at the check-posts and their
rehabilitation as full Indian citizens.
Some machinery should be devised for
the purpose of rescuing the abducied
women who are in g horrible state.
That ig our prime duty.

What is the policy? What is the
indication in the President’s Address
of a new policy? It is the same old
policy of bowing down to Pakistan
and pursuing the old policy of pure
appeasement. That policy must be
given up. We want a new and vigo-
roug policy, a complete reorientation
of our old policy, Unfortunately, there
is no indication of that, and that is what
we demand and that is what West
Bengal demands.
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Shri A. C. Guha (Barasat): Mr.
Deputy-Speaker, I congratulate Pro-
fessor Mukerjee on his very able pre-
sentation of the case of Pakistan. I
am sure he will get a good publicity
in the Pakistan press and his reputa-
tion as an international Communist
will surely be vindicated by his repu-
diating all concepts of allegiance to
one’s nation or one’s country.

Much has been said by Professor
Mukerjee about the incidents in Cal-
cutta, but I am sorry he conveniently
forgot to mention many other things
which happened in Calcutta or near-
about Calcutta. He forgot to mention
that unlicensed arms were found ina
mosque in a suburb of Calcutta. He
forgot to mention that almost the
first murder in Calcutta city was of a
Hindu postal peon who was clearing
a postal box in a predominantly Mus-
lim area. He also forgot that the bLig
pandal erected for the eelebration of
the Vivekananda Centenary in the
Park Circus, which was notori-
ously known as Muslim majority
area, was burnt down on the
8th or 9th of January. He also
forgot to mention that in tne borders
of West Bengal and East Bengal slo-
gans. like “Pakistan Zindabad” were
frequently heard. Perhaps his party
men might also be conniving at the
uttering of these slogans.

Shri H. N. Mukerjec: All these
asversions are so entirely off the mark
and untruthful that you better ihink
about them.

Shri A, C. Guha: But do you re-
pudiate the fact that the pandal was
burnt? Would you repudiate the fact
that arms were found in the mosques?

Shri H. N. Mukerjee: Did 1 repu-
diate them?~

Shri A. C. Guha: He gave a one-
sideq picture, a very exaggerated pic-
ture. The tragedy of it is that we
stand self-condemned by such state-
ments, The Government of India is
also making so many statements, some-
times exaggerating and repeating
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rumours about the atrocities commit-
ted on the minorities here. Some poli-
tical parties have also done the same-
thing for political advantage. On the
other side, Pakistan suppresses every-
thing. According to their figures, only
about 150 people have been murdered
in Pakistan while Nandaji gave the
figure as about 1,000. But I put it to
Nandaji, who is a highly ethical and
moral man: does he really believe that
the figure is only 1000? Does he not
think the number to be near about
20,000 in the whole of East Bengal? 1
say with some authority, with some
authentic information in my posses-
sion, that the number of people mur-
dered in East Bengal may be near
about 20,000 and not 1,000. Shri Chat-
terjee put the figure of murders in
Dacca ang Narayanganj alone round
about 10,000.
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I shall cite only two cases. In the
Dacca Medical College, according to an
American nurse—] will say a foreign
nurse because Shri Mukerjee may
object to the statement that an Ameri-
can nurse is doing something good—
more than 600 bodies were seen. Then,
the Managing Director of the Dhakes-
wari Cotton Mills made a public state-
ment that in one section of that cotton
mill more than 500 murders were com-
mitted and a whole section of that
cotton mill was damaged so irrepar-
ably that it would not be ossible for
him to run that section of the cotton
mil] for a year or so. Subsequently,
pressure was put on him and the very
same Managing Director issued a press
statement, praising the Pakistan Gov-
ernment for all that they did. This
is the position in Pakistan.

What is the position of the minority
in Pakistan? Shri Mukerjee compared
the position of the minoritics here and
in Pakistan. He is a student of his-
tory. I do not think he should use his
historical knowledge in that manner.
What is the position of Hindu minori-
ties in Pakistan? By the constitution
they are debarred from holding some
of the offices of the State. By prac-
tice they are excluded from earning
their livelihood. Government service
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is almost banned for them. Commer-
cial licence or permit is practically
denied to them, Then, what is the
-avenue of living for them?

Coming to the easing of the restric-
tions in the issue of migration certi-
flcates, our Government says that eco-
nomic distress should not be a cause
for the issue of migration certificates.
‘Does our Government believe that the
minorities there, being deprived of
their avenues of livelihood will go on
starving and stil] continue to live
there? What is the reason for put-
ting so many restrictions on the issue
of migration certificates? For an ordi-
nary villager coming from districts
‘like Chittagong, Barisal and Khulna
to Dacca to get a migration certificate
in ordinary times it will cost Rs. 400
to 500. Now it costs much more. He
hag to submit five photographs of not
-only himself but of all the members
-of his family, including infants. What
more restrictions do you need?

There is another point. We have
been told that the conditions for the
issue of migration certificates have
‘been eased. What is the easing? Mig-
ration certificates are issued only two
days a week—Tuesdays and Saturdays.
Why can it not be issued or all the
seven days, including Sundays, when
thousands and thousands of terror-
stricken people are trying to take
shelter in India? Why should that
office be closed for five days in a week
and the people asked to wait and
come only on those two days? Is it
easing the condition for issue of mig-
ration certificates?  Yet we are told
that the conditions for issue of migra-
tion certificates are very much libera-
lised, o

Then, it is regrettable and a matter
of shame for us that our Deputy
Commissioner in Dacca was asked to
issue a press note to the East Pakistan
press, repudiating the statement that
there was any liberalisation in the
issue of migration certificates. He
warned the applicants that though all
the applicants who have been applying
for forms for migration certificates

MAGHA 28, 1885 (SAKA) Communal Disturb-

360
ances in East Pakistan
and West Bengal

may be supplied with the forms, the
mere supply of the forms will not
entitle them to the grant of migration
certificates and that they would be
issued only after careful scrutiny of
every case. This press note was issued
only a week ago. Now, in the name
of humanity, I appeal to this House
and to the Government that the De-
puty High Commissioner should be
immediately asked to repudiate that
press note and that he should be ask-
ed to issue another press note that
everybody who is willing to come will
be issued a migration certificate and
allowed to come here.

Shri Chatterjee referred to the
Nehru-Liaquat Pact. He also referred
to a conference held in Calcutta which
discussed that pact. The first condi-
tion of this pact wag that there shall
be freedom of movement and protec-
tion in transit. Secondly, thcre shall
be freedom to remove as much of the
movable and personal effects and
household goods as the migrant may
wish to take with him. Movable pro-
perty shall include personal jewellery.
The maximum cash allowed to each
adult would be Rs. 150 and to each
migrant child Rs. 75. But what is the
position now? They are not allowing
anybody to bring anything. Whatever
they may carry on their person the
hooligans rob them of everything
and they all come paupers and beg-
gars without any proper clothes and
without a Naya Paise with them.
Darsana and Benapole are the last
stations on the Pakistan side and Pet-
rapole and Gede are the first stations
on the Indian side. When they come
from Darsana to Gede, most of them
even do not possess the few annas re-
quired to pay the railway fare. hs
think, the Government have now ar-
ranged to transport them without pay-
ment of any railway fare.

Much has been said about the West
Bongal Government, I do not belong
to the West Bengal Government and
when the Government of India de-
serves some condemnation I will not
hesitate to do that, so if the West
Bengal Government deserved some
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condemnation, surely I would have
done it. What is the fault of the
West Bengal Government? All that
is now current about the West Bengal
Government’s weakness and failure is
due to a somewhat hasty action taken
by the Centre. I say that, hastily and
without thinking properly, the Central
Government intervened when actually
the riot position in Calcutta was eas-
ing. The hon. Home Minister went
there on the 12th. The peak of the
riots was the 10th and the 11th, On
the 12th I went to some distant areas
in the rural areag and saw the situa-
tion there. The SDO of that area
warned me and said that I should not
go; at the same time he said, “I ex-
pect there will not be any untoward
incident but still, I think, you should
not go.” Still I went into those troubl-
ed areas, not in Calcutta but outside
Calcutta, I found the situation not
80 very bad; rather the situation was
easing. Actually, the Central Govern-
ment's intervention started from the
18th when I should say with my own
personal knowledge, the situation was
very much improved The Chief Min-
ister, immediately the situation took
a gomewhat serious turn, returned
from Bhubaneswar on the 10th, and
on the 11th contacted the Army autho-
rities in Calcutta to find out whether
he coulq get any help from the Army.
He contacted and requested the neigh-
bouring States of Bihar, Orissa and
UP to supply some armed forces. All
that was possible for him to do he did,
but stil] we found that the Central
Government hastily intervened in this
matter. And political leaders
Shri Mukerjee have been condemning
the West Bengal Government!

It was a very difficult situation. We
shoulq realise that it wag not possible
for the West Bengal Government or,
for that matter, any Government to
control the situation at the very initial
stage. That was not possible, Sir,
would you just consider one case? If
a policeman hears that five out of
seven of his family members living in
Pakistan have been murdered, what
ean be the reaction not only of that

like,

.come here.
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policeman but of the entire Police
ranks? That was the ease. Many

rumours and tales of so many horrible
things perpetrated in Pakistan were
coming that it was not possible at the
very outset to check the upsurge.

Shri Chatterjee and also my hon.
colleague, Shrimatj Renuka Ray, have
suggested that this is not a casual
thing, that this is a political issue and
should be settled on a political basis.
It there is provocation on the other
side then there is bounnd to be some
reaction on this side, you cannot stop
that provocation. The only remedy is
to eliminate the cause of that provo-
cation on the other side. The occa-
sion for that provocation is the exist-
ence of the minorities there, 1 do not
suggest any exchange of population.
I do not suggest a single Muslim to
be touched here or to be pushed out
of India. But if those 92 lakhs of
people—surely 92 lakhs would not
come, but if they all come—is it quité
impossible for us to rehabilitate them?
‘What is 90 lakhs? Apparently it is a
big figure but it is less than our one
year’s natural increase in population
which is about one crore and ten or
15 lakhs. Our natural increase in
population is more than one crore
people, so, 90 lakhs of people are only
one year’s natural increase in popula-
tion. 90 lakh people means 18 lakh
families, I thought, Shri Khanna was
here; I think, he has left. If properly
arranged, Rs. 2,000 per family
would be quite sufficient for
the rehabilitaticn of these 18
Jakh families; which would mean
a sum of Rs. 360 crores. When we are
planning for Rs. 11,000 crores or
Rs. 15,000 crores in the Fourth Plan,
is it a very big sum to set apart for
the settlement of these refugees? Only
thereby we can have peace and our
Plans properly implemented. When
there is provocation from that side,
everything gets upset here; our poli-
tical life, our social life, our industrial
and commercial life—everything gets
upset. To avoid all these things I
would suggest easing of the condition
of migration. Allow everybody to
It is not an open invita-
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tion but it is the opening of a door to
the terror-stricken and riot-riddeu
people 1o seek our protéection.
not like to make this demand only on
the assurance given in 1947 or 1850.
I think, in politics many assurances
might have been forgotten but still
we should have some regard for those
assurances, Some of the leaders who
gave the assurance are still living.

Before concluding I should say that
these restrictions on the issue of mig-
ration certificates only on two days
and the Press Note issued by the
Deputy High Commissioner, all these
should be scrapped and the Deputy
High Commissioner should be asked
to issue a fresh Press Note in the Pak-
istan press to the effect that every-
body who is eager to seek protection
in India would be allowed to go to
India,

There was a question raised by Shri
Chatterjee regarding the provision for
the recovery of abducted women and
of women who have been forced to
contract marriage, My hon. friend,
Shri Mathur, had then asked as to how
it could be enforced unilaterally. It
is not a question of unilateral enforce-
ment. The Nehru-Liaquat Ali Pact is
a bilateral agreement and it has been
mtated there, namely,—

“In the event of disagreement
between the two Central Ministers,
the matter shall be referreq to the
Prime Ministers of India and
Pakistan who shall either resolve
it themselves or determine the
agency and procedure by which
it will be resolved.”

This Pact has suggested the procedure
for getting redress to those people.
The hon, Home Minister has also said
that those who are in the camps are
dying for want of medicine and food.
The International Red Cross Society
should be asked to intervene in this
matter so that we can at least render
medical aid and other necessary aid
to those who have taken shelter in
camps and also get some authentic
informatiow
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Fr FaTgIw ¥ FEdr ata ¥ 1wy =t
F7Y & A1 THF FAT AT L AT &
TH 97 WY qIT R AT FT AT =00 |
FTETC A 1 IR 9N F AT A
savg e & SfFT o9 99 I AR
F a1F wga &, ar Far 3y et #71
ST AT AT @AY g ow ey &
T8 TIE FT I F FT AN 7 FT ITH
AT FA &7 Foowr WY & 7 gW oAvE
T AT AT ATT AT FT wTAT & AT
FAFRGT FLATAT AL A ZATE |

7z ot gy arar g f5 ofems
# AT w T gfgme AT ST @ E | gEe
faadr =rg@ ¥ Fa fF wEewEi W
ghaars aiE ar @ & | AR ey "N
fo &Y For uwal &1 aAg F FAT A
T T FEd § 5 ggawl § gfmmn
Fiz o1 @ § 1 ag gaard 7 @A
AT AT gATE A1 P 9F T E
fegrama a7 arfess gom 1 w19 qtfE-
T ¥ ATd T weonfagt ¥ qfey
IT IT T FFAA 47 7 I 9T qE
gearm o7 f @€t 97 7 £fagre swr #¢
w®” Y | Tg Fer owmar @1 7 gy
ghaa & FX do1 § AR gAAT FCAT
g & 1| o fgg A qww @
AW FIET 4T qT F37 F1T 971 fF
fgrg & guem feat @, 57% T gt
o | ggi Wt gfgarr feum & am,
auTiET S F oaw & 1 TEwd
foveae awatg waaKl @ SATE
I § AT fow ) ¥ 7 weww
39 ¥ g WY a<g q1RE § | g AR
1 @ fFer & ware & a=ay =feq,
AT AW FT g afgd | & wgAv
AT § FF 39 waard & ad ¥ o
T s fear wg 3 Ao,
wZ gTW 91 | Ff W@ar F adt 9%
v fed gg & | K fedey & aff
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AT ATEA E | T8 F AW gy et
21w a gt & fF oY wger A A
w21 fF wTHTe w1 F7MTE FET Tl
o ATl F fadare | 91 T aEard
T 5w g At & 1 W & P
- TTgiTE A 1 o A g
T BT FE 93TT & AV F1E AGT TFGT
2| AT A AT AT aqrarT afawr
I o go fagr w7 ag a1 4 9
F|T AT FrfEy g1 a1 d52 T TAFH
F o P T awer ! et
fermd aTadt aifgd v | wEaw
qret &1 At P g oy
A7 | AT FE 1T F=AT gV A FAAT
T FIF A ATHTL 9T QA9 77
|argy g, a7 ¥ FEw A g
&, AT 7t 3ad ofdfag 041 Ty
i 91 ag rw guw § wv 9547 & afeT
TAAT FATC FAT fF FHFR 39 6N
FI & A ATATFT HIA T 799§D
o ST gy A FAE AT W
T A A IF F ATAT T AT TG
&, FEA FAT FT W TAHAE FT
fwqe g ¥ fafreama §awsam
gt § 5 37% faars o get ¥
FTEaE Y A A1 IR A@ F A9 A
FAET IS FT AT TAT FATA F faAq,
AR # HOA wEAT &1 SATar TG
& forq aaqr AT FT ArEATHT F IAEA
¥ g, 39 a7 7 gt ooy £ )

Shri P. K. Deo (Kalahandi): Mr, De-
puty-Speaker, after all this eloquent
exposition charged with emotion and
sentiment, I do not know how far I will

be able to do justice to this important
debate.

Sir, coming to the bare facts, the
reading of this report is very painful
and 1 submit that it is a matter of great
concern and distress to all of us. We
eall ourselves civilised. We hang our
heads in shame when we come to know
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that such things have happened. Ia
1964 when the globe is shrinking and
becoming smaller, when national bar-
riers are withering away and old be-
liefs and superstitions are giving pluee
to new ideas and development of
science and technology it is a matter
of shame and it is unthinkable that
thousands of innocent people could be
murdered for no fault of theirs except
that they practise certain religious be-
liefs. Sir, 1 am one of those who have
sacrificed our everything to build 2
more integrated and prosperous India.
We merged whatever little we had to
build a stronger India. T cannot re-
concile myself with those who were:
a party to the partition of this coun-
try. 1 charge them that they are the
abetters of this holocaust. It is their
lust for power and quick desire to
ascend the gadi or the seat of power
that made them accept our motherland
to be truncated on the basig of reli-
gion. I still feel today that the non-
acceptance of partition might have de-
layed the process of history; the inde-
pendence of India might have been de-
layed. But there was no force on this
earth which could have stopped the
attainment by India of its indepen-
dence. We see it in the case of Burma,
in the case of Ceylon, and in so many
small states in Africa; they attained
their independence. But today the
party in power claims that they are
responsible for the attainment of
India’s independence. I say that they
are persons who are responsible for
having our motherland truncated on
the basis of religion. It is the lust
for power and hatred of each other
that gave birth to these two nations,
and we shall have to reap the conse-
quences for the seeds that we have
sown. I do not like to take this
opportunity to join in the general
hysteria that has been let loose but I
would like to associate myself with
others in condemning the forces which
have fanned the inflammatory situa-
tion for their own ulterior motives:
and for their own party ends.

Coming to the details of this matter
1 submit that the whole thing started
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from the disappearance of the holy
relic from Hazratbal. Now, it is still
a mystery how the holy relic disap-
peared. Till midnight it was there, and
at five o’clock in the morning demon-
strationg started saying that the holy
relic had disappeared. And after some
time, again, how the holy relic reap-
peared without the knowledge of those
concerned is still a mystery. Is it not
that the mysterious or the unseen hand
of Pakistan was playing in the dis-
appearance of the Holy Relic, especi-
ally at such a delicate time when the
whole Kashmir question was being
raised in the Security Council? It is
now high time that the Central Bureau
of Investigation and all those who took
up the investigation of the disappear-
ance and reappearance of the Holy
Relic in Hazratbal should come out
openly and pronounce the .aames of
the persons who have been responsible
for all this, If we are hiding the
name, if we are throwing a mantle of
protection then we are playing into
the Pakistani hands and I say, we are
putting thereby the security of this
country into jeopardy.

As you know, this thing was made
a plea to flare up communal passions
in East Pakistan, and it had its reper-
cussions in Calcutta, I do not want
to go Into the details, but at the same
time, I would like to urge that it was
the unholy alliance of Pakistan with
China with the ulterior motive of com-
mon hatred against India which was
used to exploit the situation to such
an extent that we might take the
stand or we might take the initiative
to break off our diplomatic ties with
Pakistan or to force a war on Pakis-
tan which we did not want at all. But
I would beg to submit that the real
wisdom lies in not getting provoked.
We all feel that a policy of platitude
or appeasement would not do. It is
only a pursuit of the policy of three
F’s, namely firmness, fairness and
friendliness which can contribute to-
wardg the prosperity of India and
Pakistan as a wholee. How we are
missing Sardar Patel at this stage is
a thing to be seen.
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In India, we are supposed to be
passing through on emergency, and a
national emergency always indicates
the need for a national and broad-
based government and a Ministry of
talents. But we never used this c¢p-
portunity to have the co-operation of’
all those capable men. We thought
that we were the only persons whe
were capable of delivering the goods,
and this is the mess to which we are-
leading.

Coming to the question of rehabili-
tation, I beg to submit ihat I am at
one with those who have demanded
that the migration rules are to be libe-
ralised or are to be eased, and at the
same time, more facilities are to be
given to those who have been forced
to leave their hearths and homes in
those circumstances there and who:
have come to take shelter in this
country, I beg to submit that shelter-
has to be given to them and arrange-
ments for their feeding and their safe
transit and all other facilities are to-
be given to them by this Government.
But a big question mark has been pos-
ed before us, and that is the question-
of living space. Have we got the liv-
ing space?

The report says that the Chief Min-
isters of Orissa, Madhya Pradesh,
Andhra Pradesh and Maharashtra have
thought over the question and have
released two lakhs acres of land for
the rehabilitation of the incoming
refugees. I do not have the know-
ledge about the position in other
States, but I have the knowledge about
my own State and 1 know that the
Orissa Government have completely
failed to rehabilitate those aboriginals
who have been uprooted from their
shifting cultivation, even though it
had been bombastically stated that for
the welfare of the Adibasis, in the
Dandakaranya area provision had been
made to the effect that one-fourth of
the land reclaimed would be reserved
for the re-settlement of the Adibasis.
But I know what the state of affairs
is. I know that al] the aboriginals
have not been rehabilitated yet in
those lands. Further where is the
land for all those persons who have



377 Moti(ml re:

[Shri P. K. Deo]

been or are about to be uprooted for
the various development projects?
Most hastily, our Prime Minister who
was goaded by the former Chief Min-
ister of my State laid the foundation-
stone for the Tikerpara dam, for which
‘there had been no blue-prints and
whose financia] implecations etc, had
not been studied properly. It was the
frenzy or the 2id of some persons
which made him lay the foundation-
stone of the Tikerpara dam in which
four lakhs of persons are going to be
uprooted. About 2000 square miles are
going to be submerged, and what will
happen to the rehabilitation of the
persons affected? Dr. Mahtab repre-
sents that area, and he knows the
problem there very well. So, there is
hardly any space in my State for the
rehabilitation of these persons on any
land. So, the only conclusion that
we could draw from tnese premises
is this. If we are to accept and we
shall have to accept, these incoming
refugees, and if we want living space
for them, then Pakistan should be pre-
pared to accede living space from
Pakistan for the rehabilitation of those
refugees in this country.

Dr. M. S. Aney: How shall we get
it from them?

Shri P, K Deo: I do not know
how we shall get it from them and
how it would be nossible. Still, I feel,
and I reiterate this stand which I
have been having al] along, that this
is a humanitarian problem and this
is a problem of the people of the en-
tire sub-continent, which cannot be
solved by India alone, but it is the
joint effort of Pakistan and India alone
that can solve the human problem of
this sub-continent.

I beg to submit, as had been sug-
gested by some of my friends that it
is only a confederation of India and
Pakistan that can contribute to the
prosperity of the people at large in
this area and of the entire world. So,
that aspect has to he stu:hed and that
problem has to be approgched with
this perspective,

FEBRUARY 12, 1964 Communal Disturbances 378

in East Pakistan and
West Bengal

We learn that the Swahili people
in Kenya, Uganda and Tanganyika
are thinking of wiping away their
borders and forming one united East
African Federation. If that could be
possible, and if those in charge of the
administration put their hearts into
this problem and find out a way of
solving this chronic problem, then
they can achieve this, but that would
be possible only if there would be
surrender of sovereignty from both
sides and there is a confederation of
these two States into one single unit.

14.48 hrs.

Shri C. K. Bhattacharyya (Raiganj):
In the very first place, I must con-
gratulate our Chief Minister for the
way he has tackled a very difficult
situation. He was suddenly faced
with a situation for which the Gov-
ernment was not prepared at all,
because it was accidentally brought
about by an unexpected explosion.
Faced with that difficult situation, our
Chief Minister exerted himself to the
utmost and went without food and
sleep in devising measures to main-
tain peace and public tranquillity. We
saw the amount of anxiety that he
suffered; and the amount of care that
he devoted to help the people who
were in distress in any way. It is
a thing to be praised by all sides of
this House.

Then I shall also thank the Central
Ministry for having come to the help
of West Bengal in tackling the diffi-
cult situation. They gave whatever
help they could 1ender. But above
all, I congratulate the citizens of Cal-
cutta. It is to their credit that the
situation in Calcutta did not go out
of control. The citizens of Calcutta
were determined that the city of
Calcutta must maintain peace and no
quarter should be given to any dis-
turbers of any community or any
hooligan of any type. In fact, in
different areas of the city, the people
themselves combined to sée that local
peace was maintained, that shelter
was given to anyone who felt that he
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was in any sort of fear. That hap-
pened in my locality; it has happened
in the locality of all our friends here
who are residents of Calcutta. There-
fore, credit must go to Calcutta itself
and to its citizens that the situation
in Calcutta did not take any very
much ugly turn. In fact, as has been
stated by our Home Minister himself
in Calcutta, the situation there was
ereated mostly by a sort of hooligans;
it was not a regular organised com-
munal disturbance or campaign or
anything of the kind—that did not
happen in Calcutta. So that credit
must go to the city of Calcutta.

But I was distressed when I heard
my hon. friend, Shri H. N. Mukerjee.
This is a fact or feature of Calcutta
life which is known to him and to
me, but he put it in a way which gave
a very wrong impression of the Cal-
cutta people. The impression that his
speech carried was that the people
had risen up in arms, one section
against another, one section trying to
push out or dominate over another.
There was nothing like that in Cal-
cutta. I say this with all the emphasis
I can command because during the
whole of that period I was in Calcutta
myself.

An Hon. Member: He was not there.

Shri C. K. Bhattacharyya: But I
am afraid that in this particular situa-
tion, the speech of Shri H. N.
Mukerjee will be utilised for the pur-
pose of Pakistan’s arguments before
the UN Security Council, that a Mem-
ber of Parliament and leader of a
party has made this statement that
the life of the minority has become
insecure in Calcutta. Actually, there
is nothing like that—I do not know
how Prof. Mukerjee began his speech
that way. ' :

1 give another other instances. There
were disturbances in the 24-Parganas
border. A section of the Mussalmans
in that border wanted to leave for
Pakistan, a number of families, say
200. What happened? The Hindus of
the locality combined, approached
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them and appealed to them and per-
suaded them not to go to Pakistan but
to come back and stay in their own
homes. These are recorded facts.
Why should these be denied? Why
should these things not be admitted?

This is the life in the Indian
Republic. This is the culture and
development of the past 16 years. By
a sudden explosion in Kashmir or
anywhere else, we cannot get out of
that life, even if we tried to do sa
That has been our training and the
tradition we have buiit up these 16
years. We cannot shake off that
tradition; we are determined that we
shall not shake off that tradition now.
That is the position that obtained in
Calcutta.

How did the situation develop? It
originated in Kashmir, to which many
hon. Members have referred. I
request every Member to note this
peculiar coincidence. ‘Whenever
Pakistan has a case to take to the UN,
there is trouble in Kashmir and simul~
taneous trouble in East Bengal. I
recuest hon. Members to follow the
eniire history from 1950. They will

see this coincidence all through
When in 1950, disturbances took
place, our Prime Minister in this

House itseif stated that the Kashmir
affair was by some link connected
with East Bengal. He himself realfsed
that at the very first instance. It wdas
because Pakistan had to take a case
to the UN that trouble originated in
Kashmir and simultaneous trouble
erupted in East Bengal. This line of
history should be pursued in order to
understand in what context the whole
thing has been happening.

We are talking of minorities. The
minorities in the two States have
completely different status. In our
case, our Constitution guarantees
fundamental rights to every citizen
living here. Our Constitution is based
on adult franchise. Votes are cast in
our elections through adult franchise.
But what is the position of the mino-
rities in East Bengal? The Constitu-
tion itself relegates them to am
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inferior status. It says that they
should have something like a second-
rate citizenship.

Therefore, the position of the mino-
rities in the two States differs radi-
cally. This should be remembered. I
should say that from 1950 the mino-
rities in East Bengal have been put
in"the position of virtual outlaws. It
is because of this that such things
are taking place there; otherwise,
they could not have taken place. They
are in the position of virtual outlaws.
In fact, when our Prime Minister, after
the 1950 disturbances met us in a press
conference in Calcutta—I was not a
Member of Parliament then—as a
pressman I put it to him whether the
minorities in East Bengal were not in
the position of virtual outlaws. I
requested him to consider it, because
their newspapers themselves were
declaring that ‘these people are aliens
living amongst us’. That mentality
has been created in East Bengal. That
is why they suffer like this periodi-
cally.

1 give an instance. Some months
back, there was some trouble in a
part of East Bengal near Gopalganj
sub-division Faridpur. The minorities
living there are very sturdy agricul-
turists. When oppression took place,
they resisted, not only resisted but
successfully resisted. When the
-AgEressors or Oppressors were success-
fully resisted, the military came in.
What the oppressors could not do, the
military did. Between the oppres-
3ors on the one hand and the military
on the other, the minorities in Gopal-
ganj had a life of shame and suffering
not disclosed. Our Prime Minister
‘had occasion to refer to it in the House
itself after that incident.

We should keep the background
‘before us when we judge things hap-
pening in East Bengal. Why cannot
the minorities there feel secure? Why
cannot they live in peace? Because
they know that in times of difficulty,
the help of the State and the adminis-
tration will not be available. That is
the position.
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Now, let us look at the difference
between the attitude that India has
taken up and that the Pakistan Gov-
ernment has taken up. On the very
day he went to Calcutta, our Home
Minister said that the life of every
Mussaiman is sacred and the Govern-
ment will take all steps to protect
each one of them. What is the posi-
tion the Pakistan Government took
up? Look at the attempts they are
making to suppress and conceal as
much of the happenings as possible in
East Bengal. Here I must say that
in a way, Pakistan has got an advant-
age over us. They do not give out
what is happening there—rather they
are trying to suppress as much of it
as they can. For our part, we give a
faithful picture of everything that
happens, the deaths, suffering, des-
truction of property—everything.
Our Home Minister, and our Chief
Minister in West Bengal have been
giving daily correct and true state-
ments of everything that has hap-
pend. We go further, we try not to
give a horrid picture, or a picture with
horrifying details, of what is happen-
ing in Pakistan; we try to prevent it
so that on this side of the border, life
may not be disturbed. Pakistan is
taking advantage of all these things.
In the international field, they are
trying to utilise the statements that
we make, and they say in their case
nothing has happened as we have not
made any statement.

15.00 hrs.

As for the press in Pakistan, at
least a section of it tried to give some
picture of what was happening, and
I must pay a compliment to them.
The Government at first tried to con-
trol the press, but when the press
refused to be controlled, the publica-
tion of the papers was stopped
altogether, so that nothing was reflect-
ed of what is happening in Pakistan,
to which my friends Shri A. C. Guha
and Shri N. C. Chatterjee also refer-
red. That is the advantage they are
getting over us. It may be a diplo-
matic advantage, but whatever it is,
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that advantage is on their side. That
also we should remember.

Regarding the trouble in the’ area
where these things have happened, I
Thave been there, I have lived there
for a long time. This entire area is
intersected by rivers. There are’ five
rivers. Two of them, the Sitalakhya
and Buriganga have been mentioned
by Shri Chatterjee. The other three
rivers are Dhaleshwari, Padma and
Meghna. Therefore, for whatever
fhey did, they could easily escape
responsibility by utilising the flow of
the rivers, and making the rivers a
source of disposal of the dead bodies.
That is what has happened. The
Sitalakhya and Buriganga are narrow
Tivers, and these were so much spoiled
that they issued a statement asking
the people not to use the waters of
these rivers. These were things that
happened there. So, we must try to
get at what has actually happened
there either through an international
organisation, or through a joint sur-
vey, to which up till now Pakistan
thas not agreed.

Regarding the refugees who are
coming, I should characterise them
not as refugees. In Europe, they use
two terms; one is “refugees”, and the
other is “expellees”. In this case, they
are expellees, because they are com-
peiled to leave the land under
circumstances which they cannot tole-
rate, under which they cannot live.
I? security of life is disturbed, how
can they live there?

This thing has been going on from
1950, and it has come to a head now,
and whether we invite them or not,
the doors must be kept open to
receive as many of them as want to
come. For the present, I believe there
are at least two lakhs immediately
ready to come, and the sufferings they
undergo when coming are reported in

the papers partly. The Pakistan
administration has developed an
uncanny interest in women. The

‘husband is allowed to come, and the
wife is kept back. There was a report
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in yesterday’s papers that the hus-
band was allowed to come, but
because he could not produce the
sales tax certificate, income-tax certi-
ficate etc., the wife has been kept
back. To my personal knowledge,
about a troubled area the father has
been killed and his 18 year old
daughter -has been taken away. I say
with personal knowledge of what has
happened. So, these things have to
be investigated, and the unfortunate
women have got to be rescued im
whatever way our Government can
find out to use with Pakistan.

I shall conclude with one sentence.
As I find it today, there are three
alternatives before the minorities
in Pakistan. Either, - they must be
ready to die, be killed, or they
must be ready to subject them-
selves to forcible conversion, or they
must be allowed to come over to India.
These are the three alternatives before
them, there is no fourth, and it is for
us to decide now with eyes wide open
as to which consequence this minority
will be pusheq to.

I had sent in a question about Raj-
shahi where a very influentia] Hindu
family were forced to conversion, The
daughters and daughters-in-law were
taken away and kept back, and the
family was told that if they were ready
to convert themselves, the girls would
be restored. Entirely helpless, the
family got ready to convert itself.
That is the process through which
things are going on in Pakistan. It is
for us now to decide which of the
courses will predominate, and to which
course the minority will be pushed.
Let us do it with full consciousness of
our responsibility, and with our eyes
wide open as to what it means to India
if the entire 93 lakhs of people are
compelled to surrender themselves to
this humiliating condition,

ot a8 (STU) © 3T wRI,
ot g # ag W fegnt R warEr
g W wedEers ¥ a9 fow 9
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w21 o1 f& w3 @14t wrw &, @Y 39
Y § W TR g OF OF 39
M8 &1 oA, @ IaF & A/ TgAr
TEIHT EY A |

A a1 afeariie & a9 @@
AN FIE TG T & A 39 FT FqH
B g Fd F) TGT & | W
IF qHT TEr T GG, A IE IT FY
T T FT |

9= a9, 9R%¥ F fegEw
wss ¥ 7g wFfow gov § ¢
“It has definite information that
some officials of the Pak High
‘Commission had beén visiting some
Muslim pockets in the city with
the start of the disturbances in
Khulna. Even during the distur-
bances in Calcutta, these officials
went round the disturbed places,
meeting selected individuals.”

affe g1 AT F §@ where
I M T g AW IFW @ W F0
faaw &Rl & eae wma fwar |
gl o 5 fewea fram gs, a7 “mifper
fa=ae” & MY @ @ F Fe
T F fogHl #1 aurd ¥ =g g
fr &= oivwam & fegll m oA
T R T o I A A 7
FIE @i | FAGEA ¥ TfeA A
#T AR gE, T F05 fomdw gy 32
ez arfeeam § 3T feeedivaT 28,
g o fegema @ #1 freediag
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15 afssma F grd siEw ¥
gfAsfRFAT AR IgT FIER T A
Feifre AT, FIA T T F@EE
& HIT IegiA &Y IT F T37 EqEY T
faar

MAGE A0, H A, I F &9
¥ 7 7 | qrfREITA A I arq
far & fergeara & graaral o< gear
g @ RAE AR
@A T gEER @’ §)
I 9% RANT A ¥ A OFT
Tzt QT | ag ez afeeTE F fegat
Fraa@ Ffagyaasrafafizg?
g garr wrarat e wfafadt @y
9Ty ¥ fau fez wifeeara #41 a@Y
B¥?

FaFar § gfaw & FfAEy,
S A F qAaAT & 9§ wA%
sy fag, SfF ofseaw § @
gT A 1IN g & AT A, ofqw
Tt &, wres fAerer | PR 7 oY
F ag I FT Fav OF wew AF g g
7 fafaedr & ar7 & sqaeqm T €10
I J R I A I a1q B T fF
fergemra & wgas 1 @ § AR g4t
fog =gt ox T FA7 T & 1 A=A
q 7g W 77 ¥ azt /1 fagoam o
AE I &Y T | T TF T
¥ g AIIT FIA | AR ATHT A I8
#r & | 7w Zm fafaeT @ & A
IEN TH-IW TRE F {74 I
iz ofaT grm, FfEa 1 gFT It
F foar, sw @7 afoorm go= gar §
# Fger e § i e # A feed-
fra g€ &  Faw gafaw g ¥ f5
TR T | gt v afdfeata w71 8%
g T4 BFar | wgt aw 4I A
Treeg &, #1745 § 78 QT A qav
AR g7 @y £ ff SR glew
fate fergat &7 & e 3
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A #AY, S AR, { gl 97
|7 arfeat #v ot fifer gard, 39
wAgT & wfafdg ¥ o o2 faqar
=t g et ¥ w2 fF owew &
sfaffy & @i ¥ a5 =we fFar
¥ Farm = g fFo3® wT T
g a1 f5 =7 9 ¥ 7 F fF 7@
o s wifey ff e faw fa
fram o Newm, Afew swaT F
stafafa ¥ wgy f& ag forr smar feg
f fafearea fawr fa firas mmer NiZa=1T )
g @ w1 T 5y 9 9T 9aw
Tt w3z faar | gEenEl F @ fa
Al T B ZJAT g@ A0 R, AfKA
I Y N figg o & 37 fag a1
a1 # syl o R 9 fag
I FE 79 A AT § ) AT By
= Ferfsre T afady F wer &) a7
T & W& wT R of W
I feemifon & ards ¥ fomr & -

“Men in authority as well as in
the street have repeatedly—and
not incorrectly—ascribed the West
Bengal happenings to the Hindu
massacre in Khulna ang Jessore.
That the gruesome events in East
Pakistan had an agonising—and
natural—psychological repercus-
sion on the West Bengal Hindus is
undeniable. But from what source,
local and remote, came the spark
that set ablaze this tense tempeér
requires a thorough probe inas-
much as there are reasonable
grounds to suspect that secret
Pakistani hands played a major
role in provoking the riots in Cal-
cutta and elsewhere in West
Bengal. It was, on all showing,
part of Pakistan’s master plan that
started with the violent anti-Indian
campaign over the disappearance
of the sacred relic from the Haz-
ratbal shrine in Kashmir and was
followed by the first round of
Hindu killing in Khulna and Jes-
sore.”

in East Pakistan and
West Bengal

T TR 9T 7 A ag FT
e T F W F P afeaE &
TT ] | TG 1 59 AT FY FACFTA
FEI g T G A FCF IW A
gl g fafeedr 99 71 @@t
T FTH FT WE, AFFT gL TF AT
¥ 7g w1 @ 2 fr agt ) 92 firgEl
9 g IfTe & wearEe g1 W O§
fergeam @éed & qfeafaw & faar
%

“Complaints have been pouring
in. Some have even gone to the
Chief Minister. Many an inno- .
cent persons has been manhandl-
ed and abused before arrest. In
places even women have not been
spared—they have been subjected
to billingsgate, pushed about and
beaten. Husband has been beatemn
in presence of the wife, children
under the very eyes of the parents.
There is a comic element as wellL
The police aften arrest men inm
order to fulfi] their daily quota,
knowing full well that there is no
case against them. Police zoolum
must stop at once.”

X g AT T , 1 W FTAG A
:fF IEH FH F IR T AAR
fggeT o1 @7 & | § 7 ST A
g o dud ® Y A w1 @ §, v ARr
St ¥ 37 o= ea o &

agt w @9 a0y fafeedd &
a F A ¥ wqa @ afysr §
forgr mar & :

“Three Union Ministers-- Nanda
Krishnamachari and Khanna—whor
arrived 1n Calcutta on Tuesday
evening on a fact-finding mission,
left the city for New Delhi om
Wednesday after a “realistic ap-
praisal” of West Bengal’s prob-
lems.”

Zq ¥ 7g WY F @ § & WA
40, = o, ¥ Fa o fE
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qfFeaTT ¥ oA & qrEeT § 91 g-
F= &, I #1 I faFn v | Afe
 F gFEs # qEam 7, A0 A,
YqarFar, WA A § faar g

“At the same Press Conference,
Union Minister Nanda, who had
said earlier that the question
before them was to make it easier
for the affected minorities in East
Pakistan to come over to India,
also said: ‘“We want the minori-
ties to remain there, safely and
with honour.” -

™ ¥ vz g 2 5 A g
fafrezdt & gro o T ST F
wEHe fEu ¢ | A Ferarrdr 7 gw
T FEr AT AT A A G 0T FY
i qifsema & wgx e fafwaw
fog ¥, wafr w@ Faw ¢ fafamw
g @ T § 1 AT g 7@
@ &, AfFT a8t T I A g
Wt o7 Y & 1 awt o fegml ww
THT F AT g g N gurd
AT HT & AqTAT I FT AT G
EHFIp A @ 1 F Al
CHRY AAT Y @ qwA § 7

™ g ¥ un Ffaar fawr
T &, fE o7 awE qF A Al g
AR AT ST AT qEA | I Ffaar
¥ 9 a8 & % 99 Y& #7 aew-
0T B W 41, a) 9reT F2f o ¥
T & ) ISt 7 areat w1 w7 fEogw
o7 fagre & fF @@ ¥ Y goEa adf
TAT §Fa | ATH-FA F TEg AU F
g7 fra@y & wfew o ¥ @ 8,
fefoe T T8 gr @

FHw T I #7 H=HwT 519
ST 977 T, TH 9T E FE A fgegHi
T T 9T TR E | AW IF OC FaeA
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gafey s g T E (A feg &
i 2w a1 o F O A U
1 qw w13 grat ¥ & fen, gwfeg
I F o7 SR faftew & O®
fre SRR & fw § ofFem §
figrgeit 1 gefirer 7@ & forg w3574 1
7 fufeetr &= gma w75 &, ITHY
L 9T WA FT §H A9 FT AR
woar wifen (F S o SifEeT ¥
T AR &, T HHAT AT GF | IET
& qforeasy & o e gat o
@R & | wivw o & quw 3T
ot Favare fasmur T 9T, I T AW
ferr 9 w1 wwd w9 favaman
T fipy oy o Wigaws wmE 1€
Fret ¥ srgar g (F feavamse fwar
w1e 1 AgE frarea dee § wer T AT
fir wae sty "t f5r w1 ¥
"y s Wt g fF et
M F § w oA g o g
T o FAa7 TfearE § wifg 530
g fegel #7 wvTEA ¥ v @ f
g It gae feemar § fe Sy
fewrora F F g waw st o s
e s | & =g § fe mer qamar
WY fF W qauA WA & T
T F 1T AT WHITAT S a9 ArF
qgr @ A §, 39T qaEeE 3% AT
T N qHET A8 & | 9T &7 I
qET TR FHET ATA FEATAT &Y &1 GFAT
g afrewtae € 1 foa oY e
qifFeET § 43§ F AT w7 gite
T 43 § 1 F udt faw T " @y
g v 9aqr s 1, 3% W= 7 e
SFT Y TAT KT SAMCAT | FART HT
(& YFT & TAT T q797 &, IAF T=AT
F1 foFe ST & Te0 w7 A9 §, A AW
TaE |

an faelt waard § aver § et
T TR, q=91 F7 Faearr a7 ars
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pir ]
WY E 1 WA OIS A ITHT
AETT AT § | T @ FT AT A
S FEIR TS AR A GAT ) ag T
w1 1 & qe =wear g v @ aww
F GAQ FT UG FIH WIAH A@T F
arg T ag W & mIEr A ;|
Tg T g, F A s fow fed
ST & ? i AW A s § fF
TR AAST AT W FA a1 g )
AL T TIQE SAFT del  @AT
ey &, & g5 qiad 9gt & 1wy
% WH qarr aifed F T ¥ fiw
W AW DA F | W AT TAH
G AT 41 FQ § WL FIA AT
TR WET AN v fF Y
frqe & smeET §

AR WA WY A I ATee -
dfex @@ & AR IR € &

S qmw & fegl ¥ R ag

e § ) ww At ag § 3 i @
T | g 919 WY WS & FG, e a
agl wed | gET HwETATeT 48 g fF
T F A ¥ W) 9w |
TR A7 ST A AT o www g
fro meewfca s g v sy
WIT § | %@ ST dEeT wreeTAfe
a§ wfw FwT g A wledn, aa
A7 g% & gnfal #136 @e %
Jr A 1 T SRS € ¥ 4% W
& SAwi 3¢ WA fawr s ey
w1st feafe =g & 0 = < A A
qq @ W & IO ) awi
IaFT WA g 5T owar g % #a
s =&t f@@r s g 1 ug Sfwa =4
&1 S WA @ § F maT & i
FERT N I A EAN @ G & fr
R B & BT AGLT LI FIH a0
3 fomy forgt 1 WTeT &9 & 99

Ut @ e fF oA e
AT 8, W G T 91 § St e
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¥ frer gu & o oifeea & oA €0
oY 36 5 s § mfsea e
WX EQ & | AT & A4 S #
Y I AR Y A g 5 qe S A
qiFE™ T 9F F faqr @ 77 39y
@ I GET AT WM | DA R
FAT S FET AT g 1§ Fwr T g
a1 | Ig AR TFFEE F T g
(KR LSRRt S C
TFH AR T A€ F 7 OF qifp-
W A WTeT 9T gwar 7 fear
# qor SR § 5 T 3 & oA
& ST e w9 § AR S
3 udmeg § & qifpaw # wIw
FTWE | AR H A AT E
TR W F wT FrLavmi T
I qree fwar s aifgd | A
TEE AT 3T Fi T § N AFAH
I T T § SAF AT gL A4S
T & 1 fraar @@t o gfew @
TAER g T 8, Th AT G |
T Ty § W w9 FI g
FLAT A T 7 FY, qFA O g
®:F @ EE §, I T AGEAT TG
% su& =< frar sw ) a9 w4 &
f& dee dme § wmew gr § ) & A
TEAT T AEH 74 9 5By 47 | HE
femw g5 wdt a0 1 & w5a1 § fr
gfers Tt & 4 & @ &, ag 9% fear
ST, S AT UG AT w® § oSEF
AT F AT FT A AT F7 HAT
TR F—37 9% Fr§ WA § TME
g |

Shri Nanda: May I just make a
correction? The hon. Member in-
formed us that the Home Minister
went there and brought the army into
Calcutta. Factually, it is incorrect,
because the army was called in to
assist the civil power before I reached
there. It is entirely within the com-
petence of the Government to get the
assistance of the army, so that I did
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not try to take the army with me to
-Calcutta.

Shri Bade; That appeared in the
papers.
Shri Nanda: It is wrorg (Interrup-

tion).

Mr, Deputy-Speaker:
Shri Bakar Ali Mirza.

Order, order.

Shri Bakar Ali Mirza (Warrangal):
Mr. Deputy-Speaker, Sir, this is a
subject which is not only a party
matter but is a question of national
importance. In fact, it clinches on
foreign affairs. There is-nobody in
this House, in fact in this country,
who does not feel great distress and
pain at what has been happening in
Pakistan, especially East Pakistan.
What is the history? The holy relic
from Hazratbal shrine was stolen in
Srinagar, and two idols were stolen
from a Hindu temple in Jammu. These
were the two incidents which are
bound to affect seriously, emotionally,
the two major communities in this
country. Yet, what happened?
There were no riots, no turmoil.
There was distress; there was sorrow;
there was an attempt to restore the
relic to the Hazratbal shrine and also
the images to the temple. But what
was the reaction in Pakistan?  They
were not distressed by the loss of the
sacred relic from Hazratbal shrine.
Thov considered that as an opportu-

- nity to exploit for political ends. Just
imagine this: when the sacred hair of
Prophet Muhammad was stolen, what
an Islamic State thought of was, how
to capitalise the incident for political
ends? A man like Gen. Ayub himself,
a thousand miles away, said all this is
manoeuvred and the Muslims are not
safe. In fact, he suggested that some
Hindu must have stolen the relic.
How he came to know that, I do not
know. Then virulent propaganda
was started about persecution of
Muslims in this country, and natural-
ly there were disturbances in Khulna.
This, we have to note: that the distur-
bances first took place in Pakistan,
while the incidents that should have

-
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affected the minority community hap-
pened in India. After that, there
were stories of great distress, of
people who have been suffering in
Khulna, and naturally there was some
reaction in Calcutta, What did the
Government of West Bengal and the
Government of India do? The
moment they found that there was
disturbance there, the hon. Shri
Nanda himself went there with great
speed and took the matter in hand.
The army was called and within a
few days the whole situation was
brought in hand. So, it is no use
dividing the responsibility between
the Government of India and the
Government of West Bengal. This is
not the occasion for such a talk. The
fact remains that Calcutta is a place
where, apart from these incidents,
even in normal conditions, there is a
difficult situation for law and order
purposes. It is a city where there are
a number of gondas who are waiting
for every opportunity to make some
trouble and gain some advantage. In
a place like that, quick action was
taken and peace was restored

Should we not compliment the
people of Kashmir, the people of
Calcutta and the Government of India
and the Government of West Bengal
for this speedy action? The results
are there. There is no use saying that
you should have done this and you
should have déne that. They took
action and that action was fruitful.

Shri Hiren Mukerjee said there was
collapse of the administration. It is
not an administrative problem at all.
Suppose there were lapses and some
collapse for a day or two, it is a pro-
blem which has to be dealt with on
its merits. This particular problem
is not a problem of administration.
The administration can be bettered
and can be improved. I agree with
Shri Dwivedy: it is a political pro-
blem. The communal problem itself
is a political problem. England,
wherever it went, sowed two seeds:
one seed was the seed of democracy
and the other seed was the seed of
discord. Take the whole map of the
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world. wherever you go—Somalia,
Cyprus, Egypt, Sudan, whole of
Arabia, Zanzibar everywhere—that

was their political purpose; that was
their political end. It is a political
problem. The very fact that we ac-
cepted Pakistan and Hindustan as two
countries ig itself a political pro-
blem. We have been caught in the
game that the British played. So, it
is a political problem. How to solve
this?

People say you must take firm ac-
tion. Firm action means either break-
ing diplomatic relations or going to
war. These are the firm actions
known in the political field. By
going to war, you may make the
country feel that you are firm, but
you are not going to achieve your
end, because war does not solve any
problem. So, we have to seek some
other remedy. Some people have
suggested other ways like going to the
UN. The UN is a good organisation
with good intentions, but today it is
a weak organisation. It is under the
influence of the big powers. The
danger with the UN is that while
small problems may be solved, in the
case of problems like these that it
cannot solve, it keeps that problem
alive. That is the danger of taking
a question to the UN. Take Kashmir.
For 16 years it is going on till today,
because the UN was not strong enough
to differ from the directions of the
great powers and to say that Pakistan
was the aggressor. The result is that
they keep on playing about resolu-
tions and meetings and for 16 years
it has been hanging fire So, taking
any problem to the UN means not the
solution of the problem, but keeping
alive that problem. So, UN also is
out of the question,

What remains? Some say, ex-
change of population. What do they
mean? There are today 10 million
Hindus in Pakistan and 50 million
Muslims in this country. Are you
going to exchange at the ratio of 5:1?
Pakistan may not accept the odds.
Even if it is 1:1, who is to make the
selection? Shall we go to the UPSC
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or before the Home Ministry to find
out whom you will select? Or, shall
we go to Mr. Nanda’s new Vigilance
Commission, so that only Pakistan’s:
spies are sent back. So, even from:
the matter of pure arithmetic, it is
not feasible. It is not only that. It.
is much more than that. This experi-
ment has been tried before. After the:
First World War, the Greeks and
Turks exchanged population. A
small territory was involved and the
number of people also was small
The distances were not very great.
In spite of that, it was the verdict of
history that it was great mistake and’
both sides suffered. Here we are
dealing with not thousands or lakhs:
but millions Moving millions from
one country to another itself is a very
costly and strenuous process.

Apart from that, when you ask me
to go to Pakistan in place af some-
body from there to take my place, I
ask you, what is your concept of
India? Do you think India is just a
territory with four international bor-
der stones and that area is India?
India means something more than
that. India is the only country in
the world where freedom of mind
and freedom of worship has been
allowed from time immemorial. There
is no doubt about it.

Shri Braj Raj Singh (Bareilly): In
British regime also it was there.

Shri Bakar Ali Mirza: I am talking
of large sweeps of history; I am not
talking of small incidents here and
there, When the Moplas—the
Muslims of Malabar—came to the
south, they did not come with armies
of Moghuls. ‘When the Zoroastrians
came and settled down in Bombay,
they took refuge from persecution
outside. The Syrian Christians came
and settled here. The disciple of
Christ himself came and was welcom-
ed. Syrian Christians came here
when there was not a single Christian
in the Vatican. This is the history of
India. This is the India to which I
belong. If this is the India you have
in mind, you have to see what effect
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has on your mind.

Today you might have a case against
Muslims and you might send us
away. Tomorrow you may think of
the Christians, then Parsis and so on,
because your mind is conditioned that
way and you think in those terms.
Luckily today we do not think in
those terms. Today I can stand and
say that 1 belong to this country and
I am citizen of India; even 10,000
people in any country anywhere in
the world are not good enough to ex-
change place with me, whether it is
Pakistan or United States. That is
the stand I take. So, this talk about
exchange of population is futile,
childish and mischievous.

‘What remains is that you rehabili-
tate those people who come and give
them all the comforts like employ-
ment, etc. Those who come from
East Pakistan are living in conditions
where the climate is humid. They
are used to wet cultivation and we
have not got enough land of that type
to give them. So, rehabilitation of
people from East Pakistan is much
more difficult than the rehabilitation
of people from Punjab. People for-
get that. I am not against rehabili-
tating them, but once you do that, do
you solve the problem? The pro-
blem remains, because the moment
you take out some people from there,
you make weaker the people who are
left behind. So, either you suck the
whole lot in, as some people suggest-
ed and there are 10 lakhs there. Do
‘you mean to say that thousands should
be killed before you give protection?
That is an impossible position. When
Mahatmaji was dealing with this
struggle, he sent young girls in areas
of great danger. They went, worked
there and came back. Suppose you
close the borders of India and Pakis-
tan. What will happen? There will
be atrocity, murder and all that.
They will stand and fight back just as
a cat fights a bull dog. So, if you
want to help really, you must create
confidence in the peoples themselves.
That is the only way as far as I can
think, though this might look a very
hard thing to say. Why is Pakistan
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doing all this conspiracy to bring

about riots and so on? it is because

Pakistan does not feel secure and it

wants this diversion. In this parti-

cular instance, they wanted to take

the case of Kashmir to the U.N. Also,

one has to remember that in East

Pakistan there is a movement for

autonomy. The Bengal Press, the-
Press of East Bengal has beemn con-

demning this approach, this action.

The people from West Punjab and

Uttar Pradesh who have come down.
and settled there wanted to oust the
people of Khulna. This is a sort of’
Nazification process. In this, if the:
people get moral support from here-
and they put up a fight, they might.
find a movement for provincial auto-

nomy. After all, there is the whole:
world and there is, what is called, a

conscience. The finer feeling is not:
confined to any country. I am sure,

it not today, tomorrow or the day

after, the people from Pakistan itself
will rise against these atrocities,

against this injustice. Otherwise, Sir,

the whole world would have been a-
different picture.

15.41 hrs,
[MR. SPEAKER in the Chair]

Shri P. R. Chakraverti (Dhanbad):-
Mr. Speaker, Sir, I am thankful to
the hon, Home Minister for giving a-
short account of the happenings in.
West Bengal and also in East Pakis-
tan. As a student of history, Profes-
sor Mukerjee has posed some ques-
tions before this House. But as one
who has spent 45 years in East
Pakistan, in Bengal before it was
partitioned, and also as one who:
claims to knew the technique of the
people who have sponsored the vivi-
section of India and one who fought
against the whole heirarchy of those
fanatically communal minded people,
I am giving a little account of the
history. As a student myself, also, of"
history, I may tell that this history is
written by the pen dipped in the
blood of my own men who fought
against  British  imperialism and"
against Muslim communalism from
1906. When Lord Curzon said that
the Bengal partition was a settled
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fact, it was my people in Dacca, who
took up the challenge and partition
‘was annulled We did it at the cost
:of the lives of millions of people, who
are today knocking at the doors of
India. I appeal to the Minister of
External Affairs not to make them
stand at the frontiers of India on the
‘technical plea of satisfying the migra-
‘tion certificate rules. Now Rajshahi
‘is closed. Rajshahi is the centre of
North Bengal. Dacca is another
.centre. There are 19 districts of the
united Bengal that are today in East
Pakistan. How can a man move
from Rajshahi to Dacca when the
report goes that more than 10,000
people have been slaughtered? It is
a regime where the people are denude
of all sense of responsibility and
moral obligation. They are seized
‘with thirst for blood and which does
not exhaust itself by killing the peo-
ple from era to era. It has been
‘going on for so many years. This is
the challenge that is posed before us
in the context of the picture which I
shall place before you.

In 1946, Sir, when I came out of the
-prison I met the ministers from Dacca.
1 was put in the prison because I
.opposed the Muslim communalism. I
was the elected leader of the Hindus
and Muslim students in the univer-
sity. 1 was the elected member in
the university court for 12 years.
“When I came back I met the five
ministers in Dacca, who were saddled
in office including the Prime Minister,
-who is still alive today, Mr. Nazimud-
din. From Dacca to Narayanganj it
is only 11 miles. There is a village
.called Siddiganj where 21,000 weavers
lived of which 15,000 were Muslims
and 6,000 were Hindus. It is these
weavers who have been famous and
adept in the skill of producing
“muslin’, the finest fabric in the world.
They produced Jamdani saries which
is still very popular in West Bengal.
When I went to the village with the
Secretary of the Muslim League, Mr.
Shamsuddin, I told him that when the
Muslim League Ministry was saddled
in office, in 1943, people died. 70 per
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cent of the population of East Bengal
happened to be Muslims. Out of
21,000 people, only 6000 were alive,
when I reached the place. This is
the story of the people who were in
power and did not care for their own
brethern. It is not only fanatical
communalism, it ijs something more.

When my young brothers, the
Muslim students of East Pakistan
asked for Bengali to be the State
language of East Pakistan, these very
people shot at them. In the Dacca
university the boys were killed and it
was the dead bodies of these boys
that forced the issue. Bengali today
happens to be the State language in
East Pakistan.

In this context Pakistan wanted
vivisection of the country and we ac-
cepted it. When we accepted it we
were assured of certain essential
virtues of life, which were held sac-
rosanct in the vocabulary of civilised
parlance. But does this give any
semblance of the attitude which was
expected of them?

As I told on another occasion,
Hindus are used as perpetual hostages,
as meat for the sandwitch, for the re-
past of the majority community. The
people in power are fanatically seizéd
with the sense of unsatiated greed for
blood. Those people always try to
divert the psychology of the people of
East Pakistan, both Muslims and
Hindus, in another direction, so that
they can trample the democratic ele-
ments under their feet. Therefore,
young boys of the universities are
throwing the challenge every day and
are getting themselves shot.

So, sir, it is a very big melady and
that malady has crept into the body
politic of East Pakistan where you
cannot expect an iota of justice being
assured to the minority community.
The Nehru-Liaquat Ali Pact was
signed in 1950. I know that the Pact
guaranteed protection to the minority
Community on an equal basis. But
who is going to make them to work
upto it. Who will force them to be-
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have well. When we accept some-
thing, when we behave like good
citizens and behave well, that is a be-
haviourial pattern which we accept
in our life. We fight for freedom
and we want to grow in freedom. We
want to work for democracy and
socialism. But that is denied there.
It is a form of Nazism. We have
heard of so many things I had the
occasion of visiting the whole of
Germany after the war. 1 heard
about the ghettos and gas chambers.
People had to resort to so many things
there to kill the innocent jews, I
asked: “How is it passible that Ger-
many which has produced the best
scientists and philosophers in the
world should submit themselves to
this form of demoniac revelry which
only ends itself in carnages and
slaughters?” Sir, the recent happen-
ings in East Pakistan have been des-
cribed as riots. It is not riots, I have
passed through all riots from 1906 to
1946. 1 have spent my life through
them. It is genocide, it is carnage,
it is slaughter. When these descrip-
tions are given, when something per-
colates through sisters of mine who
had to efface vermillion from their
foreheads, when these sisters tell their
tales of agony, it is the agnoy of the
slaughter that is presented before
India. The papers like the Anand
Bazar Patrika, the Jugantar, Basu-
mati, Hindustan Standard, Amrita
Bazar Patrika and others give ac-
count of stories related to them
by our sisters, who have become
widows and also given up vermillion
to cover the fact that they are Hindu
ladies. It is only a minor part of the
story which is actually given. There-
fore, today, if we have to evaluate
this situation, as my hon. friend Shri
Bhattacharyya was saying, I know
that there is no other way for them
except to get themselves killed and
slaughtered. I shall now read out to
you the assurance given by the Cong-
ress President in unmistakable terms,
the assurance which cannot be delet-
ed from the™ historv of India. A
definite assurance was given to us,
when we came here—I was one of
them—by Acharya Kripalani, the
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then Congress President, who happens
to be in the Opposition side now. I
had taken it up with the Prime Minis-
ter also so many times. Acharya
Kripalani, in his review before the
Working Committee said:

‘“We cannot absolve ourselves
from our responsibility towards
the minorities in Pakistan. They
were part of our nation as much
as we are. They suffered and
fought as our comrades in the
struggle for freedom. They be-
lieved fervently in the Congress
ideals of a united India, as we
did.

It is not they but we, who vot-
ed for the acceptance of the June
3 Plan, which has deprived them
of the fruits of freedom. As
loyal Congressmen, they accepted -
our decision in good faith. They
believed in our assurance that
their rights in Pakistan would be
adequately safeguarded.

How can we disown responsi-
bility towards them today? How
can we allow them to be treated
as worse than pariahs in Pakis-
tan? How dare we deny or
grudge them shelter when they
come to us, fleeing from terror
worse than death?”

This is the statement of the President.
of the Indian National Congress.

When we from East Pakistan came
here, we were told to stick to the
place where we rightly belonged. We
were fighters for freedom. We have
spent our whole life in the struggle
for freedom against British Imperial-
ism and Muslim communalism, a
bitter communalism; from 1906 to
1911, the fight went on. Then King
George V came here and he declared
that the demand of Bengalis had to
be accepted. Again, from 1911 to
1947, we had to continue our fight
against this communalism and at the
same time we fought against British
imperialism also,
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So many people say today that these
ipeople are refugees. I represented
in the Delhi State Assembly, the big-
.gest colony of West Pakistan Dis-

‘placed Persons in Delhi, namely,
‘Rajendranagar, a colony of 60,000
people. As I know the agonies and

feelings of these . people I became
their representative and their spokes-
man in this very place when Shri
‘Mehr Chand Khanna was the adviser
‘to Government. I represented the
tcase of the people from NWF Pro-
‘vince to Shri Mehr Chand Khanna
:and Shri Ajit Prasad Jain, because 1
‘shared their agonies and feelings.
‘They are not refugees but our own
brethren. It is a responsibility which
we cannot disown. Let us not shirk
wour responsibility. Let us under-
stand the problem of these people who
;are today seeking shelter in India be-
‘cause they have had enough of the
unsavoury experience in Pakistan.
“They have lived so many years there.
“They have relied on the assurance un-
Tnistakably given out by the Congress
President. Naturally, if today after
S0 many years of fight and struggle,
they seek shelter and come to the
“frontiers of India, I would appeal
‘through vou, Sir, to the Minister,
please do not stand on technicalities
and make them wait at the doors for
‘getting a little shelter because they
‘are our own men, our own kith and
kin. It is they who fought for our
‘freedom, it is they who strengthened
our Congress organisation, it is be-
‘cause of their fight that ultimately
India became free. If India has be-
«come free, it is because of their con-
tribution. So, if they come here to-
‘day seeking shelter, we should not
‘from your lofty positions preach
‘homilies, as we are accustomed to do.
"That sermon does not carry any
‘meaning to them.

I am sure I am sharing the feelings
«of all the members of this House
-when I say that-it is not a party
*question; it is a question of humanity;
it is a question of culture; it is a
question of civilisation; it is a ques-
ttion of the ethical values which we
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and which we are trying to practise
in our daily life. From that point of
view, I appeal to all members to
understand the agony of those people
and I know, each of them shares the
feelings of mine.

Shrij Surendranath Dwivedi: When
i{s the Minister replying?

Mr. Speaker: Ordinarily, 1 should
have called him now, but I find that
there are two or three Members that
I should call. So, I will ask the Minis-
ter to reply tomorrow.

Shri Tridib Kumar Chaudhuri
(Berhampur): Mr. Speaker, we have
heard from all sides of the House about
the horrible things that happened in
East Pakistan during last month.
Some hon. Members from the other
side expressed surprise why there
should be censure of the Government
for their failings; after all, when cer-
tain repercussions took place in this
country and communal peace was dis-
turbed in Calcutta and adjoining areas,
our Government took the sternest
possible measureg to put all these dis-
turbances down. But it needs to be
pointed out that censure is called for,
not for the failure to do what ought
to have been done after the
disturbances broke out in Calcutta
and adjoining areas but censure is
due because our Government com-
placently kept its eyes shut to things
that were happening in Pakistan, things
that were brewing in Kashmir and the
links that those things had with certain
agencies in Pakistan. I would only
read out to you what the President of
Pakistan himself said the other day in
a broadcast speech to his countrymen.
In that broadcast, an authorised ver-
sion of which was circulated by Pakis-
tan Information Service, he relates the
events in January:—

“I speak to you” (he speaks to
his countrymen) “when our hearts
are heavy and our feelings hurt
over the tragic events of the past
month. These events were pre-
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ceded by more than a year of
acute anxiety for us over the mas-
sive arms build-up in India on the
pretext of the Chinese threat,
wh'ch nobody believe; in now.”

“Then he goes on to say:

“The systematic eviction of In-
dian Muslims from Assam and Tri-
pura....has been a running sore
in Pakistan’s side, poisoning the al-
readv strained relations between
the two countries.”

“Then he comes to Kashmir:

“The announcement that India was
"~ _ planning to absorb the State of
Jd™Mmu and Kashmir, in disregard of
international obligations came as a
further shock to all of us. That it
wag the last straw which broke the
‘back of the long-suffering people of
Jammu and Kashmir is proved by
the upheaval which shock the State
+during the last month. It was no
-doubt set in motion by mysterious
theft of the holy relic from the
Hazratbal shrine which injured the
religious susceptibilities, not only of
the Muslims of Occupied Kasmir but
also of Pakistan.”

Just look at the way he puts it. There
“was an announcement from India that
"India was planning to absorb the State
of Jammu and Kashmir. Then the
“theft takes place, which injures the re-
ligious suspectibilities, not only of the
Muslims of Occupied Kashmir but also
+of Pakistan. Then he goes on to say.

”The happenings in Kashmir
have moved the heart of our people
throughout the country. This is
shown by the fact, among others,
that in far off Khulna in East
Pakistan there was a burst of
public  disorder because the
people’s emotions had the better of
their reason.”

“This is how Khulna is linked up with
Kashmir and India’s decision to integ-
‘rate Jammu and Kashmir with India.
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Any Government which has a For-
eign Office and an effic'ent intelligent
service should have known that Pakis-
tan was up to some mischief. Also,
they ought to have known that in
troubles
Pakistan would like to select some
suspectible place in East Pakistan be-
cause there is no minority problem left
so far as West Pakistan is concerned.

16.00 hrs.

I would also like you to ponder up-
on why Khulna was selected. Because
Khulna wag nearer to Calcutta and
any communal trouble there was bound
to produce reprcussions in Calcutta.
Khulna is adjacent to Calcutta, almost
on the borders of West Bengal, They
knew it very well. It was 3 cool and
calculated move. Then the rest of the
unfortunate happenings that we have
been discussing for the last two days
took place in inevitable sequence.

Now we are confronted with the
question: What are we to do? I have
already said that so far as West Pakis-
tan or Punjab is concerned, there is no
minerity problem. The minority prob-
lem in Pakistan is really the minority
problem of East Pakistan. We have
also to take note of the fact that in
East Pakistan the present Government
of Field Marshal Ayub Khan is ex-
tremely unpopular. As a matter of fact,
a democratic upsurge is already taking
shape there. So, they were doubly
interested in fomenting some com-
munal trouble there to kill two birds
with one stone; that is, firstly, to see
that the popular democratic movement
in East Pak'stan may be suppressed
or sewerved to communal lines and
submerged in a communal movement
and, secondly, also to provoke com-
munal troubles in West Bengal as a
repercussion so that they might utilise
the whole thing for their diplomatic
purpose in their game of power politics
over Kashmir jin UNO and elsewhere.
The timing of their tak’ng the Kashmir
case to the UNO for re-opening it is
also to be noted.
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All these things were happening and
our Government simply slept over
them. The first incidents took place in
Khulna on the 3rd, From the 3rd to
the 6th no precautionary measures
were at all taken. Government took
it as if everything was going on nor-
mally. The Police force was not dep-
loyed. The Army was not alerted.
The States were not alerted. That is
how unfortunate incidents coyld take
place. I do not say that very bad inci-
dents did not take place in Calcutta
and round-about that city; but Govern-
ment were not at all awake to the seri-
ousness of the situation and were not
alive to the schemings of Pakistan be-
hingd all these things,

I need not go into the horrible de-
3ails of the things that happened in
Pakistan and that are still happening.
They have not died down. The main
problem with which we are confronted
today is the problem of rescuing a
marooned and trapped minority. I have
here in my hands g letter sent out from
Pakistan. If anybody wants to see it,
he can. Here I have got the stamped
envelope. Unfortu.nately the letter is
written in Bengali but I am giving the
translation. In thig letter this poor fol-
low has written to his relation and has
said: —

“Do not worry about us. Our
life is like a drop of water on a
lotus leaf. Leave ug to the mercy
of God. The Bengali Muslims on
both sides of the rivers are * doing
us much good. They are giving us
shelter. If they had not done this,
we would have been destroyed. Al-
ready the village of Chenga Bunia
Kandi has been demolished and
burnt down to ashes. 40 to 50 peo-
ple have been killed.”

Thzn, he gives some details and makes
an appeal. It is the appeal that I want
to put before you and before the hon.
Home Minister and other hon. Ministers
who are sitting there, He says:—

*You do one thing”.
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He doeg not know about the intricacies
of our governmental organisation. He-
has heard of Shri P. C. Sen who is the
Chiéf Minister of West Bengal. He-
says: —

“By whatever means you can get
an interview with Shri P. C. Sen
and tell him that people of these
villages. ..... .

He mentiong about 50 villages.

“....do not want any monetary
help or any rehabilitation help
from the Government of India.
All that they want is to take
shliter in India. If God helps us
then we will run away to India
and be saved there. At least do this
thing, Tel] Shri P. C. Sen somehow
or other to allow us to cross the
border.”

That is the plaintive appeal that is*
coming to us from there and the tra-
gedy of the thing is that in spite of"
the Nehru-Liaquat Pact, in spite of"
assurances that we have given and
that the Pakistan Government have
given from time to time, in spite of
everything they are not allowed to
come even if they have valid migration
certificates and travel papers. As late-
ag the 10th February it has been re-
ported in the Statesman that Shri P. C.
Sen felt impelled to write a letter to-
the East Pakistan Government request-
ing them to take steps to step harass-
ment of intending migrants from East
Pakistan to India. Shri Chatterjee re-
lated how people who were coming
away and wanted to cross the border
were taken down from the train and
taken to refugee camps under armed
guard. They will not be allowed to-
come away.

1t is not a question of our opening
the border. I am coming to that ques-
tion later on. Now it is a question cf”
pressing upon the Pakistan Govern-
ment that those people who want to
come away must be allowed to come-
freely under the termg of the Nehru-
Liaquat Agreement. Many hon. Mem- -
bers have referred to the Nehru-Lia-
quat Agreement. I ask the Govern--
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ment and every hon. Member of Pariia-
ment 1n all seriousness, “Hag this pact
any validity or not?” Some hon. Mem-
bers here tell us that if Pakistan does
not honour the pact, what can we do—
1f they can break it unilaterally, I ask
the Government in all seriousness.
“Can you not tear up this pact and
invoke all international sanctions,
whatever sanctions you are capable ot
invoking. Forget whether they are
Hindus, Christains or Tribals; just
think of them as human beings. Can
you not do something to rescue those
human beings from the targic fate in
which they find themselves? I ask the
Government in all seriousness as to
‘AW it happens that every time Pakis-
tan tww go, whether 1t is in 1948 or in
1950, to cre United Nations and accuse
us of genocide. And our represen-
tative there takes the dictionary mean-
ing of genocide and pleads weakly that
_no genocide has taken place in India!
We all know that no genocide has taken
place. But why can you not hold up
the Pakistan Government and tell
them, “Here is a Pact which your
Prime Minister, the Head of your Gov-
ernment, signed with our Prime Minis-
ter; you undertook certain responsibili-
ties and you are not fulfilling those
responsibilities.” Can we not inform
them that we will abrogate thig Pact
if the terms of this Pact cannot be
honoured? Can we not give them a
time limit and then ourselves take the
matter to the United Nations? Even
if there were no Nehru-Liaquat Pact,
there is the United Nations Charter;
there is the question of upholding the
human rights of minorities everywhere.
We find often that our Government
pleads for the rights of other minoriti-
es and other oppressed people before
the UNO. But in Bast Pakistan there
they are our blood relations and for
them we cannot say anything! We
cannot take their case to the UNO!
So, my specific proposal is this. Notify
to the Pakistan Government that the
Nehru-Liaquat Pact wil] be abrogated
if its terms solemnly agreed to by the
Prime Minister of Pakistan along with
our Prime Minister are not honoured.
They have already unilaterally
2025 Ai LSD—1.
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abrogated the terms of the Pact: Our
President made a joint appeal to the
respective peoples of both the coun-
tries, but tnat wag refused. The hon.
Home Minister appealed that the Home
Ministers oi both the countries and the
respective State Chief Ministers should
tour the affected areas. That appeal
was also turned down. That request
wag also in consonance with the terms
of the Nehru-Liaquat Ali Agreement
What more do you want Pakistan to
do, to tell you that the Pact has been
abrogated so tar ag they are concerned?
You formally notify them and after
notifying that if you find them irres-
ponsive, you take the question of East
Pakistan menorities to the United
Nations. I hope this has been deposit-
ed with the United Nations, as all
international Pacts of member nations
are usually deposited. We can then
take the question of thig Pact to the
United Nations and, if not, we can
take up the question of the rights of
minorities in East Pakistan under the
United Nations Charter and mobilise
international public opinion to see that
Pakistan is forced to give due respect
to the rights of the minorities.

I must ask the hon. Home Minister
very categorically about the so-called
liberalisation or relaxation that they
have effected to the migration rules
that they will issue migration certifi-
cates only to girls of marriageable
age, unattached women and orphans
who may have no sponsors in India,
what about the married women? Have
you not received reports of married
women having been abducted? Have
you not received reports that scores of
them have been forcibly converted and
married? You just want us to be
satisfied with this mere pittance that
only girls of marriageable age and un-
attached women would be given mig-
ration certificates,

What about the whole of north Ben-
gal? Have you forgotten that only a
year back serious disturbances took
place in Rajshali and thousands of
families have applied for migration
certificates but you hawve not allowed
them to have those documents? It
know of several cases where even
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visas were not allowed to Hindus
having Pakistan passports so that they
can come here. Perhaps, there was
the fear in the mind of the Govern-
ment that they might surrender the
passports and remain here. These
things must stop. I must state very
categorically on behalf of the Bengali
people that these things have got to
be stopped. You must allow all people
to come here who want o come
away——this is the immediate short-
range problem. You must allow them
to come here whether they have got
valid migration certificate or not be-
cause you have not made arrange-
ments whereby everybody who wants
to come away can get the migration
certificate. The people who cross the
border and take shelter in India must
be given refugee certificates or migra-
tion certificates whatever it is. For
God’s sake, you allow them to come
away and live here,

I would end by saying that if you
cannot do this——I am not a very
excitable man, then you must bear it
in mind . . ..

Mr. Speaker: I did not interfere
because the hon. Member was speaking
with emotion. But all through he has
been addressing the Minister.

Shri Tridib Kumar Chaudhuri: I
am sorry. I would appeal to the
Home Minister, through you Sir, that
if this thing is not done, if they are
not allowed to come away——all peo-
ple who want to come away——and if
the present stalemate is allowed to
continue, do not be Ilulled into the
idea that you can preserve peace in
this Country. Whatever we may say,
whatever our parties may say, at least
the Home Minister will concede this
much that all the political parties in
Calcutta from the Communist Party
up to the Jan Sangh-combined with
him and joined with him in maintain-
ing peace. There was the All-Parties
Peace Committee which he sponsored
and initiated, but in spite of our efforts,
peace will not be maintained if peo-
ple’s emotions are allowed to be roused
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in this fashion and if Government are
found to be weak and to be dithering
and to be indecisive in the face of the
insults and in the face of the horrible
happening taking place against our
people in Pakistan,

Shri Abdul Ghani Goni (Nomina-
ted——Jammu and Kashmir): It is
very unfortunate that at this age when
the world is busy with the scientific
races, we in this sub-continent of India
and Pakistan are discussing about com-
munal riots, and since yesterday an
atmosplrere is being created here in
favour of one thing or the other and
instances are quoted from the one side
or the other. The question is what the
basis is for all these things. Even
after seventeen years of our Indepen-
dence we are still at an age which
is far behind even 1947. Is it due to
our backwardness or is it due to the
compromise with the evil which we
made in 1947, when we accepted the
division of the country. I, for one,
sincerely believe that this is all due to
the compromise with the evil which
we made. Although I believe that
there should be no compromise with
evil, yet in politics, we compromised
with an evil and accepted the division
of this country and also bowed down
before the two-nation theory as pro-
pounded by Jinnah Saheb at that time.

I did not want to speak in this
debate but I am gspeaking today be-
cause Kashmir hag been brought in
unfortunately. The sacreq relic which
has been the subject-matter of all this
is also being mentioned here.

During the last seventeen years, in
spite of our efforts to build our
national character, we are still divid-
ing ourselves into group politics. It
is not only a case of quarrels between
Hindus and Muslims, but we are also
quarrelling on the language issue, on
what language or what script we
should use and so on. These smaller
issues may be vital but only at a parti-
cular age and not now. In spite of
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that, we are still in that era today
where . we are dividing ourselves.
There are various communities, various
religious groups and so on in other
countries also, but we never hear of
any communal riots there. It is
only here that we hear of
communal riots. There may be riots
of other types in other countries, biit
not communal riots. Today, we are
talking about East Pakistan incidents,
but even in West Pakistan, where
there are no Hindus and there are no
minorities, there were riots. So, it
seems to be a character in the sub-
continent, and that has to be changed
and developed in a better way. This
seems to be a very basic thing so far
as we in India and in this sub-conti-
nent are concerned, because, T may tell
vou thit mentally, though we have
accepted the division of the country,
still we do not sometimes believe that
India is divided. So, basically, we
have to inculcate the spirit of nationa-
lism in our minds first, and we should
be mentally prepared for it.

Fortunately or unfortunately, I was
in Calcutta during the last communal
disturbances. On the 12th of last
month T was there, and T had seen
there something. and if I were to
speak about that in my place or some-
where else, there would again be ex-
ploitation of the situation. If T quoted
a letter from one place to the other,
again, there would be exploitation. So,
let ug see that the forces working be-
hind this communal tension are curbed
from the very beginning itself.

Even before 1947. when the Congress
wags saying that ‘we are not going to
accept the division of India’, Mahatma
Gandhi said, T see some light from
Kashmir’. So in spite of all the attacks
from Pakistan, we stood by those as-
pirations which our leaders had ex-
pressed sometime back. History
shows that in all the incidents in
Kashmir, communal tension hag never
been allowed to raise its head in the
form of killing or genocide or arson.
We in India are proud of that. You
can blame Pakistan because it is based
on the communal theory. But in
India when we say that we are a secu-
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lar people, we do not believe in this
hapky-panky. We saw riots in
Jabalpur, riots in Kanpur, Aligarh and
so many places. T tell you that in
Kashmir, the majority community,
the Muslims——minority in India—
who constitute 90 per cent of the popu-
lation. we have never allowed that. I
say India’s secularism has been tested
in Kashmir. Pakistan wants to demo-
lish it. Pakistan’s intentions are to
create trouble there for that purpose.

Recently when I went to Kashmir—
—1I will not refer to the details of the
incident which wag the subject matter
of a question this morning because the
Home Minister has said that the case
is under investigation I heard
stories to the effect that it is a big
conspiracy, the removal of the sacred
relic from the Hazratbal Shrine. It
is not only one instance. Two days
before, that, on the 25th of last month,
the ziarat of the Pir Saheb of Kistwar
was burnt down. Then the sacred
relic was stolen from the Hazratbal
shrine. Then after two days, two
murtis were removed from a temple
in Jammu,

So it was a pre-planned thing, how
to disrupt communal harmony in
Kashmir, how to exploit it in the inber-
national field. Pakistan wants to ex-
ploit Kashmir, because Kashmir is a
test for India, because Kashmir is a
test for the secularism of India. They
want to demolish that concept of which
we are very proud,

Papers reveal how even in the
Middle East countries we are being
honoured. India is honoured for hold-
ing on to this concept in those so-
called Islamic countries.

So this was a conspiracy of the
Pakistan elements, both internally and
from outside. They wanted to demo-
lish this theory, since 1947. But with
the strong organisation of the National
Conference, they could not face us
politically, they could not face us
economically, they could not face us
socially. So they adopted these reli-
gious tactics. This was the last tactic
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thev_wanted to adopt, exploiting the
situation created by the removal of
the sacred relic. But I am proud to
say that the Kashmir people, in spite
of all the provocations, in spite of all
the propaganda from Radio Pakistan,
in spite of the press reports——we see
threse in the Dawn and Pakistan
Times which we read here in the
Parliament Library——saying that
Tndia’s move is to annihilate Muslims
in Kashmir——President Ayub Xhan
said this from Rawalpindi or Karachi,
T read it in Dawn——in spite of all
these, we have remained steadfast in
our ideals.

But T am very doubtful about our
own Government in India.. The Home
Minister will excuse me if I say that
we had not known our mind so far.
Tt is only now, with Shri Chagla re-
presenting our case, that we have taken
a determined stand. Till now, we had
expressed doubt about it. I had a
chance to travel with an embassy
officer in Washington. I asked him,
+hat is the reaction there on this iss~
He said. ‘We do not know your mind’.
1 asked him: “What do you mean?”
He said: “You are saying one thing in
the morning. and another thing in the
evening.” So, T would request the
Government to be firm. and to say, as
Shri Chagla has put it, nothing doing
about Kashmir. Kashmir is an integ-
ral part of India constitutionally, and
vou are talking ultra vires if you say
it is not. having accepted it as such.
The Constitution savs that India shall
be a union of States, and in the First
Schedule where the names of the
States are given, Jammu and Kashmir
ic the last. irrespective of article 370.
This morning there was a question on
‘ntegration. What 1is integration?
Article 370 is a provisional article;
articles 371 and 371A give a little of
vrovincial autonomy to certain areas,
but the basic auestion here is accession.
T know something of law also, and T
sav. article 370 or not. Kashmir is an
integral part of India.

What is integration? 1 do not un-
derstand what it means. Article 370
is a transitory provision. Remove this
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today, or keep it there, but you cannot
say that Kashmir is not completely
integrated. Because article 370 is there
you cannot say there is not complete
integration, and after article 370 is
removed, you cannot say you are them
fully integrated, because it is already
integrated and is a part of India cons-
titutionally, and also with the sanction
of the people there.

I am very proud really that the
Centre has come to our aid every
time, though there are some undesi-
rable elements there. It is their duty.
What for is the Centre there? It is
their duty to come to our aid. Today
some friends say that if the Centre
had not gone to the help of Kashmir,
the condition would have been worse
there. When there is trouble in Ben-
gal. UP, Punjab or any place in
India, the Centre is there to help.
Theirs is the total responsibility. The
State Governments are responsible
only for the administration of the
States, but the Centre is responsible
for the administration of the whole
country.

So, I say these things will not pay
us. Pakistan should be told straighta-
way: nothing doing, as Shri Chagla
has said. A few days back, our party
paid him tributes. and as a Kashmiri
and an Indian also, I must pay my
tributes to him. But from a report of
yesterday 1 find that they are still
readv to have bilateral talks and on
Kashmir also. Why Kashmir? I
would suggest that we should think
in terms of humanity as Shri Chakra-
verti said. We should think of our-
selves as Indian nationals and human
beings. If a girl in my area is haras-
sed, T should feel she is my daughter
or my sister. Similarly, if a girl is
molested somewhere else, we should
think she is our daughter, an Indian
daughter. Only then we can raise
ourselves. We have a glorious past of
which we are very proud, and we
claim to be the leaders of the back-
ward nations. If at all we want to
survive, renew those past glories, we
have to behave properly. 1 would
request the Government, particularly
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the Home Minister, that he should be
very strong, he should be a strong
man. Do not try to please anybody,
the country is behimd you. Seo, you
must behave ag 3 strong man. And
do not allow such things in India at
least; they may happen in Pakistan,
but in India threy should not be allow-
ed, and we should be proud of it.

1 lastly pay my tribute to Shri Lal
Bahadur Shastri who came as the
Centre's representative to Kashmir.
He behaved very nicely because he
thinks that India is Kashmir and
Kashmir is India.

T TR AT g (wear
qE) : AmG "I, qA ARIE F
AT TEAT T & FF T A 7 a6
§ o T gt fadedt @@ & oA a1
ATH § w1 qF oA g 1 Y e
fifaat & g1z 3T wv8 Al Afaar
&1 A A€t g 1 g gu awT T
s, g s gg, Afww dar wd
Trea wEY aavay w4 faw & fegerm
miffee w g o gEAaEr
e 9T ®ir 7§ AwAT 72T | Faw A
§ T ST S @E g, o I4Er
T7E | EW At ST T G ACHT ;AT
B9 T HIE AT FHAT ZA AFT FT A0 |

I® A A F AT wEE g
qrETT TEY i, wivE o gadf ¥ =
2T %7 FEE ¥ 77 o €9 F w0
% wF fear ot aser & wE #
A€ T /T ST T KT F0da F1 A
1 " 2y ag 9= 1 fad a7 e g
HqIAAT 3 F) AT | AETH g AT
et ¥ 7€ B T4 Far, 7o o gasft
F qaTT SE g fF W 1 w6 5
E A BT § T [ AT Bl A7 FT HL
i off A0 Y FEA ST AT KT FAT
Y ot w3 averr A7 @, T qT W
wH aret & 1wy & g w@R
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A T I F G T g Avaw
T &

59 ol spre gw et amat @A
Hiaa A AL AQvAr g iF w55 A
T & " o ovAY TE wEY &
o o (fadt K § v W oEw
T 7w T I5 GHA | Wt
WET FidT ¥ W vy w4A AT A7 HY
4gh g I 9T W g7 Afed | 7B
T el | wfET v WS g fgww
&t 2 whE A A w0 e W™
H qg—q9 FLH TEA, F ART  ¥EH
Hdr § 394 w=ma Efaw 7
(Interruption).

AT Tl Far F6 GA4A F 7 w0
ot &id s ST § i, 9t twa faw
faa faa 7 a7 |

weay wERA © WET qET | W
FrE T ¥ §2ewe v AR ag
FTH HEew OF 7 UET d7 a5 TAAT TATR
T F AW FAqqT AT |

e T wAIET sfgn ;& i
A F7ar g wwa 3o fad fre
oFa FEr FLAT §

seaq AENT ;w5 & FA A9 IN
ZRaTEE @ A FL |

WMo M WAVET STEAT 0 WA
wéem, & & 57 ©F T30 a1 {F F@mT
# ©F qar & ¥ qreA g OF el
T ETAT L, WX WEL # AT OEHT |
#y TaT (% T 9t 9 9o €EET A
qy dF3T UeT q&F ¥ UM Lo aFar
Sl F 0T # ACET AT AT A
TR @ E | AR R
o7 A g A | 79 FX SaTe AT
¥ O OF g9 qEF WO A7 | T
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[3T0 Tm mATET wifgaT]
w417 I9F AT AT, AW Weww AR
AT BT Az aFF &Y, ¥ L8 AR
aaaTn W fF R oweAr Afgd oo
Tg AT FATE AT | T AT IW A
dtar & g 75 7 g3 Fom Tnfed
T 47 | TRl o—-95 T I AC |
g7 & oodr awd ¥ W7 qUAT @Fa
Foaafas §9 FA@ WF ) A
Zw An F fad awdt e W g
g # ugi Fg AEn g fF A TS
®ET WY A7 § AT FT A FLAT
FAFAT FI AT, WL T9 TEa 2T
# for &mF gt mn AR wmer T=
ur, & e wf wef e A TEm,
AT UT I9Y, AT e SO w1 Al
AT T |

gW A 9 HOr Andr @ a9 40
gy frorery & 0 A & qgAT aw AT
wy FEA A % e g a@rdy
/YT AL AT U FLAT AT § O Ay
Ffarer w30 0 wor A & A | i
TR Zim & 5 e qu T ¥
fergear &1 A T gt § 94 & Wi
A FY A | TargEAr AT AT i
T Y AT AT EAT ¥ HE ¥ 34T
UL TN HRT FEAT Y, ur fz-
T ¥FB TR TATH ¥ AW AT
ZAT ¥ T WA AT FTAT & | WA
fegeama &% A F1 FE AT AN
HE Y| A o 8 el g
YT qfrardi @ 7 & ugr 3w Tmw@ar
Z o ot oot fawdr qu et # g
EERHl A frgEm s o
e # agadr g W@ &

¥ &7 us oy 7 W oag
FUT G} T W 9 SURT a9 @A A4
FOAT WIMEA 1 4 5 Y O T e
qEWAR & A BE F=9 Ffowdi
& fawcks @@ &, Sfwe @y §9 adrn

FEBRUARY 12, 1964 Communal Disturbances 422

in East Pakistan and
West Bengal

8 et | wrer Sifoeg fE gw SO
ot ¥ fodr wz wifaw 57 & fF &%
& g wifFe &1 a0% ¥ g
g waawAl &1 976 & g0 & afEe
Tfeerm 72 arfaw %7 am fs &7
g feget AR fegem &1 aOw
B 2§ 1 T A & T g fedr
Tl 1 A T awH H TEr AW )

&t @ g fe g g o arfam a¢
% f qaemra vy ara § A1 fag
FH 9T &, A0 A7 gfar @ a@ &6
AEF A | TAT AT d9 EF AT
& FFAT AT AT ATHT AG TN ZAT
fi gw g waTe qEfAy TFATFCRE
f arfferr w6 4% 3 fF Qi s
Tg FT TW T=AT A "W FU TGS A
T FIT Faw IS | AL WA ATAS
& f& w37 Fqw I3 F F0 AT §@
& | W WG FT AAT AL G
AT At 7 IF §95 arfaa o g awdr
Gl

7 drar fF gt agg ¥ @ g
R 9 i A8 | fow we & qi
AT 1T 22 gugn & ady ¢ i ]
T JT IATHT FAT § WIT I I AL
I & &t A9z 9347 & | I T F@ A0
9T g7 ST § dt HeeT gt |

¥ draar § v g fgrgeama #
HETAETF| F ArAartaF ¥ 6y F@
SATET AALHY FLAT 7ot & b arfe-
=T F~H Fare g FL @ | gafad
T J8¥E, 8% AT §8¥s HIT 98¥E
F fgeer A A ¥ o A% F G F
foad seF< %t oF Wy 7@ frereAT
arfed fF fFaa s UT ¥ U<
A 1 AT FRAT st 34T & 9T
WOT 77 | 98 fas ag feme & fag
e maafasdd & aoy § fggem
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qY arfeaTT § #r o g 1 qg 4
¥ falr 7 F1 17 f gw arfaa =< fF
79 =8 WX afwers a7, a1 ety
F g0 UF UL T AT T 7 |
AfFT g0 39 A9 F1 7 AT T A
¥ folr dart 7% AR "E e
TR FTE TEAT FAA AT IHG WU
qe oF IfAare of @ ) ar e
# qF ¥49 97 1 FA0E TW0E |

TF A0 g A=S AL H "I FY
a9 & o7 aF 0 & A g |@m
7T FF § T WA | gA AT A
F%, § w9 q14T FHAT | afEEaT &1
A gAn:gar g 59 7@ arfeea
7 FIOAIC F ®ara F1 favagama—
g afag-# Ismr § A TEHr 37
Ml 1 AF7 ag famr # mgug faed
& fis fergeama s mifseama & AT
et qraT &, 7 AL &, T fergeam
AR qifeary & g § Tg9E wST
ZE & 1 @1 37 I Y Ty ¥ i
7 gfaT W Y AT AT g
oAt T &= | § 98 Fg 9w fF
T aF IAKT T AT T | FfEHT
e ¥ 9aT T § i oag & feg-
| & omfes J A arfEe S
AR TE AT AT ET AT & |

ar forg a3 & orfesrT & g @i
T TE@w fFar ®Y 39 ¥ s
ISET AT FTOHI F AT F1 I5MT,
T T F § oF 9 A FgAT AIEAT
g | fggeam & &7 W 5 ofeera
¥ ooy aelt madd ¥ TET A 9
& fs agi T s A ST M,
T 9T eararT g Wy &, At 71
e i feam smar wfe, &Y s+t
AT wra &, A R T e A A 5
9E Fga AT FrwwTH oA G
R & fr T w0 ¥ At # A

MAGHA 23, 1885 (SAKA) Communal Disturb- 424

ances in East Pakistan

and West Bengal
F1 %7 faan o &%, w7 EW E (-
| #T qGFR T AT §B T W
TR GEF I FTAFE FH AT A |
zafag &1 qed § fF o o 78
FLI | AT A€ AN aven arwen feg
T gaaAEi w7 fggEti 7
et & fawmrt & qam g &
fF T2 471 &1 9ITFT FT TS THANAF
qEAT FT IS FT HYHT (=T 7T F797
g1 fsFe @99 | 7 AT FT AT
e FEAT 0T | R qg % FL 7
aF 9 faege ar g fF fergmamr 7
qaETT % wfgd f& TEl oW %Y,
W OEE feAFE FT g AT A Hg H
fer T, qE T AT qEET 1 qE
at famr qaaTe 1 oAvg & 1 we wd
=BT FLHTC g1 A7 q€ T /1T qFdT |
qget F1 a1 7€ § fF arfeera # St
TAAAT AT AFTAE aTRS g
ITHT AET  AATAT Q| IART AT
aF gr &t wee & w1 & g
A1 9% 97T Ager § 1 F 4y wge &
F2 AT g e wrgt <o 3T g 3T & wwm
TS ATEAT § | A AIfew a1t 2%
F oy fr odf aqrer § <or 937 &, T@i
& & &1 a7 fEEr mEn, WO m,
Fea  far mar, 999X FATRE fET
T | Y FE T GHET IS AT Al
arr FEA fF g F6 A AT @ &,
g AT gEU qEE §, T LAE 7 G
T &, qEl o W AT FA 7 AL IAHT
Jarq fas o @ f& o g
g gATAZFA FrHiaw T F qr aAnforr
are o fegeary # qaewEl & |
AT gqT AU | iAW Ay w5
gromar g f& & @@ Fmw ¥ gew
7
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[er0 TTmATET ]
2 A § AR waey o TE aga &
gUR e & wrf @t o &0 F
gam @ a1 5 & ¥ g oo § )
TG F A § A ow AWE | W
TF T 9T 200, 200 WL 400, 400
srafagist §% &7 & | AT AT
T oS & & fF TR A O T Er
ST FEAT § | FF A A A
9 g O T97 T 1 200, 200 W
400, 400 MW UTF TF AEHT G

T T | T T N W AL

eg #1 ot qen AG & | AR @
s # fifedi e Wt @ 0 wmE,

Fet Hifear S8 oF wrEHT 97 UF g

AT FT F IAHFT GA FC & | FAr
TOF ¥ 9% "ET ¥ 4 g FW E |
= A qgd ¥ g
a7 o ¥ el W@ A9ed ¥
§T # 98 T W agwra @ A
e § | frlt agrge 7 77 TwEd
e 7Y ool § | wer ATEY 39 aE
¥ 3 ¥ I AS M | W IF A
¥ oft grft Ay arFTET I aCw
Zafeat aar T F9TE FOT | Tg T
fergeam & @it #1 drer =Tfew 90 )
T #1 fgrgea & @ #1 ag i
gagtr =rfge | AfEw 15 FT ®
T HT TCH § 47 g/ A1 #1 aTF
¥ ff g foar v | @, W gATR
S g e Afe FifE I ae
T AW A A w1 7 R
fergeam =t swar A foam &1 78 @
¢ f 3 O Y qEART FT AT
&, OF W TEAAT T AT
&Y I8 7 v g o e o
A o e g o @ gu fad
oAF AT g I & | R g e #
AT AL F AR, aiEE
THTEAT TG FL FFA | AL TG AT
g Ffomiqed A WE
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|19 |G gAY a1 At qEey 93
g odf smer ¥ ar W FE o o
fergsl & S waarare dav @, W
37 ® g7 ¥ forw o orfe A
TR F faems FriEmE FOr F fag
4§ 7 FF 7AA w77 I3 AR
I TF qg AT AT aT9 ALY AAqT 8,
T3 & AR T

uF gt it & agr T6& FEAT
STEAT | qgT 9% W & A0E O AIeqar
o o7 TRg N AT FT AFAT |
ffFa g ooifa 1 @ § AR
T q0% ¥ W H AT & ) e
o ¥ ugeT g & 77 T 5 S
@t e ¥ AFA {R) S
ard &, Tga & q@ T qAqww F
T FIHT TF FHF AT4T 97 /T =0
w2 & fr amag v FEW AT @@
¥ faw g &1 Tig gu ¥, @Y =7 #%-
drg wT ST arEal w1 fegea
Y T foadt ot 7T ¥ A%, ¥

WHamar AT A FF A fF &
ag awwan g 7 gfar we & gk
T AL F WY § T@e I § A
fa¥, g #< 7 | ey g o T
araem 2, ot gw fgdt gf aew ¥
v § | g9 &, %19 8, T A o A A
FATAT ATEAT | GIATHTL FRT Tg FTH F
w5 § 7 Ie 0 T & 7 78 g
fg:% -&Pi, W CIRILIES @ [T §
g ¥ wfeg s oF gEy &
e e & FW fRar w7 §
# g o= FE fF fggeama Y A
a1 fege & S & A ¥ ae
F1 g9 T Fimw FC | afe ¥
o @ fggem & quawe ox fa
AYg F1 HETE AL GEATT AEar |
qdff @mE W AT T e oAy
T a1 A S AfE S EEs FTan

& ag @T € Wifgw | W= ag #9
FT IO T A w9 | F @ uw



427 Motion re:

femmn %1 faar o & @Y @A g
@ adF ¥ oF Fara £ o qw A
e

TF TAAT ATGT FT AT Fgr TE |
# g 78 war 5 ST gepta o
7T & & 1 fegem qaE & omar §
WAL 59 qGg § WY, [T av avra
wegfq &1 QY qeOr AT AH K |
graggir dfad | FaR
WfE T aeg F warer A= § | Afew
ag @&t & o o Sy et ¥ R Ard
=ty faet & foms fe wrare ax WY
AT FT THAT A AT A AT @
T Iaar oY, T & Iord o wwdv 0
arfee ¥ R 4 AT @ § AR &
ArAar § v fedt g as off § fe odf
A & W A g9 & # s faea
g A, facwa A gal oWy 7
g F Afaal 7w A Y ar fee
% Ifare 9% AT § T A F A

gt 9§ O A A W
AT FF 2T ATGAT E | IR S s
F 9 T W # g &7 fEowre
TTHTL FT 98 TAAT HTFT UG §Y F 09
F o1 Afge | W 3T A A
# orFT g9 a1 F #w Y sf@w 2
F o rodT TorTy WL I AT & AAAT
g fF T At 9% 9T A A drEr
aff € fr gfmar &t damm § s
a7 F47 TS g & 7 agr 9 fRar
i @ ggdr § 7 gfar & d= e
¥ wrar ? gfaat &Y duma # A
FTHAT AT HTHAT, WS qqq TEAT
f qu & Far fear | sfa< #1 ag fadt
Fifx &1 marw & 1 fergeam #1 gwwT
F fazar #ify w7 fom a0F & T3z
faa &, gt £1 dama & Fgamta &
w15 S FFT 7T ATEL

a7 g4 a9% ¥ #F g ¥ 99

faganr Aifq *7 aa 41 a @ T1@ w7
2025(Ai)LSD—8
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AT FAT 98 5 gw fgrger of
T w® T wAew ar g7 E & 4,
fogearr o 7 & fege S
frat My aff e & & 7 gy
affT I & 919 TF a9 FgT qgar

g s we A1 aqew A fegem &
919 74T gy A faw, wifewra. . L.

O @6 g F e, Al
T AAET e

o T wANET WA - & wIqaT
I F4T § g AT AT 9T 1Y £,
AT A1 wger 47 W fegEm &
A AA gy A fgex, T AR gA
AT, qE & TG FEA A, I IAAC
7T, AfFT s IImA SO A g ?
T 0 FHRX 4 s @ Fmw
AT | 7 A A YE T
w41 & gafan fem, 7% & a7 7 g0
Free § 1 # ag ot Fgr g g e
AT Y Vo e FOTHATET TqTH FAT
g a7 ar amag fe=, oF F1 wEen
Tt A &7 awa e wwe g g,
fac smr i fegeafaal #t 71 gifa
&, g waT 921 g1 AW | gw §n
fergeata am st &% FrE oF faRa
Ff £ g 74 a7 o g1 9R A7
fas &= & Frfedt § gaa &1 T
TE &1 AT AX QY F wiwfeg w1
AT AT 2@ T FF T AT §, TS
7% g & fr wfex fggeam mo
Fg ! 98 AfEAEr AR wAEw
iy 7ifa o 7 9w @y § fams &
qqTd G & [F § W &A F
FF1 8 | ¥ 78 FEO0 A0GATE fF Aq qF
fait 21 #Y fazalt Aifx 7 qd F F9C
a8 @Y @A &, 99 IF I A=W
gfrat w1 aqreafy & ad ¢ et &
A= o faafy Aifx & Awats =7 ot
2, safw xar w1 st €, W% feT, fet,
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[t T YR aifigan]
TG FT I0Y =gy A A& fAw=n
F@ ..

QAN WG . AT §EEE F
9T G Y W8 |

ﬂommm:ﬁmﬁr
el Fg FTEATT F F7 KT FL
W OE | A a9 g7 A awa "I}
fear st

Tt ad ¥ 7w faga Aifa ® oF
‘o TEAE @ T | " sgfEaEEa
w FARfaaT * @ /T qEAT 97t
ey ST &, Forw g9 § qar g, fam &
H¥ 74 g, 3 fgara § 9 werr g
HYEAT T2 9T & AY 99 g & gifge
RINAT WTT 9§ ¥ §FaT § ! W€
9 W7 AT & 99 9§ I KW
FT Tfgw fF gw fergmat a9 w7
Fg W, 19 |

™ F wrg A faRar Gifg A
fatardt g @ Y § ) fawgw s
Fr¢ Fatar’ T ¥ | gifF qF 7€
ae ¢ fF 33 78 79 /T AW A
F ar< faeaTs air<g 1 ATl 07 g AT
foar &, @Y #Y & 1 faewnrd # Fqr @+t
qt 7 Fg 919 31 K1 OF Ag IeAar
TEAT 97 Y fF oF g 7 AT
X IFTeaT AT § WIT IHRT FIE AT
&) fire art &, Y% farearss &5 of @y
g o | IR S oY g faEEl
afedT § T fe ot 97 0 fadeh
e ¥ gor Gt e 57 9y |
oT AT TET & gATE S0 faeAms v
I9 FIETET FT AFA TN FET A2
g, oi=l 731 F OF ATg IO AR
g, i mifFcar #1 72 sge @ 8,
4t 7 A1 7 IgTe @ §, B FEiT
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FY, FHY FTg FI, ATFT AT FAT 1T
2 15 ag 7l 1 Ay 18 9 77 T
frr gzt & | oz faw oF gEemE
gredt 2T “Fary smedr fagw fa
FHAET & T9 AT 64T 2 | T
g ot faw Ya s sv g e ¢
B 9IE g9 w9 w1 € HYT 97 T4 8w
fergeara # otfsmam & amer 9%
|r fa=r F a1 59 a1a F1 A 9qF 5
s fegmm AT AT $ 92 FET F
Y T TAT & | qAE A1 A
TEHNE § | 7 o A i
qrtd | YA A I FTA Y FEATIAT
g mh § 1 zafan g agew Awaer
T AT F AT 7 AT T AR W {F UF
AT FY T2 FT AT T A E
AT AT FT TS H gV AN FT
R, G Hars 741 78 9T | gafen
THI ARl @ g mr g | A
FTF IS FCATL | AL 7L TUHAT 2
o wweg ST Awet & fF oA
qg AWET g FT F a9 qfwe ¥
frrae 3w afge Y ager =1 arer wae
F) g= wT AT Tfgd 77 IF 12 fx
qifeara ¥ faaer st | wFTL A o
oA Tgr 0F § e Frag g ¥
HOAT ATHAT g9 FT | qfFT sty &7
ATy o9 fwgr <1 /1EE F ST e
FY ATy AT IHT 1T FIAT, F AN
# 7g datar #1 w41 €, FifE maz
fegmma & Fam @W F—A WRea-
gt Jar ST 3—arn 5 4% WY e,
TH §F AIWAT SIF-31F Tan, g9 A4
oFaHT § 5 uF §iT F1 19 a9 F7
2F w4, AL F TF F40, w7 q/ 0
F JF-2mF WA, faaw 1 fasg &
T FY &1 g FT g W@ | AfwT
aaveT w4 gt & R gmiR AT W e
&gl aiv 71T 4w fa=g wwd o
faat & 7= & 1 o1T wag =t NurA
G F @I WA—IAT A F A F
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am WY F1€ wraT—— dFsi w7 w7
faes, oF Ara ZAIT 5o IT ZAAT FL
YT = 9ar 7gf a7 g A as gfag
T i fagef Aify w1 feaen famre
FT @I TATI

fET TEY ¥ qra qrg AT OF FAAT
ATIXAFIHITAGRGIAHFATCH |
# T qag ¥ ¥ @i g e oast gw Ay
§eeF 43 gu &, 97 F e o gfaar
Ft faege dvaTay & faq ami 5
dmret fafe & gege 9@ & 3T F
T ¥ fag oF arg FAEC R
mifer & S #Y qarg fear wfEa
fra @t ¥ faw 9 fafe ¥ st
a8 €, 37 ¥ fawrr § ag wv & 5 4
TE, a8l 3@ T gAT, ST A g,
AT E 1T, &Y oS agA FAT I AT AR
T aga TadeT qATEy &Y g 1 A 9
Fgd waEaryd #1 §7 wgr §, AT A,
3g fafe ar & 9w qfews & 97 9@
g, afe g faar w<ar §—F =7 1
| 7T A72AT g R 9T #Y a9 7,
g F T arai F1 af a0 SfHg, AE
Wﬁ'ﬁ"f Yog mﬂﬂ'ﬁg%,
37 & fammr #§ 3@ qvg v 2z dav Y
wrdt & fF oF wredT gEr dar g
qraaT & i ofseara 7 w1 @21 19
Tgf fear & = gwor s A=
2 ¥ fergeana & @i & 3w w0 fa,
St F AT &, T AT | WY Wi
T ¢ 5 fore 31 3o #f amre & 697
¥ gadr aweiw ST @ gadr faEed
grT 2, 37 & 9 ¥ 94y 8t Srn Fw
gHTT |

AT § UF FAGET ATUT AT
T1gaT g Al wEd ¥ 9% fF feeg-
|E & L 9 qifesm &
g AT sfaar & Ay § goAt
ST & AT AT X FF -
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arg FT G g, gr@T &7 @ T, -
THRI FT T E, A1 §6 AW FA
g, HifF Far sfaer & smard #
B, TGATT AT AT T @ G
7Fd | fegeaa-afeem &1 aga
FEET-FYEY |@rar & 1 39 & 9% wEr
e § aewceamT fe, w21 frg o
My ==fY, ot ar A 9+, FE 7AW
ar wg #7w, ¥ faer sfaed & 9
TiffearT F1 g TiFeTT § wgar ¥
F1 3T &, fargeara £ g fgrgmam
& Fgard &7 AT

¥ 9z 7% & % 97 7 1 aw,
ar =9 & § 15 aF, e ot a9 wot
Y fadeit Aify #1 g6 a4 §F fav
T w7 AT g i g woAY s w
IuTEAT &, &1 9wrs fewr et § 0 &
3 aTd ®1 oA g 5 TfEer 5t
ToFTT qifEETT F AWl At IETET
FEET &, TAT-TATAT FLAT &, THT gL
faar T & HIT FTOHIT F W #
o ¥ a9z 3@ & fear | wfew 9uw
arg g & ag o wgA AT g 5
frgeaT Y T F 7THA § HIAT
forz gerd & faq i = ¥ arfeears
F arwer § Y sEY qg 1 @4 fggEmm
Fagard AT G AOWA I
7§ wig wTaET & 5 agr ol
ST T T &, qET AT A EE |
AT 7gt 9 99 gur war fF ard q
fra smasT AT T, @ g9 g9
wat sare 3 & fF wa av F g
T T TR gET E 1 3 & AT
w1 fawm fargar & | AT TS 1 @
1 ogar & wAa H o9 w1 7 A
g fasrt s, fore & &Y g
9T g7 TH =0 &1 =7, faw § 9
agd "aar gt | 7g A1 faegw arw
EicEl
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[¥70 T e sife]

s X By Afaai qarg T g,
37 F g § moAr WH qaT A
SEATE 1 oF @t 7 § 5 wifeeaw @
S FE A7 AR, IW F w1y # faegw
FYE TFTaE TE A =g | # g A
WA Faa g 5957 Ay T
BN & fF @@ Y agraar ), ar q=rEen
FTE | qERAT &) T G gAAT
I T & g N & | gE7 gAAtE
T F AT §

7§ & ag Fgar Igan g fF zamw
1 TWAT A AeF F AEAE | AT
qI, &Y qFSl 4 Fg—FaegA w@l
Fe—FF 3w a9 R § ) wwEELE
g & g@Er a& e §, wuw
HA @ &1 MR 3 F N
warw wey | fEdt A oAy S w6y
T FE ¥ foag 9ug 9 a<g 97 g9
& Pt oF AW g wA B TF
&O7 WY FAYET I IT ALY AT Ared
R AT 3 Afgy fF awwe fadt
78 =A™ & 79 @ 1 frgwm 7
qIFFEIT FT 5T qST HAAT & | g
ST FT TAAT IS HAAT § | AfEA
WA A AW W E—ET, R TEE
7g AT & T 79 R g ¥ agdt T
QY T A F AT TRATRE |
FYE GG TG & | A Y AT ARG
FAFRTL g7, 9 qaT & Fg I HMA
sTHdeTEgAM R

wea Wy, & W ¥ ug w
Fem f& ¥ gug ¥ sty fedr
TR YITm A S frga aewH
AfeT 9gq AT WW, TAG G A
o1y, Fx8 fewn qwed arem @y, K
aF A AMY T Y, AN &, A A
g, 98wy |

Shri S. M. Banerjee Tose—

Mr. Speaker: Shri Banerjee wants
to speak. But there is no time, He

FEBRUARY 12, 1964 C«

al Disturb
in East Pakistan and
West Bengal

can speak on the President’s Address.
I will call the Minister,
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The Minister of Home Affairs (Shri
Nanda): Mr. Speaker Sir, I approach
the task of replying to this debate with
the fully realisation of the gravity of
the issueg involved. May I add that
as I stand here, I carry a feeling of
oppression? My mind is weighed
down. I have in mind the things
which I saw myself during the days I
went about the streets of Calcutta. I
have also in mind the numerous re-
ports which I have read, scanned and
the information which hag come in
from various quarters about the hap-
penings in East Pakistan——indescrib-
able things——which would weigh
down anyone with these stories of
atrocities and the sufferings and the
torture of spirit and the indignities
and dishonour and whatever many
families, men, women and children,
had to undergo. I have all that be-
fore me. I have also before me the
things which I have heard here, the
information given, the references made
to those occurrences by many Members
of the House. I may also express a
sense of satisfaction that the Mem-
bers of the House have given proof of
their own sense of understanding of
the situation, of the problem, in the
country. They have expressed them-
selves with a sense of restraint and I
can have no complaint that there has
been any kind of extravagance in de-
mands made in their utterances and
in any kind of claims made on the
Government regarding what has to be
done to meet the situation.

Sir, primarily, the question that has
arison is as to the plight of the mino-
rity in East Pakistan, the Hindus liv-
ing there. What is going to be done
about them? That is the kernel of the
problem. I shall deal with that ques-
tion. But before I take up the various
aspects of that problem, I should clear
the ground by saying something about
some other questions which have been
raised by the hon. Members: What
happened in Calcutta, in West Bengal?
‘What was the performance of the Gov-
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ernment of West Bengal and the Gov-
ernment of India? Something has
been said about the failure of the
Government of West Bengal.

Mr, Speaker: The House would
adjourn now and would hear the hon.

GMGIPND—RS—2025 LS—22-2-64—980.

MAGHA 23, 1885 (SAKA) Communal Disturb-
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ances in East Pakistan

and West Bengal
Minister tomorrow. He may continue
his speech tomorrow.

17.00

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
13th February, 1964/Magha 24, 1885
(Saka). .
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